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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
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4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Friday, 17th February, 1950

The House met at a Quarter to Eicven of the Clock

[Mr. Sprarer in the Chair]

ORAIL: ANSWERS TO QUERTIONS

STERLING BALANCES

*288, SHri Sidhva: (a) Will the Minister of Finance be pleased to state
whether it is a fact that in the House of Commons in reply to a question regard-
ing scaling down of Sterling Balances Sir Stafford Cripps stated on or about
1st December, 1949 that a1 number of claims for war stores, fixed military
assets etc. had already been settled and some were outstanding?

(b) In this statement, was the settlement related to India and if so, what
are the details of such settlement, what is the amount involved and what are
the claims which are still outetanding?

(¢) What effect has this settlement on our sterling balances?
The Minister of Finance (Dr. Matthai): (a) Yes, Sir.

(b) I do not know if the Chancellor of the Exchequer had India in mind
particularly.  But as a result of the Indo-U.K. Financial Agreement of July,
1048, payment of £100 million was agreed upon from the No. 2 Account to the
U.K. in full and final settlement in respect of all defence stores and fixed
assets left behind in India by the U.K. Government. All matters arising out
of the Defence Expenditure plan, except the adjustment of certain terminal
benefits, were also settled fully and finally with the payment by the TU. K.
Government of a sum of £55 million. There are, therefore, no outstandnig
items so far as defence stores and fixed assets taken over by India are concerned.

(c) The Sterling Balances in Account No. 2 of India were reduced by £52-20
million on account of these transactions, without taking intc account the further
amounts due from Pakistan.

Shri 8idhva: The hon. Minister has stated in reply to part (b) of the question
that there is no amount outstanding due to defence storer and fixed assets
except the £100 million. May T know what this total amount of £100 million

relate to?

Dr. Matthai: T do not quite know the point of the hon. Member’s question.
Probably T could make the position clearer by saying that the total amount
that we paid to' the U.K. Government in respect of defence installations and

293
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stores in undivided India was £100 million. Out of that about £1.76 imillion
was paid to us by Pakistan in block steriing on account of the defence installa-
tions locuted in Pakistan. Therefore £100 million less what was paid to us
by Pakistan is the net amount we have had to pay to the U.K.

Shri Sidhva; Is there any confercnce that the British Government is gong
to hold in this matter?

Dr, Matthai: There is no outstanding matter on which to confer.

Shri B. Das: Has the attention of the hon. the Finance Minister been drawn
to the irresponsible utterances of Mr. Churchill since this question was discussed.
in the House of Commons; that India owes more money on account of war
surplus stores and war supplies, and that the Sterling Balances should be
reduced, and if so, have the Government made any emphatic protest to the
U.K. Government in regard to such irresponsible utterances ’

Dr. Matthai: The statement made by Mr. Churchill was, | tlink, made firsh
during the debate on Devaluation in the British House of Comnmons.

Shri B. Das: It was repeated agnin.

Dr, Matthai: My views with regard to that statement were stated here on
the floor of the House in my speech or: Devaluation. Mr. Churchill holds no
official position in the U.K. and I do not feel called upon to reply to his
utterances.

Shri Kamath: After this debate in the House of (‘ommons in December, has.
India made it clear beyond doubt to the United Kingdom Government that
she will not countenance any scaling down of Sterling Balances?

Dr. Matthai: The Government of India have expressed their view on this
subject in unmistakable terms.

MasSS IMMUNIZATION AGAINST T'. B.

*289. 8hri 8idhva: (a) Will the Minister of Health be pleused to state
whether the Director of the Tuberculosis Research Centre of the World Health
Organisation, suggested on his visit to India that mass immunization of children
and voung people is the most effective method to fight tuberculosis in India?

(b) If so, have Government considered this suggestion?

The Minister of Health (Rajkumari Amrit Kaur): (a) and (). Yes. Dr.
Palmer, Director of the Tuberculgsis Research Office cf W.H.O. during his
visit to India in November, 1949, suggested mass immunization of children
and young people as the ‘most hopeful’ method of fighting tuberculosis in India.
A statement showing the action taken is laid on the Table of the House.
[See Appendix I, annexure No. 87.]

8hri Sfdhva: With reference to part (b) of the question 1 wanted to know
whether Government have considered the suggestion and if so. what are their
proposals and recomniendations?

Rajkumari Amrit Kaur: Fverything is given in detail in the statement.
I may say that Government are manufacturing B.C.G. vaccine in Madras.
There are six teams working in Tndia just now and a vigorous programme in
this immunization through B.C.G. vaccination is going on. i

Prof. Ranga: Has any attemnpt been made to estimate the possible cost

of such a campaign as this mass immunization on the basis of the experience
goined from these centres?
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Rajkumari Amrit Kaur: I would have to have notice of the question as to
how much exactly it is costing. Of course these foreign teamg come and they
supply us with fifty per cent. of the cost. But I could find out details and let

the hon. Member know.

Shrimati Ammu Swaminadhan: May I ask how many people have been
vaccinated with B.C.G. vaccine so {ar and what kind of reaction there has been

on this vaccination?
Rajkumari Amrit Kaur: Upto the end of December 1949 about 4} lakhs
of persons were tested and over 14 lakhs were vaccinated

Az Mfag a9 : F7 ag IFNATAFTFA g g7 § ISl § AT TH

fafasz grg g% foqg aaraar & ?

Seth Govind Das: Is the work in connection with the vaccination undertaken
in every province or a particular province only is selected for the purpose?

TARATY HAT F17 S A, qgi W Wy AT Rdr g e

Jg FT € g1 IZF I A Y€ 7 7 HIfqw @ € |

Rajkumari Amrit Kaur: No, Sir. We muke an effort to commmence this
work where a provincial Government may desire so.

Shrimati Ammu Swaminadhan: The hon. Minister stated thut about 4%
lakhs of people had been tested but only 14 lukhs were given the vaccinations.
May I know why so few have been given the vaccination when as many as 4%

lakhs of people were tested?

Rajkumari Amrit Kaur: Because those that react positively to the test are
considered not fit for the vaccination. It just shows what o tremendous dia-
thesis there is in this country towards tuberculosis.

Shri Chattopadhyay: May 1 know the Provinces in which the immmunization
work is going on and the amount of money sanctioned by the Government of
India?

Rajkumari Amrit Kaur: [ will give a full statement to the hon. Member in
regard to that. .

Shri Kamath: Has not the experience gathered in other countries shown
that this method of mass immunization will not be effective without an ade-

quate diet and better sanitation?
Mr. Speaker: Order, order. 1 do no not think it arises.

DismissaL oF INTERIM MiNisTRY IN P.E.P.S.U. -

*290. Sardar B. 8. Man: (a) Will the Minister of 8tates be pleased to state
the circumstances and the reasons for dismissing the last interim Government
of PEPSU?

(b) What is the character and the proposed duration of the present caretaker
Ministry in PEPSU?

The Minister of Home Aflairs and the States (Sardar Patel): (1) and (b). I
invite the attention of the hon. Member to the Notification issued in this con-

nection by His Highness the Rajpramukh of Patiala and East Punjab Btates
Union. A copy of the Notification is placed on the Table of the House. [Sce

Appendix I, annexure No. 88.]
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Sardar B. S. Man: In view of the compromise and the willingness of the
“main parties now to come together and work together, do Governuent contem-
.plate to form a popular Ministry there comprising of representutives ot the
popular parties?

Sardar Patel: ] have not seen the settlement or agreement between the
parties. But whenever the parties are agreed upon and come to a common

agreement, Government will always be willing to allow them to form the
Ministry.

Shri Tirumala Rao: Is it a fact that the local Ak
ening ‘direct action’? ;

.

ali organisations are threat-
Sardar Patel: Well, the Akali organisation is giving threat every other day!

Nrew MATERNTTY CENTRES

*291. Seth Govind Das: Will the Minister of Health be pleased to state:

(a) the number of new maternity centres opened during the year 1949-50;
and

(b) the number of beds provided in new centres?
The Minister of Health (Rajkumari Amrit Kaur): (a) and (b). A statement
is laid on the Table of the House. [See Appendix I, annexure No. 39].
§5 Mfaex a9 : #a71 90 wgear g qaran fr g7 = 9 51 A
S 47 § FT NaeT FHT F O F JFAT 0F AeX W @S 9 F
Sgr a% WTE&T@* qgfa # AT T FTH ISTAT T &Y %\ ?
Seth Govind Das: Will the hon. Minister be plensed to stute if nmong
‘these newly opened centres are included some such centres which have been

opened in pursuance of the recommendations of the Chopra Committee and
where work is conducted on systematic Ayurvedic lines?

TARATY AT T AT 7&Y |

Rajkumari Amrit Kaur: No, Sir.

gz e . 7T g g W e W@ EfFsgaw
qeT @ 9 wigl ) angdfew qgfa 99 7

Seth Govind Das: Are the (GGovernment considering proposals to open such-
like centres to conduct work on systematic Ayurvedic lines?

TAAHATY 9T FT : AN FAE A NE & ak § gF FAE 3G
g€ & <7 aral & FTT N @ faare w40 ) S A T & AT ATRA
g fr smadfer ¥ maternity and ohild welfare % fod aga 7 ¢ |

ari Amrit Eaur: The Committee set up in connection with the
Ohog:gkg?mmittee's Report will also take those things into consideration. I,

however, may point out that there is very little scope in Ayurvedic system for
the maternity and child welfare work.
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5 Mfaz 719 : #a1 dft 7T £ A@ W Awdr g Jwww
FAET T qOA fete F g8 agrar § fr ag F10 N agafes 7 fwar oo
awar § 7

Seth Govind Das: Is the hon. Minister aware of the fact that the Chopra
l(}oml;mttee's Report holds that work of this nature is practicable on Ayurvedic
ines?

Mr. Speaker: If it is stated in the report it is there.
F5 Mfaz a@ : I3 af 721 § 5 ompdfer Fagem

Seth @ovind Das: She has just said that in Ayurvedic, this work ......

Mr. Speaker: That will be entering into an argument. The Question Hour
is to be utilised for getting information, not for arguing the matter or for cross-

examining.
§3 Mfqrg T 337 747 ARIAT Ig FA@H & FI SO fF o
FHZT 1 FlE A arag oy FHET F gE & SO ROW g9 qF JwT
g s ?

Seth Govind Das: Will the hon. Minister be pleased to let me know as to
when the Report of the Committee set up in connection with the Report of the
Chopra Committee may be expected?

TIFRAY FHT FIT : I g7 A1 TH 1S § Ag) I54T € |

Rajkumari Amrit Kaur: This question does not arise from the main one.

Mr. Spesaker: 1 wmn afraid it will not be possible for me to agree with that
view, The hon. Minister herself referred to a second Committee being appointed.
It will investigate the question and then Government will consider it. .So, the
question is pertinent.

TIARATY ¥ FIT : qgq FeaT qH I+ § fy g fd qaie
21 FrE

Rajkumari Amrit Kaur: T hope the report in question will be readv very
800N,

5 Mfare e : A ot S A E L FFM G g A1 A
fasar &1

Seth Govind Das: What is meant by ‘very soon’. Alwavs we have an answer
of this type.

Mr. Speaker: He is now arguing.
M AT Fo MY F WA WeaT & THAT WTEAT § fir R
ez T AT aE q g AT § 7

Shri R. K. Ohaudhuri: Will the hon. Minister please let me know the
difference between a maternity centre and a maternity ward?
L
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st oFTAT ;T ZEO FHA B FqT @A FHA qTH OHT
FUAT § TqTHE & 7

Shri Kamath: Do the Government propose to set up a third Committee
over the second one?

Mr, Speaker: Order, order.

Sardar B. 8. Man: May I know if Government propose to huve more
maternity centres in rural areas where now practically they are non-existent ?

Rajkumari Amrit Kaur: Yes, Sir.

RELEASE OF REPATRIATED PRISONERS FROM PAKISTAN

292. 8ardar Hukam 8ingh: (a) Will the Minister of Home Aflairs be pleased
to state whether the attention of the Government has been drawn to the U.P.I.
news reported in The Daily Tribune, Ambala dated the 30th December 1949
referring to a Press Note issued by the Government of West Punjab announc-
ing the release of all undertrial prisoners accused of offences of Communal
nature and the letting off on bail of those who were charged of offences short
of murder and had been repatriated last year from East Punjab?

(b) What is the number of the undertrials, accused of similar offences in

our Juils on 15th January 19560 who were repatriated last year from West
Pakistan?

The Minister of Home Affairs and the States (Sardar Patel): (u) Yes.

(b) All the undertrial prisoners repatriated from areas in West DPukistan
other than the West Punjab have been released. As regurds the undertrial
prisoners repatriated from the West Punjab, the Goverament of Puujab,
who are concerned with them, have reported that on the 15th January 1950
there were § such prisoners in their jails, out of whom four are accused of
murder and one of abduction and rape.

S8ardar B. 8. Man: Is it a fact that certain other prisoners are still o be
repatriated from Pakistan and that they are in Pakistan jails?

Sardar Patel: I do not think so-—I have no information

HisToR1I0OAL MUSEUMS

¢298. Shri 8idhva: (a) Will the Minister of Education be pleused (o state
the names of historical museums existing in the Union of India?

(b) Are all these museums maintained by the Government of India?
if not, by whom are they maintained ?

(%) Ts there uny plan for expanding any of these museums and if so, which
are those museums?

.The Deputy Minister of Oommunicakions (Shri Xhurshed Lal): (a) und (b).
A stat.ement giving the names and other particulars asked for in regurd to
the historical museums in the Union of India is placed on the Table of the
House. [See Appendix I, annexure No. 40].

(¢) Museum is a state subject and any expansion in respect of museums
controlled by the States has to be considered by themm  The information
asked for in respect of such museums is not available with the¢ Government
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of Indin. As regards Museums controlled by the Central Government, the
National Museum at Delhi, the nucleus of which was opened in the Govern-
ment House in New Delhi in August 1949, will be expanded appreciably
during the next five or six years subject to the availability of funds. Steps
have been taken to improve the museums maintained by the Central Govern-
ment in Delhi, Sarnath, Nalanda and Nagarjunikonda in the matter of trained
staff and publications, ete.

Prof. Ranga: JIs it a fact that some of the finds from Nagarjunikonda have
recently been transferred to Delhi, and if so, why? p

Shri Khurshed Lal: I would like to have notice of that.

Shri Kamath: Has Government got a committee to decide from time to
time which objects are fit for being sent to the Central Museum?

Shri Xhurshed Lal: T would like to have notice of that.

Shri B. Das: What steps are (Government taking to co-ordinate the work
of the various museums so as to have one common policy for all the museums
in India?

Shri Khurshed La8l: The museums in the States are controlled by the States.
The (Government are at present more concerned, with the development of the
Nutional Museum at Delhi.

Shri B. Das: But they must have a common policy?
The Prime Minister (Shri Jawaharlal Nehru): Tt is desirable, of course, to

have some policy, but it is equally desirable to have as muny diverse ten-
dencies  there as  possible to allow 1museums of all types und

kinds. To restrict them in following their own tendency—whether
it is a State Government or a municipality or any organisation—would be
highly improper. There are public museums and private museums. To

restrict them in that way would not be right. Obviously, what would be
desirable is that the latest information about the scienco—or whatever it is—
of museumns should be available to all and thereby some co-ordination should
be cffected.

Shri R. K. Ohaudhuri: May 1 know why a small museum in the town of
Gauhati which iz maintained by the Kamrup Kala Samti has not bheen in-
cluded in this list?

Shri Khurghed Lal: Muscums which are known to the Government have
been included in the list.

8hri M. A. Ayyangar: May I know if there is a proposal to send to_the
Central Museum the statues of all the Viecerovs and Governors-General here,
and other emblems relating to the United Kingdom?

Shri Jawaharlal Nehru: No, Sir, it is proposed—at least it has been sug-
gested—that a special museum should be created for such emblems.

STRENGTH OF INDIAN Navy

+294. Sardar Hukam S8ingh: Will the Minister of Defence be pleased to
state the total strength of Indian Navy on 81st December 1949?

The Minister of Defence (Sardar Baldev Singh): It will not be in the public
interest to disclose this information.

Sardar Hukam 8ingh: What percentage of the Navy consists of ships old
and used and bought from other countries, and what pereentage new ships?
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Sardar Baldev S8ingh: Sir, if the hon. Member wants to know this infor-
mation, he will have to give me notice. But I muy inform the House that
none of them is absolutely new. They are tried out there for a year or two
and then only we purchase them.

8hri Joachim Alva: Sir, may I know what is the right of a private Member
in this House? Will it be open to any Member of the House to go up to the
Minister of Defence and ask in private information regarding the strength of the
army?

Sardar Baldev 8ingh: Sir, may I say that such information as. I can give
him, 1 will be prepared to give him?

Shri Ohaliha: May 1 know whether the Government is intending to set up
a Standing Committee for Naval Affairs, of the Members of Parliament?

Mr. Speaker: 1 am afraid the question does not arise.

MANUFAOTURE OF ATRORAFT

*295. Prof, K. T. Shah: (2) Will the Minister of Defence be pleased to
state what provision has been made for building military aireraft of different
kinds, and for different purposes, as also for providing proper equipment and
armament needed for such aircraft?

(h) How many such aircrafts have been actually built, and what armament
or equipment for the seme has been provided out of the country’s own supplies,
manufacture, or production, since 15th August 1947?

The Minister of Defence (Sardar Baldev 8ingh): (a) and (b). Tt is regretted
the information cannot be furnished as it would not be in the public interest
to do so.

8hri Rudrappa: May [ know whether aircraft arc actually built in Tndia or
only assemblage of parts is being done?

Sardar Baldev Singh: That is so at preseni. We nsgemble certain types
of aircraft in our factory ‘at Bangalore.

8hri Rudrappa: Mav I know the capital of the present factory?

Sardar Baldev 8ingh: I think that question should be directed to my hon.
colleague, the Minister for Tndustry and Supply.

8hri Sidhva: In reply to a previous question. the hon. Mimster stated that
even if an hon. Member went to him privately he can have only that informa-
tion which he can give. TUnder these circumstances, can Members who are
part and parcel of this (overnment also be denied the information in private?

Mr, Speaker: He is arguing—he ig not asking for information.
IMPORT OF ARMAMBNTS, STORES AND EQUIPMENT FOR AIR FOROE

+208. Prof. K. T. 8hah: (a) Will the Minister of Defence be pleased to
statec what arrangement exists with regard to obtaining aircraft armament,
stores, and equipment from foreign countries, and the mode and medium of

parment for the same?
(b) What are the principal countries which provide such supplies?

(c) Are there any treaties now in forcdregulating such matters, and if so,
with what countries?
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-The Minister of Defence (Sardar Baldev Bingh): (a) and (b). Arrange-
ments in this rogard are generally the same as those which obtain in respect
of naval armament, stores, equipment, etc. explained in my answer to Starred
Question No. 150 asked by the hon. Member on the 8th February 1950,

(e) No,

Prof. K. T. 8hah: May I enquire if there is any arrangement by which:
officers or apprentices from Indin can be trained in the countries from which-

we buy such equipment?

Sardar Baldev Bingh: Arrangement exists. In fact, we have quite a num-
ber of officers and men undergoing training at present.

Prof. K. T. 8hah: If it is not against public interest. may.T enquire how
many such people have been deputed and to what countries?

Sardar Baldev Singh: I am sorry, as [ said the other day in reply to a
question by my hon. friend, it is not possible to give this information in public

interest.
Prof. K. T. Shah: TIs it not possible or is it not in public interest to do so?
Mr. Speaker: He said: ‘Tt is not possible' to give it in public interest’ .

NON.-IMPLEMENTATION OF RECOMMENDATIONS OF CHOPRA COMMITTEE

*207. 8hri D. S. 8eth: Will the Minister of Health be pleased to state:

(7) whether Government have received a circular letter No. 1121/M-49
dated 17th December 1949 from the office of All India Ayurvedic Congress pro-
testing ngainst the Government’s decision for non-implementation of the re-
commendations of the Chopra Committee Report and appointing yet another

Comrittee for the same purpose;
(b) the reasons for not accepting the recomrendations of the Chopra (‘om- -
mittee’s Report; and

) whether Government propose to reconsider their decision in the light ~f
the represcntation made by All India Ayurvedic Congress?

The Minister of Health (Rajkumari Amrit Kaur): (n) Yes.

(L) One of the most important recommendations of the Chopra Committee
is that an attempt should be made to synthesise the principles of the indi-
genous and modern systems of medicine and thati this integrated system
suitably combiring the prineiples of both should be taught in the medical teach-
ing institutions. As the theories and principles of modern sciertific medicine
are very different from those enuncinted by Avurveda and Unani, Government
are convineced that the integration recommended by the Chopra Committee
i« impracticable. The evolution of an integrated system will be possible only
after the methods of modern seientific research have been applied to the prin-
ciples and practice of Ayurveda and Unani and it has been ascertained what
is of proven merit and value in fhose svstems. Anyv principle or™ practice
which, on proper scientific scrutiny. is “found to be of value, will naturally
get absorbed in the broad stream of modern scientific lmonledge which is
neither eastern nor western, but which belongs to the whole world. The Com- .
mittee which has been appointed under the chairmanship of Dr. C. G. Pandit
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will make recommendations regarding sthe setting up of a research institute
for the indigenous systems of medicine and the manner in which a study of
the indigenous systems of medicine should be regulated.

(¢) No.

q5 Mfges 19 Fa7 T@A4C &1 gg T A3 2 fo& )y vz

3§ IARAT IAT 1galfa® ar § $ gEr greg § Igw aAfAE
FATd § Fqr anifa gy awfr 3

d

Beth Govind Das: Is the Government aware thut Ayurvedic system of
treatment is still practiced more than any other in this country? If so. what
-objuction could there be to bring this system ou scientific lines?

QAFATY ST X . T/ 57 & 6 Sqre1q7 ol ToIw, @A~
g WAt ®, wigdfew far §, @7 § 5 AW we¥ F@ g fF o
F43Y (Committee) faz< §ag sgatgarMafaac a7 &Y § &

frdt a3z sgales w67 a1 M arHn A s @ wra N AT AR
g 37w W W T STANT FT qFA & |

Rajkumari Amrit Kaur: T am aware that Ayurvedic system of trentmient
is practised more, specially in our villages, even now. T have just told vou
that the issues as how to conduct training of those desirous to learn this
system us also how best to utilize the existing talent in this respect. are
-engaging the consideration of the Committee appointed to this end.

A5 Mfaw g 79 Figer FAA Y 79 717 F fouy frgma a7 T

@t AN w7 g famfd 7 & 2 g 3@ A% FAS ;T FAT
TEW E | :

Seth Govind Da8: Whai considerations have led towards setting up of this
new Committee when the Chopra Conunittce had already been appointed for
this purpose and they have even submitted their recommendations?

TAFIY 3qg F1T: qg FAE 7@ foq faork af § 41 fr T

FHY 4 Y fFd¥ae (recommendations) #F & T8 TATRTAL Fal
HYTALTE |

Rajkumari Amrit Kaur: The recommendations of the Chopra Committee

are generally not acceptable to us and hence the appointment of thix new
‘Committee,

Shri Kamath: In view of the fact that the Chopra Ceinmittee was con-
stituted by this Government, what are the reasons for appointing a second
‘(fommittee to sit in judgment over the Chopra Committee?

Mr. Speaker: That has been answered already.

Shri B. K. Das: Except the setting up of the Research Institute, may I
know what other steps Government is taking or going to take in respect of
fraproving and promoting Ayurved and Unani systems?
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Rajkumari Amrit Kaur: If hon. Members had studied the statement show-
ing the action which it is proposed to take on the recommendations of the
Chopra  Committee—I laid thut statement on the Table of the House last
November—these questions would not be asked. If you like, I will again
lay that statement on the Tuble of the House. This Commiftee is not only
go'ng to see how we can train those who practise the arts of Unani and
Ayurved in the future, but it is ulso going to see how much research can be
done in the matter of the indigenous practices that exist and also how we can
incorporate those who have had a certain amount of basic scientific training in
modern scientific medicine into the health services of this country.

§5 Mfa @ig : At ag gad sa0 fasd af & aqr z@sT O

famfd M 379 14 &9 § afvod q@r  TgqAe & fou sifad
garr ?

Seth Govind Das: Are the Government committed to give effect to the recom-
‘mendations to be made by this second committee?

Mr. Speaker: Ovder, order. That would be problematical at this stage.
The Committte has not yet reported and we do not know what it is going
to recommend. The hon. Member is trying to press his own point, namely.
that encouragement must be given to Avurved, and he is arguing, instead of
-asking for information. T have no quarrel with his argument. Tt may be
quite right. but, under the rules, questions are to he asked only for getting
information.

Shri Lakshmanan: What is the percentage of people treated under indi-
.genous  systems of medicine and what is the percentage treated under the
-allopathic system?

Mr. Speaker: Order, order. It is too general and does not urise.

st ataw - wft fafreer wfgar § wonar B ogRd wAS 5w
foo aar vt fr gz 927 N HFAgew TR F A9 Tf O
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Shri Gautam: The hon. Minister has just said that a second committee
was set up because the recommendations made by the first one were not
:acceptable to the Government. Muay 1 know if it is the general policy of the
Government to proceed with the appointment of a second committee in case
ithey don’t find the recommendutions of the original committee acceptable to
them?

Mr. Speaker: Order, order.

Shri Syamnandan S8ahaya: May I know which of the main recommendations
of the Choprs Committee did not find favour with Government, necessitating
‘the appointment of another Committee?

Rajkumari Amrit Kaur: If you had listened to my reply to part (b), vou
would have seen where we differ, The main recommendation was the integra-
tion of the Ayurved and Unani systems in modern medicine. Until there has
been some scientific research, we cannot have this integration. This Research
Institute which is going to be set up will look into the question and see how we
-can prove what can be quickly taken in and absorbed.



304 PARLIAMENTARY DEBATES [17TH Fen. 1950:

FOREIGN SCHOLARSHIPS

*298. Shri Karmarkar: (a) Will the Minister of Education be pleased to
state when is the next selection of Government scholars for studles. in foreign
countries dugz and when do Government propose to make a selection for the
same?

(b) What is the amount that Government propose to provide for and what

is the number ot Scholarships Government propose to allot during the yesr
1950-51?

The Deputy Minister of Oommunications (S8hri Khurshed Lal): (a) All
preliminaries for the next selection of (Government scholars under the New
Overseas Scholarship Scheme 1949.50 had been settled and the solection of’
the candidates was about to commence, but due to fnancial difficulties the:
work had to be gtopped.

(b) The matter is under consideration.

8hri Karmarkar: May T know whether any special provision has bLeen made:
for lady candidates and members of the Harijan community ?

Shri Khurshed Lal: The intention is to send the best prople for traifding,
irrespective of any other consideration.

Shri Karmarkar: May I know whether the selcetion will be restricted to-

teachers’ in educational institutions as lust vear, or it will be thrown open to
all candidates?

Shri Khurshed Lal: It will be open to people who are ulready in employ-
ment, whether in Government Departments or otherwise, o that the best
advantage can be derived from the eduneation abroad.

Prof, Ranga: Is it not a fact that Govermment have decided to abundon
this scheme, in view of their inability to make use of scholars who return
after studies und also in view of financial stringency?

8hri Khurshed Lal: That is why T said just now that we are sending people-
who are already in employment and for the particular kind of work theyv are

doing, they are sent abroad so that the best advantage may be derived by
that training.

8hri Tirumala R80: I. it u fuct that some of the students who were senb
from here, who were in service at that time were. after returning from their
foreign studies, again asked to occupy the same lower post?

Mr. Speaker: T um afraid questions huve been put w number of times on:
this subject und the same things ave being repeated.

Shri Tirumala Rao: May 1 make my position clear? The other day the
Prime Minister made a statement that there was no co-ordination, that a large
number of students were sent abroad and when they came back they were not
being ubsorbed. We want to know what ix the purpose of again selecting some
more students and sending them abroad without any proper organisation here
to absorb them back.

Mr. Speaker: If 1 remember nright, the Prime Minister and the Education
Minister were referring to the vears 1945 and 1946 when there was no oo-
ordinated policy. Therefore, they had to revise that policy. That was the
reply, as T remember. Of course, T am not sure. However, I do not propose
to allow further questions on this.

Prof. Ranga: Is the Education Ministry doing anything energetic in order
to see that these returmed scholars are absorbed? :
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8hri Khurghed Lal: Kvery possible effort is being made to utilise their
services.

Shri Sonavane: In view of the constitutional reservation for Scheduled
Castes, may 1 know the reason for not sending Scheduled Caste students?

Sbri Khurshed Lal: 1 never said that Scheduled Caste students will not be
sent.  What 1 ssid was that when we are sending people to foreign countries
for advanced studies, it is obvious that we should send only those who are in
a position to benefit from such studies, irrespective of any other consideration.

RELIGIOUS TBACHING IN DENOMINATIONAL SOHOOIS IN CENTRALLY
ADMINISTERED AREAS

*299. Giani G. 8. Musafir: Will the Minister of Education be pleased to
state:

(a) whether it is a fact that religious education is still being imparted to
students without the consent of their parents in certain denominational schools
and colleges receiving state aid in Delhi and’ other Centrally administered
areas; and

(b) if the answer to part (a) above be in the affirmative, the steps Govern-
ment propose to take in the matter?

The Deputy Minister of Communications (Shri Khurshed Lal): (1) Govern-
ment have not so far received anv complaints either from students or from

their guardians regarding the infringement of Article 28 of the Conatitution of
India. .

(b) The Government will, however. bring this Section specifically to the
notice of all State and State-aided schools in the (‘entrally Administered Areas.

DeLar RED FoRrT

*300. Shri Kamath: Will the Minister of Bducation be pleased to state:

() whether tha Delhi Red Fort is closed to the public:

(b) if so, why and since when; and

(¢) how long it will remain closed?

The Deputy Minister of Oommunications (8hri Khuréhed Lal): (a) to (c).
The protected part of the Red Fort is generally open to the public but from 1st
to 7th February, 1950, it was closed to the public in connection with the

cele:rat’onk of the Jashne Jamhuriat in the Dewan-i-Khas which is situated in
the protected part of the Kort.

Shri Kamath: Is it a fact that this was the first occasion in recent times
when the protected part of the Red Fort was closed to the public?

Shri Khurshed Lal: I think it has not been closed for a long time.

Shri Kamath: Which parts of the Fort were closed?

Shri Khurshed Lsl: The protected part which is under the Archiological
Departmont, because Jashne Jamhuriat was held in the Dewan-i-Khas.

Shri Kamath: Ts it o fact that visitors were not issued tickets at the entry
office for any part of the Red Fort during those seven days?

Shri Khurshed Lal: Tickets are issued for that part of the Fort which is
under the control of Archeological Department and that part wgs closed 'in
connection with the celebrations of the Jashne Jamhuriat.
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Shri Raj Bahadur: May I know whwt were the reasons on account of which
o purt of the fort was closed to the public.

Shri Tyagi: May 1 know, Sir, whether it is & fact that the hon. Minister
for Education wrote to the Chief Commissioner to open the Fort and in spite
of that instruction it was not opened to the public?

Shri Khurshed Lal: I do not think the hon. Minister sent any such instruc-
tions.

Shri Kamath: In which part of the protected area of the Fort was the
Jashne Jamhuriat held?

Shri Khurshed Lal: It was held in the Dewan-i-Khas.

Shri Kamath: Then why was the entire protected part closed?

Shri Tyagi: Which Ministry of the Governmnent of India controls the Red
Fort ?

Shri Khurshed Lal: The protected part of the Fort which is under the
Archeological Department is controlled by the Ministry of Education; the

other parts are under the Defence Ministry.
LoaxNs To STATES

*301. 8hri Buragohain: Will the Minister of Finance be pleased to state:

(a) the names of the States in whose cases the Central loans for State
Development Programmes budgeted for the vear 1949-50 have been entirely

stopped; and
(b) the date on which the Government took the decision to stop the said
ailotinent of loans?
The Minister of Finance (Dr. Matthai): (1) and (b). The hon. Member
should await my Budget Statement. :
Levy oF SaLes Tax IiN DELmx

*302. Shri Kunhiraman: (a) Will the Minister of Finance be pleased to state
whether it is a fact that Government heve decided to levy Sales Tax in Delhi?

(b) If so, what is the estimate of income to be derived therefrom?

The Minister of Finance (Dr. Matthad): (a) and (b). The matter is still

under consideration.

8hri Deshbandhu Gupta: Mav I know whother Government's attention has
been drawn to tha resolution passed by the Chief Commissioner’s Advisory

Council opposing the imposition of any sales tax, and. if so, whether that
recommendation is being accepted?

Dr. Matthai: T have seen a newspaper report to that effest. Assuming that
the Advisory Council caine to that conclusion, it does not necessarily conclude

the matter.

EXOAVATIONS IN NALANDA, VAISALI AND KUMHRAR

*303. Prof. 8. N. Mishra: (a) Will the Minister of Education be pleased to
state the period during which there has been complete stoppage of excavations
ir the ancient ruins of Nalanda, Vaisali and Kumhrar and the reasons for the

stoppage ? :
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(b) Do Government proposc to resume excavations in these places in the
currcnt veer before the rains set in and if not, what are the reasons therefor?

(¢) Have Government received any representation from the Vesali Sangh,
an ‘important non-official organisation of which the Chief Minister of Behar is
the president?

(d) If so. have any steps been taken or are contemplated to be taken in re-
goard o it?

(¢) Do Government propose to take up excavations in the ancient ruins of
Vikramshila ?

The Deputy Minister of Oommunications (Shri Khurshed Lal): (a) The
excavations at the ancient ruins of Nalanda, Vaisali and Kumhrar were stopped:
from the year 1986, 1922 and 1913 respectively due to the limitations of’
excavation steff and funds and the shifting of interest to the excavations at
Harappn, Mohen-jo-daro and Tuxila.

(b) Government propose to carry out some trinl diggings at Vaisali during
this winter,

(¢) und (d). Yes, at the instance und in co-operation with the Vaisali S8angh.,
the excavations are being undertaken,

(¢) Hon. Member is referred to the reply given on 1lst April, 1949 to part
(b) of starved question No. 1564. The staff for the Exploration Branch has
been sanctioned only recently and it is now proposed to undertake exploration.
of known sites including Vikramshila for determining ther comparative im-
portance.

Prof. 8. N. Mishra: May | know, Sir. what amount has been spent so far
on cexcavations at Vaisali and Nalanda?

Shri Khurshed Lal: As | have alrendy suid, nothing hus been spent at
Vaisali and we propose carrying out some trinl diggings there. As regards.
Nualanda, T would ask for notice. -

ProMOTION OF CULTURE AND FINE ARTS

“304. Prof. 8. N. Mishra: Wiil the Minister of Education be pleased to state:
() the stips taken so far for fostering Inter-Asian cultural relationship;

(h) the concrete efforts made for the promotion of culture and the fine arts
in the country and the results thereof:

(¢) the policy of Government for giving financial assistance to non-official
organications and institutions working in the sphere of culture and the fine
arts: and

{d) the names of such non-official organisations and institutions receiving
Government aid?

The Deputy Minister of Oommunications (Shri Khurghed Lal): (a) to (d).
A statement giving details of information required is placed on the Table of
the House. [See Appendix I, annezure No. 41].

Shrimati Durgabai: Mayv I know, Sir, whether it is a fact that the Ministry
of Education has called a Conference of artists and musicians at Delhi, and,
if 80, whether that Conference met? If not, has the proposal been dropped?

Shri Khurshed Lal: A Conference of artists was held in Calcutts on the
20th and 80th of August, 1949
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Prof. 8. N. Mishra: May 1 know, 8ir, what will be the attitude of Govern-
ment if rival claims were advanced by a country like Indo-China for cultural
relationship with India?

Mr. Speaker: That will be hypot‘hetiuul.question at this stage.

Shrimati Durgabai: May I know, Sir, whether it is a fact that the GGovern-
‘ment had recently appointed a Committee of experts to advise on matters like
the development of fine arts, and if so what is the scope of this Committee
and who are the members constituting the Committee?

8hri Khurshed Lal: I am afraid T have to ask for notice of the question.
Shri Tirumala Rao: May we know the policy of Government for giving
financial agsistance to non-official organisations and institutions?

Shri Khurshed Lal: Government have a policy of giving financial ussistance
for which definite rulex have been luid down.

Shrimati Durgabai: May T know. Sir, what is the total grant given by way
of grants to the College of Kurnatik Music nt Madras and the Hindustani
Music Academy at Lucknow?

Shri Khurshed Lal: 1 am aftnid 1 have not got the figures with me.

Shri 8idhva: In connection with a question yesterdav the Deputy-Speaker
gave a ruling that when Governinent propose to place a long statement on the
Table, the Member putting that question should be given a copy of it a few
minutes in advance, so that he may put supplementary questions, 1 would
request you to have this ruling circulated to the Ministries.

Mr. Speaker: 1 will consult the Deputy-Speaker and then decide.

SoHEDULED CASTES SCHOLARSHIPS

*806. Prof. Yashwant Rai: (a) Will the Minister of Education be pleased to
-state how many scholarships were- granted to Harijan students this year to the
Punjab students?

(b) How many students from the Punjab applied for the scholarships?

(¢) On what basis has the quota of scholarships been allotted to the States”

(d) What are the conditicns of granting scholars_hips‘?

The Deputy Minister of Oommunications (S8hri Khurshed Lal): (1) 46.

(b) 168.

(¢) and (d). The primary consideration in the award of scholarships is
merit. The financial position of the students is also taken into consideration.
The Scheduled Castes and Other Backward Classes Scholarships Board. how-
ever, tuke steps to ensure that administrative units which contain a substan-
‘tial proportion of members of Scheduled Castes and other Backward Classes
are adequately represented in the final list of awards.

Sardar B. 8. Man: May I know whether the four 8ikh Harijan classes
which were recognised as Scheduled Castes included in the Harijan Students’
‘Scholarship scheme?

Shri Khurshed Lal: There is a complete list of Scheduled Castes and if my
hon. friend refers to that list he will find whether the classes referred to by Lim
are there or not.

Sardar Hukam Bingh: May I know, Sir, whether effect is heing given to
-the resolution of the Constituent Assembly about the inclusion of these castes
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in the Schedule or whether the declaration by the President is being awaited,
so far as the Harijan Students Scholarship scheme is concerned?

Shri Khurshed Lal: No additions have yet been made to the list.
SCHOLARSHIPS UNDER THE FULBRIGHT SCHEME

*306. Dr. R. S. 8ingh: (a) Will the Minister of Bducation be pleased to
state whether Indian students who intend to go privately to the United States
of Awmerica for higher studies will be helped under u recent agreement signed
between India and United States of America under the Fulbright Scheme?

(b) What facilities the Government spousored Indian students will be giveu‘
under that agreement?

(¢) In what way the American students coming to India will be helped by
that agreement?

(d) Does the agreement provide for establishing any joint machinery for the
proper implementation of the terms agreed?

' (e) 1f the answer to part (d) above be in the affirmative, what sort of

machinery is that?

The Deputy Minister of Communications (S8hri Khurshed Lal): (a) to (e).

The information required is contained in the text of the Fulbright agreement
placed on the Table of the House. |Bee Appendix I, annexure No. 42].

Dr. R. 8. Singh: ls it a fact that the agreement required that Indian
students proceeding to America must not participate in political activities?

Shri Khurshed Lal: There is no such thing in that agreement as far as I
know.

Shri Syamnandan Sahaya: Are Giovernment aware that students who left
for America before devaluation have suffered enormously in America and are

not able to find the extra money required on account of the change in currengy?
If so, do Government propose to take any steps to help them?

Shri Khurshed Lal: Does it arise out of this question? Of course any cﬁ;ses
of hardship brought to our notice will be looked into.

Sardar B. S. Man: Is it a fact that under the scheme the money is to be
spent only in America?

Shri Khurshed Lal: Both in America and India.

Shri Tirumala Rao: Is there any organization set up to implement. this
scheme in the Education Ministry? :

Shri Khurshed Lal: Under the scheme a Commission iis to be set up con-
gisting of four Americans and four Indians an the® Ghairman will be the Head

of the American Diplomatic Mission here.

Dr. R. 8. 8Singh: Muy I know whether the Indian students who hé‘e alrepdy
in America would be given advantage of this scheme if they fulfil its require-

ments ?
Shri Khurshed Lal: That will be a matter for consideration.
Shri Sidhva: May I know when that Commission is likely to be set up?

Shri Khurshed Lal: I think very soon.



30 PARLIAMENTARY DEBATES [17rr Fes. 1980

<MPROVEMENT OF NATIONAL UNIVERSITIES

*307. Dr. R. S. Singh: (a) Will the Minister of Jducation be pleased to
state what steps, if any, have Government taken for the improvement of -
National Universities like Shri Kashi Vidyapitha, Banaras?

(b) Do the recommendations made by the University Commission cover the
cases of such National Universities?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) The
matter concerns State Governments primarily. The Central Government are,
however, considering the question of recognition of the qualifications obtained
from the Vidyapiths for purposes of Government employment.

(b) The University Education Commission have recommended :

(1) that the Visva-Bharati, Santiniketan, and the Jamia Millia at Delhi
be given provisional charters as Universities and be given suitable
capital and recurring grants and

(i) that the University Grants Commission be coustituted as the agency
for determining the merits of requests for recognition as Univer-
sities.

Copies of the Report of the Commission are available in the Library of the
House.

Prof. Ranga: May I know what steps have been taken to implement those
recommendations in regard to Visva-Bharati and Jamia Millia?

Shri Khurshed Lal: Those recommendations are under consideration.

Shri Harihar Nath Shastri: Will the Minister be pleased to state whether
the Kashi Vidyapitha approached the Central Government some time back for
grants to its library and stipends to students? If so, were such grants given?
If not, why not?

Shri Khurshed Lal: I should like to have notice of that question.

Dr, R. 8. 8ingh: May 1 know why the case of Kashi Vidyapitha has been
rejected?

8Shri Khurshed XLal: T do not kncw of any such case.

Shri T. N, Singh: Is it a fact that the University Commission has recom-
mended the grant of charters for Jamia Millia and Visva-Bharati and may I
know why Kashi Vidyapitha has been left out?

Shri Khurshed Lal: The question be better asked from the University Com-
mission.

SorEDULED CASTES ANDYBACKWARD CLASSES SOHOLARSHTPS

#3808, Shri J. N. Hasarika: (a) Will the Minister of Education be pleased to
state whether Government propose to award stipends to the pupils belonging
to the Scheduled Tribes for higher studies in the foreign countries with a view
{o giving them better opportunities for securing administrative posts and other

jobs?

(b) Who are the members constituting the ‘‘Scheduled Castes and other
Backward Classes fcholarships Board™'?

(c) What are its funetions?



g -ty ORAL ANSWERS 31

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Not undet
this scheme, as this objective is covered by the General Overseas Scholarships
Scheme of the Government,

(b) (1) Dr. Tara Chand, M.A., D.Phil. (Oxon.), Secretary, and Educational
Adviser to the Government of India (Chairman).

(2) Shri A. V. Thakkar, M.P., Qeneral Secretary, Harijan Sevak Sangh.

(3) Dr. P. 8. Deshmukh, M.P.

(4) Shri Sunder Lall, M.D.

(5) Shri V. C. Kesva Rao, M.P.

(6) Shri Chandrika Ram, M.P.

/(7) Diwan Anand Kumar, Vice-Chancellor, Punjab University.

(8) Shri Ramananda Das, Secretary, Depressed Classes League, Calcutta.

(9 Dr. S. R. Sengupta, Principal, Bengal Engineering College, Howrah.

(10) Shri Brij Narain, Joint Secretary, Ministry of Finance.

(11) Dr. C. V. Ramchandani, Assistant Director General of Health Services.

Mr. K. L. Joshi, M.A. (London), Assistant Educational Adviser to Govern-
ment of India (Secretary).

(¢) To advise the Government of India in the awurd of scholarships and

in administering the funds connected therewith.

Bhri Kamath: Do Government make any differentiation as between
wcheduled castes and scheduled tribes while awarding these stipends and
scholarships or do they take them as one entity?

Shri Khurshed Lal: They ure awarded separately to scheduled castes and
backward classes.

Shri Rathnaswamy: May I know the number of scheduled caste students
that were sent to foreign countries in 1948 and 1949?

Shri Khurshed Lal: As I said this scheme is not meant for sending students
abroad. This is meant for training being given in educational institutions
in Indin,

8hri Barman: Have Government considered the desirability of granting
special facilities to scheduled custe students for going abroad?

Mr. Speaker: That is u different question. This is concerned with educa-
tion in India.

S8hri Barman: Sir, the question is ‘‘Will the Minister of FEducation be
pleased to state whether Government propose to award stipends to the pupils
helonging to the scheduled tribes for higher studies in the foreign countries
with a view to giving them better opportunities for securing administrative
posts and other jobs?”’

8hri Khurshed Lal: There are two things; one is advancement of education
of scheduled classes in India; the other is education ahroad which is open to
all and for which candidates are selected and sent on merit. The considera-
tion is those people who can take hetter advantage of studies abroad are rent,
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8hri Barman: On the point of selection, have the Government considered
the desirability of giving special privileges to scheduled classes in crder that
they may conform to the standard laid down in Article 335 of the Constitution?

Mr. Speaker: That has been replied to already.

Maulvi Wajed Ali: Is it a fact that there is no member on this Board from
Assam? If so, will the Minister cousider the question of including one?

Mr. 8peaker: I am afraid it is a suggestion for action.

Shri Bharati: The question relates to Harijan Scheduled cluss and scheduled
tribes. The Scholarship Board refers to scheduled caste and other backward
classes. Do I understand that the scholarship is intended for the olasses
known as backward classes who are not scheduled castes or scheduled tribes?

Shri Khurshed Lal: It is meant for backward classes also.

8hri R. Velayudhan: Wus there any special scheme for Foreign scholarship
envisaged by Government to scheduled caste students before 1946?

Shri Khurshed Lal: 1 have no idea.
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Khwaja Inait Ullah: Huve the Government included any scction of the
Muslim Community among the backward classes?
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8hri Khurshed Lal: No, Sir.

Sardar B. 8. Man: May I usk who amongst these members constitute the
schedulad classer and backward class representatives or representatives of
scheduled tribes in this Board?

8hri Khurshed Lal: | have just read out the names.

Bardar B. 8. Man: May I know if any amongst them is & representative of
the scheduled tribes or not?

Shri Khurshed Lal: Thakkar Bapa is considered ns their representative.

Bhri Sonavane: Arising out of the answer given by the Minister, may I
know whether the merit of scheduled caste is considered from among all the
general students or from the students of scheduled caste themselves, while
taking consideration of merit for scholarships abroad?

8hri Khurshed Lal: 1'or scholarships ubroad nobody is considered on the
basis of scheduled class or otherwise. The only consideration is that he should
be a person who can tuke advantage of the facility of technienl education which
is given for our students in foreign Universities. It will be obvious that it
will be difficult to get admissions for our students if they are not first cluss.
If a scheduled class student is of that type, he will be sent.

Camp CorrLrer, NEw DELHI

*309. Master Nand Lal: (a) Will the Minister of Education be pleased to
state whether it is a fact that the BEast Punjab University Camp College, New
Dethi, 15 financed by the Rehabilitation Ministry ?
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19 56[;) 1s it a fact that East Punjab University is removing this College after

(c) Is it u fact that most of the displaced students studying in the College
are residents of Delhi and a majority of them are Government servants or
otherwise employed?

(d) If so, do Government propose to adopt any measures to provide the dis-
placed students with educational facilities?

The Deputy Minister of Oommunications (S8hri Khurshed Lal): (a) No Sir.

(b) Government understand that no final decision in this respect has been
taken.

(6) Most of the students studying in the College ure residents of Delhi, but
only a minority of them are Govermment servants or otherwise employed.

(d) The matter is under consideration.

8hri Deshbandhu Gupta: Sir, may I know whether it is a fact or whether
the Government are awure of it thut recently, notices have been served on a
large number of students and they will have to leave the college because they
have not been able to pay their fecs, and that the Government had promised
to give themn scholarships on behalt of the Rchabilitation Ministry, to about
100 students and that they are likely to lose their tuition if these notices are
observed ?

8hri Khurshed Lal: If the Rehabilitation Ministry had promised it, T do not
know about it,

8hri Deshbandhu @upta: Will the hon. Minister please make enquiries and
see that these students do not have to suffer?

Mr. 8peaker: Order, order, it ix suggestion for action.

8hri Kamath: What is the totul number of displaced students studying in
this college? :

Shri Xhurshed Lal: The Camp College at present has 1,500 students on its
rolls and 44 members on the teaching stoff.

Bhri Kamath: Sir, arising from part (d) of the answer, do Government pro-
pose to take suitable ineasures for these displaced students who are in the
college, in case this college is cloged?

Shri Khurshed Lal: The answer given specifically refers to the students of
this college and the emiplovment of the staff, and that matter is under con-
sideration.

SABAYA ABRODROME (BIHAR)

*310. Shri Ohandrika Ram: (1) Will the Minister of Defence he pleased to
state why the building material is lying unused at the Sabaya Aerodrome in th»
District of S8aran (Bihar)?

(b) Is it the intention of Government to keep the aerodrome on a permaa-
nant basis?

(¢) Tf the answer to part (b) above be in the aftirmative, what steps, if any,
ars heing taken to repair the roads and buildings there?
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The Minister of Defence (Sardar Baldev 8ingh): (a) and (b). Sabaya
aerodrome is not required for future use of the Air Force and the project was
suctioned on, the 1st February 1950, together with certain unserviceable stores
appertaining to the project, by the Lands Hirings and Disposals Service.
Presumably the hon. Member is referring to the said stores.

(c) Does not arise.

8hri Tyagi: Sir, may 1 know at what cost was this aerodrone constructed?

Sardar Baldev 8ingh: I have not got the figure with me here, and if the
hon. Member wants, I am prepared to supply it to him, later.

Shri Kamath: Have any other acrodromes been similarly abandoned?

Sardar Baldev 8ingh: Yes, a number of asrodromes have been abandoned,
but to name them, I will require notice.

Shri Raj Bahadur: What is the money obtained by the nuction?

Sardar Baldev 8ingh: The surplus assets werc uwuctioned on the 1st February
1960, and the highest bids were as follows:

For buildings ... Rs. 40,000
For pipe lines ” 2,600
Unservioeable stores,

furniture eto. ' 24,850

Shri Syamnandan Sahaya: Moy I know whether the Civil Aviation Depart-
ment or the Provineial Government was consulted before auctioning off this
particular aerodrome?

Sardar Baldev 8ingh: 1 believe so. The generul_policy is that we consult
the Provincial Government and also the Civil Aviation Department.

Shri Syamnandan Sahaya: In view of the incresse in air traffic, will the
(tovernment now abandon this policy of auctioning aerodromes?

Mr, Speaker: Order, order. The hon. Mewber is making a suggestion.

Shri Chandrika Ram: May 1 know whether the lands have been returned to
their owners ?

Sardar Baldev 8ingh: 1 have not got the information with me hore. But
as the auction was only of the building and the surplus stores, I believe the
land thus vacated must have been returned to the owner.

Shri Tyagi: How many other aerodromes in Bihar have been abandoned by
the Defence Ministry?

Sardar Baldev 8ingh: I will require notice.

Shri Raj Bahadur: What proportion does the amount realised from auction,
bear to the initial cost of construction of the aerodrome?

Sardar Baldev 8ingh: 1 am wnot in u position to give the proportion. T will
have first to get the actual figures of cost of construction of the aerodrome

before I can give the proportion.
Shri Tyagi: On whose advice were these aerodromes abandoned?

Sardar Baldev 8ingh: As fur as the air force aerodromes are concerned, on
the advice of the Air Force.

Shri Tyagl: Was the mntter placed before the Standing Committee for
Defonce?
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Sardar Baldev Singh: If T may say so, the best judge as to which aerodrome
is suitable for the Air Force, are the Air Force people themselves.

Shri B. R. Bhagat: Sir, may I know how many aserodromes will be kept on
a permanent basis in Bihar?

Sardar Baldev Singh: There are a large number of aerodromes in Bihar.
As far 88 1 am concerned, 1 can give only information about aerodromes which
are required for the Air Force, and even for them 1 will require notice.

Shri Kamath: Are the abandoned aerodromes still kept in such a condition
that they could be used again immediately in the event of another war?

Sardar Baldev Singh: I believe those that are abandoned by us are not
kept in a fit condition, and most probably the land is converted into agricultural
land; but I cannot give definite information.

WRITTEN ANSWER TO QUESTION

Exomse Duty oN O aNp OmL Propvuors

34. Shri Buragohain: Will the Minister of Finance be pleaced to state the
proceeds of excise duty on oil and oil products of Digboi levied and collected
by the Government of India year by year for the four years 1946-50?

The Minister of Finance (Dr. Matthai): By ‘‘excise duty om oil &nd oil
products’’ the hon. Member is presumably referring to Central Excise duty
on Motor Spirit and Kerosene which are the only oil and oil products liable to
Central Excise duty under the Central Excises and Salt Act, 1944. A state-
ment showing the central excise duty assessed and realised on these two com-
modities during the financial years 1946-47 to 1949-50 (up to December 1949
only), is laid on the Table of the House. [See Appendix I, annexurs No. 48].
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PARLIAMENTARY DEBATES
(ParT 1T—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)

Friday, 17th February, 1950

. The House met at n Quarter to Eleven of the Clock
[Mg. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 AM. :
CONTROL OF SHIPPING (AMENDMENT, EILL

The Minister of Commerce (Shri Neogy): I beg to move for leave to introduce
a Bill further to amend the Control.of Shipping Act, 1947.

My, Speaker: The question is:

“That leave be granted to introduce a Bill further to amend the Control of Shipping
Act, 1947.° :

The motion was adopted.

Shri Neogy: I iniroduce the Bill.

INDIAN TEA CONTROIL (AMENDMENT) BILL

The Minister of Commerce (Shri Neogy): I beg to move for leave to introduce
& Bill further to amend the Indian Tea Control Act, 1938.

Mr, Speaker: The question is:

“That leave be granted to introduce a Bill further to amend the Indian Tea Control
Act, 1935.”

The motion was edopled.
Shri Neogy: 1 introduce the Bill.

IMPORTS AND EXPORTS (CONTROL) AMENDMENT PILL -

The Minister of Gommerce (Shri Neogy): I beg to move for leave to introduce
8 Bill further to amend the Imports and Exports (Control) Act, 1047.

My, Speaker: The question is:
“That leave be granted to introduce a Bill further to amend the Imports and Exporws
(Contrel) Aect, 1947.

The motion was adopted.”
Shri Neogy: 1 introduce the Bill.
(573)



- 'LABOUR RELATIONS EILL
Fhe Minister of Labour (Shri Jagjivan Ram): I beg to move for Jeave to in-
troduce & Bill to provide for the regulation of the relationship between employers

and employees, for‘_ the prevention, investigatior: and settlement of labour dig-
putes and for certain miatters .incideuntal -thersto. i
Mz, Speaker: The question is: :
_““That leave be granted to introduce a Bill to provide for the regulation of the relatior
ship between employers and employees, for the prevention, investigation and settlement -of
labour dispules and for certain matters incidental thereto.’’ ’

- The motion was adopted.

Shri Jagjivan' Ram: I introduce the Bill.

EN

ADMINISTRATION OF EVACUEE PROPERTY BILL—Contd.

Mr, Speaker: We will now proceed with the further consideration of {he
motion moved by the hon. Shri Mohan Lal Saksena on the 16th February, 1950,
namely. “That the Bill to provide for the administration of evacuee property
and for certain matters connected therewith, be taken into consideration.’’

, Shri N. S. Jain (Utlar Pradesh): Sir, I was speaking about the conventions
which we have to build up for cur demoeracy when we adjourned last evening.
Our conventio:.s must conform to our culture and as we all know we have seb
as our motto: TEANA Gm%f AFau. That is the principle; that motto
represents all that our HMindu culture and Hindu thought, and for the matter of
that, Indian culture and Indian thought, stand for.

Witn this motto on our lips we stand or fall. Mahatma Gandhi wrote once:
“Let every one of us be measured by his own yard-stick’. We stand before the
world to be measured by the yard-stick which we have made, Now, there are
circumstances and occasions when such 4 high principle puts ug to test. It is
on such occasions that cur culture and traditions should come to our rescue.

My friend Mr. Kapoor was, I think, rather uncharitable and wrong, too,
when he accused the Government of having a negative policy of doing the
opposite of what Pakistan did in a given set of circumstances. 1 do not think
our Government, headed as it is by a man whom we all know and revere, and
whom I had the privilege of knowing since 1922 through all the period of turmoil
‘and travail, are open to such a charge. J am sure our Government have a
policy worthy of us and worthy of this ancient land of sages. It may be that
ab times that policy may be irksome to some and, sometimes, I myself feel
doubtful about it.

A brochure has been supplied to us by the Government, A persual of it
would show that Pakistan has been doing not ¢anly wrong things but even yre-
posterous things. Jut then. can anvbody suggest that because ~ Pakistan is
doing wrong. we should not be doing the right thing? I do not think so. . As far

as this Bill is. concerned—T am not moving my motion for teferring it to ‘Select
Corumitsze in view of the explanation given by the hon. Minister. But T would
_take this opperlunity for putting forward my views within the four. coiners of

the motto I have mentioned.

The firs: thing which I would urge upon the Government is that, consistent
with our policy we should make the law fool-proof against dodgers and more
* gtringent againgt disloyal elements. Certain provisions of this Bill were referred
to Fy. Mr. Kapoor the other day. I would suggest that the Government should be

(B74)



prepurad to amend the Bill according to the wishes of the_wpl{:_ “We.do nat
wunt 8 _revengeful Bill, but we,certainly want that we shculd: have an éffective
legislation and one that would "be backeéd by & firmm' determinstion to save the
nationals of this country from the oulrages that are being committed in Pakistan.

ADMINISTRATION . OF EVACDEE, PROPERTY BILL 575

Mr. Kapoor referred tc clause 2(d)(ifi) which says:

“‘who has, after the 14th day of August, 1947, acquired by way of allotment or by means
of unlawful occupation or cther illegal means any right to, interest in or benefit from any

9

property which is treated as evacuee property.....:

and complained that it did not include the case of acquisition by other ways.'
1 may point out to him that clause 2(e)(ii) covers the point raised by him. I%
58¥S: v ;

“has acquired, if the acquisition has been made in person, in any mode other than any
of the modes specified in sub-clause (iii} of clause (d) of section 2. - .

But there is this differénce that the Government in their scheme of things
want. to declare a perscn an ‘‘intendimg evacuee’’ only in case that person is
here and does any act which is covered by clause 2(e)(ii). They would not like to
declare such property as evacuee property unless and until the person to whom
that property belongs shifts to Pakistan. The manner of acquisition provided in
clause 2(d)(iii) lays down that he must have abandoned India and proceeded to
Pakistan. So T think that provision can stand as it is.

Then I would proceed to other provisions which are more important. There
_is a provision to the effect in the proviso to 2(e)(i):

‘‘Provided that the transfer to Pakistan of any reasonable sum of money, for the purpose
of financing any transaction in the ordinary coursé of his trade or for the maintenance of any
member of the family of such person shall not be deemed to be a transfer of -assets within
the meaning of this sub-clause.””

I am afraid this is very defectively worded., This permits the transfer of
assets to Pakistan. These transfers, if at all, should be limited to genuine cases
only and such ‘genuine cases’ should be defined as ‘transfers sanctioned by the
Custodizsy and the amounts transferred should be limited to the sums authoris-
ed by him’. 1f some such definition is adopted the sting will be removed from
the proviso. T hope the Government will please look into it.

Then again there is clause 2(f) (2). There is the date ‘18th October 1949’ in
the definition of evacuee property. It says:

‘‘any preperly......... belonging to any person who, after the 18th Day of October, 1949 has:
done or does any of the acts specified in clause (e) of section 2...... ”

I £ail to understand the significance of this date, I could find ocut from my
friends that it was due to the fact that the first Ordinance dealing with this’
affair was passed on this date and so the Government had some moral punctilious-
ness in declaring a property as evacuee property, because of the acts of. certain.
individuals, without giving any notice of ‘the intention of the Government that
such acts would constitute the property being declared evacuee property. That
punctiliousness may be very honourable but I do not think it is very practicable.
However, T would request the Government and the hon. Minister to look inte it*
and if they want to be punctilious it can be done by removing the date and adding
a proviso to it, viz., that in the case of the property of such persons who might
have performed any act mentioned thetein before the said date, those provisions
would 1ot apply, if the person makes proper amends to the satisfaction of the

Custodian and proves tv him that he has maintained the status quo.

‘There bave been sn many trarsfers during the period following 15th August
1947 anq T think to ignore them o- to have a soft corner for them would nok
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be advisable. They muss he given their due if the persons are prepared to
make . amends-or to restore status guo. I hope the hon. Minister will kindly
sée to this.

There is another matter to which I would like to draw the attention of the
bon. Minister, In clause 2 (f) it is said that evacuee property does not in-
clude any. ornaments in the immediate possession of an evacuee. True that
such ornaments should not be treated as evacueée property. But what about
those ornaments which have been made out of the sale proceeds of immovable
property and purposely done so? There are cases where people anxious to-
dodge this law have thought fit to sell their properties and to convert the sale
proceeds into ornaments, ete., just to dodge the law. I would therefore like
the hon. Minister to take note of it and see that only such ornaments are ex-
cluded from the operation of the Evacuee Property Luw as were in the
possession of the evacuee before the 15th August 1947 or which he
can vrove as havihg come intg his possession not by converting his
immovable property into that shape.

12 NoOox

Then 1 would draw attention to clause 7 which revds-

‘“Where the Custodian is of opinion that any property is evacuee property witnin the
meaning of this Act, he may, after causing notice thereof to be given in such manner us
may be prescribed to the persons interested, and after holding such inquiry into the matter
‘as the circumstasces of the case permit. pass an order declering any such property to be
evacuee property.’ i -

Why “may’’: whky not ‘‘3hall”’? The word ‘‘shall” has been used later
oun in this section, where they say ““The Custodian shall from time to ~+ime
notify..... ......”". Why is the word ‘‘may’’ used in the operative part of the
clause ?

I would alsc draw attention tc the fuct that an “‘intending evacuee’ has
been ‘created by this legislation and it is 8 thing which T might compare to the
insolvency law. There may be occasions when justice may demand that a
man after he has made proper amends is not to be considered as an intending
evacuee and should not be subject to all that the word mneans. There should
be some provision in the law by which an intending evacuee could have un
opportunity of coming before the Custodian to prove his bora fide¢s. to prove
that he has made amends so that he could get a declaration that he is no more
an intending evacuee, just as there is a provision in the Insolvency Law to dis-
charge an insolvent:

These ure some of the points I wanted to place before Government and T
hope they would look inte them and make the necessary amendments before
tne bill takes its final shape.

Before concluding I want to say a word to my Muslim friends. I know
that they will be put to certain inconveniendes and hardships -also but they
have to bear them gladly, knowing full well in what delicate wvosition our.
State is. I hope they will co-operate with us and that they would consider it
a part of their duty to allow this law to be implemented to the best satisface
tion .of the persons who are really affected, I mean the displaced persons.

1 may alsc venture to say a word to my displaced friends. Their sufferings
in the cause of Dharma are unparalelled and unique and are worthy of the culture
which they profess. But there .are circumstances which have prevented us
from doing all that we ought to have donme. It is not that there is not the
with to do it but it is because there are not the sufficient means to do it. We.
may not be sble to rehabilitate them in that glorious manner- in which they ..
were living. in their hearths and homes in Pakistan. - But let us all try to da
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our best to make them as confortable as we possibly ean and T might assure
them that -there is no amount of the goodwill lacking for them in ‘this eountry.
But 1 may also rémind them thata fundamental imistake has been committed
which cannot be undone or set righit by vommitting more mistakes in other
divections. We have to put up with all that we bhave done and 1 hope they
would in all good humour try to take the respomsibility for our doings instead
of shirking it and put up with the travails and difficulties through which they
are passing and have to pass, though that mistake was cominitted by us—-theit
own breithern. "With these few words I appeal to them tc rise to the cccasion
and allow the Bill to be passed in the way it has been put before the House

by Government with necessary amendments.
Mr. Speaker: Mr. Sahaya.

ATEET 47T ST% : § ag WTAAT &I9T g f @18 9t meond’ g9
gre| # &, SA% awhg & s\ ar qseT g |

Master Nand Lal (Punjab): There are five and a half displaced persons in
-this House and I request that it would be better if preference is given to them.

faezx wfwT w9 @@ 9i &K a% @ qo &
" Mr. Speaker: We have to sit till five thirty today.

Shri Gautam (Uttar Pradesh): His point is that there arve five and a half
refugees in this' House and he requests the hon. Speaker to give them an op-
portunity to speak.

An Hon, Member: Who is the half?
Mr. Speaker: Order, order,

Shri Syamnandan Sahaya (Bibarj: This Bill has not come a day too:soon
and is therefore most welcome. We listened yesterday with great atteation
to the long apologia of my hou. friend the Minister of State for Rehabilitation
and even the longer strike-bLut-not-wound speech of my esteemed fiend
“Mr. Jaspat Roy Kapoor. I started thinking within myself for whom these
apologies were really meant. If our hon. friends thought that these are gomg
to have any good reaction on the evacuees who have left this country they are
sorely mistaken. Aund if they feel that they are meant for the Tiidian Muslims,
4o whom a word has been said by almost every speaker hefure me, they are
sgain sorely mistaken. For, the Indian Muslim has suffered more at the hands
of evacuess than anybody else. Having gone away to Pakisinn  thefe
evacuees have left their brother Muslitns here in the lurch and should not and
could no! “expect any sympathy from them now. ) . /

-+ In _the discussion yesterday a great deal was made of the refugees projlem .
in India. 1 stated on a previous occasion that these refugees are the ¥ving’
martyes of Indian independence and are a debt.of honour on every citizgn of .
the Republic which mustbe discharged in a spirit of sympathy and gratefuriess.
But I looked in vain throughout the clauses of this Bill to find out whatreal
ryelief was going to conre to the refugees as a result of this Bill, and T mustay
that I was sorely disappointed. If that was not the intention or.-the objest
‘of the Bill T do not see why my hon. friend shri Saksena laid such great stressy
on the refugse problem. This Bill appears to me like a Court of Wards Bill ©
%o look sfter the interests of those who have left this couwatry—whether for
their good or for the good af the Government is more than T can sav. But -
_ T can certainly say that the Bill does not indicate anywhere that it" ig for the
£good of ‘the retugees, ) ‘
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In the discussion that has so far taken place in this House several things
wers said about our difficulties and the bon. Minister in his speech, perhaps
as a result of certain questions put to him, also talked of war and the costli-
ness of it. I felt rather sore about it. It would have been hetter if no men-
tion of war had been made at all. Put if a mention was made, to have re-
jected it on the ground of costliness is in my opinion, to say the least of it,
most impolitic. We talked yesterday of the various difficulties confronting
us and some of us were even in a philosophic mood about satya, adhimsa end
other thinge and 1 was reminded of a Sanskrit couplet which is:

gF TTAe sy fasarea v |
FATERy 9f@ey aew @gw df

That is, if you have to deal with an opponent unworthy of your sleel you
have to find an army suitable to the standard of the opponent. We have tried
to consider this matter from various standpoints including the moral and
philosopbic, but the Government have conceded in this House on more than
a hundred occasions, in reply to questions, and in connection with Resclutions
and Bills, that their success in the direction of arriving at a settlement has
been very meagre indeed—to put it moderately. It was time the Government
decided to toke some other action in this matter

Friends here referred yesterday to other actiong and I was keenly watching
if any definite suggestion would be made. One is really hard put to it to make
a definite suggestion in a matter like this. But with your permission and that
of the House T shall make a suggestion. One of the main things which [
would guggest is that in the matter of our dealings with Pakistan we have
been following a second-hand policy which naturally lacks the fervour, the
initiative and the conviction of an original proposition. What we do is that
when we hear that a certain Act has been ‘passed in our neighbouring State
we immediately tush to get a copy thereof and start thinking what we could
do and when we frame something on those lines, in the ultimate analysis it is
found to he a half-hearted measure. Therefore, the first {hing that I would
suggest is that we must have some initiative about it instead of merely follow-
ing up decisions made elsewhere,

The second thing which I would like to suggest is this. Perhaps it might
be considered as somewhat preposterous. I know I make myself open to that
tharge, and I am not afraid of it. Someone said yesterday in this House that
tae property that the evacuees had left in this country was to the tune of
stout Rs 60C crores and that the property left behind in Pakistan by the
retigees was to the tune of Rs. 2,000 crores. T do not know the figures. In
fact no accurate figure could possibly be produced by anybody. But assum-

"ing that these figures were correct. the least we could do was to dispose of
thes properties valued at’ Rs. 600 crores and give to the refugees in India at
least 33 per cent. of what they had left behind. The sale will be on cne
condtion, namely, that if ever a settlement is arrived at between Pukistan and
Tndia and India got her Rs. 2,000 crores, these who take these properties now
vill have to return them to the evacuees who may sell them at any price they
fike. This matter requires, in my opinion, immediate consideration becuuse
the value of properties is going down. Whether we like it or not, whether we
say it or not, the fact remains that a period of depression either has set in or
is setting in. One f the tests of this is that although there are goods in the
market there are no buyers—that is the first symptom of depression. T say,
therefore, that if the Government are not alert, if they do not act promptly, the
value of these properties will go down tremendously and the %eﬁlgees will
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not be able to get even whag they can mow. After all, what are the Govem
ment doing today? Under this Bill they want to take over the administration
of these properties. I know the difficulties of Government administration.
They will have to spend more than they will have recovered. Yesterday we
listened to a reply to a question that Government had spent Rs. 104 lakhg in
ordar to recover Rs. 154 lakhs. Therefore an outright ~disposal is far better
than a prolonged. liquidation,

Going through this Bill carefully, I find that there are certain provisions
by which & beneﬁcmrv of evacuee property is likely to retain the possession
of his interests in that property. There are other provisions also which leave
a great deal of loopholes and which will, in my opinion, make this Bill com-
paratively less effective than is aimed at. In fact, I myself wanted to send
notice of a motion for reference of this Bill to a Select Committee, but finding
that several friends had done so I did not send jt. T feel that this Bill
deserves greatar consideration at the hands of the Government and of this House.
It may be too late for me to make any proposal for a Committee, but I will
certainly say that the Government in passing this Bill now is tryiug to hustle
it through. Thig is a very lmportunt matter which is confronting the country
at the present time and my own opinion is that this Bill should receive greater
consideration. The points which have been raised here by my fnend Shri
Kapoor and by my other friends, show ‘that there are serious defects in the
Bill. All the points which were made today were in favour of referring this
Bill to a Select Committee or at least to devotma greater consideration tc it.
1 hope when the time for considering the amendments clause-wise comes,
Government will give due consideration to those su ggestions and will he able to

amend the Bill in & manner that will bring about the achievement of the objee-
tives which we have at heart.

Ty this matter of the seitlement of the refugee problem and the settlernent
of the evacuce problem, T have a kind of a_feeling that' we desire to please
everybody and ‘have a vascillating pollcv It is time that something very
definite and very specific was decided in this connection by this House and
also by the Government. I concede that the Government have in their hands
greater information on this refugee problem and the evacuee problem than what
I as an individual can have, but T must state that the position is very serious
in all conscience and any attempt at trying to help the refugees and tnmg
not to wound the susceptibilities and feelings of the evacuees, in my opir.ion,
is like what a Persian poet said:

PO IS lod o2
o gledtsie gradld

You desire to help the refugees, you desire not to wound the susceptibilities
of the evacuees. This thought and the achievement thereof is exceedingly-
difficult, verging on lunacy.

Sardar Hukam Singh (Punjab): I have had the advantage of listening to.
hon. Membhers. I am really grateful to them for all the sympathy thai has
been shown by every speaker on the floor of the House. Yesterday I heard
the hon. Minister with rapt attention but I must confess that T was utterly
disappointed after T had heard him. And I must say that all refugees must
have felt like myself. If his speech was meant to placate or appease certain
gections of ow people who believe in the two-nation theory, then it might have
achieved that cbject, but so far ax the refugeee are concerned they look
forward to a solution of their problem and in that regard I dare say the
announcement of the hon, Minister hag failed.
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. The question of the solution of the refugee problem and the compensation
£> be paid te them -and the question of evacuee property which is before us

now, are intimately connected with each ofher and we cannot divest one from

. the other. Any ewpty assurances or condolence resolutions at this stuge can-

not saiisfy the refugees. They want tangible and definite proofs, they want
.that no uncertainty should be left so far as their future is concerned. When

the refugees find that all possible sources from which any monies could be
_raised are being closed, when all avenues which could give them possibilities
of any satisfactory solution of their problems are being shut ou!, then they

gt frustrated. When it is clear to them that the Government is not trying

to formulate 1 definite policy and have a plan before - them as to how this

problem is to be tackled, they certainly feel great resentment. I am convinc-

ed that all property left behind in Pakistan has been virtually confiscated.

They are not collecting any income from properties. So far as the agricultural

‘property is concerned, they are not collecting  any rents for them beyond the

actual land yevenue thet is due to the Government .itself. So far ag the

urban property is concerned, they have remitted 80 per cent. of the rent and

<only 20 per cent. is being collected which perhaps would be the cost of

collection, '

Nothing is to be collected for the refugees who have left their propertics
there. I do nob say that the properties have been confiscated or that rents
have not beea collected and we cannot hope to get anything out of Pakistau.

It is our Government which says such things in this brochure. On the one
hand; government has made the confession that it has utterly failed, that the
properties have been confiscated and there is no hope of getting anything out
of Pakistan. On the other hand, it is giving empty assurances and platiludes
to the refugees. When it does that, I wonder whether Government is deceiv-
ing itself......

Shri*R. K. Chaudburi (Assam): On a point of information, may I =now
what the Pakistan Government is doing in respect of the property which is in
it possession? Tu it paying any rent to the owners?

Sardar Hukam Singh: No, none.

I was saying that we find on the one hand that Government is making con-
fessions that there has been actual confiscation of the property of the refugees,
that everything has been grabbed, that they are not collecting any rents for
those properties and that they are not prepared to listen to anything, and on
the other hand, we find it is giving assurances to us. I am amnzed whether
Governmeny is trying to deceive itself or is trying to deceive the refugees. 1
must. tell Government frankly that the refugees cannot be deceived at this
stage. They have realized that their only hope lies in the legislation new before
the House and if vothing is done even now, they would esrtainly lose all hope.
It was when T realizéd that there was no hope of getting anv solution from
Pakistan that T sponsored a Resolution, which was discussed here on the 9th
of February. That Resolution was dubbed by my hon. friend Pandit Thakur
Das Bhargava -as ‘‘Preposterous and impossible’”’. Quite right. Tt may
have been so in his estimation. I made certain concrete proposals in moving
‘my Resolution, but they were not accepted. If my Resolution was preposter-
- ous and impossible, I must be permitted to say that the substitute Resolution
“'wag vague, indefinite and effiminate,

An Hon. Member: (lood rotort.
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Sardar Hukam Singh: That Resolution means nothing at all. As was
observed by the hon, Shri N. Gopalaswami Ayyangar, there was very Little
difference between it and the policy Government was pursuing at the present
time. 1 agree with him entirely. The Resolution only asks Government to
fiddle on merrily with the refugee problem without seeking a so'ution. I shall
show preseiitly hew we are not proceeding towards finding a solution, but rather
we are receding from it. It is curious that the hon. Minister Shri Gopalswani
said ab that time ‘hat bhe did not despair of finding a satisfactory zolution of
this problemn, if only he got an opportunity to sit across the table with the
other. country, Very beautiful, as if he had got no opporiunity hitherto of
sitting atross the table with the other country! I will just ;show, from hig
.own statements, that whenever he hag sai across the table, he has always
failed ani brought no results. I have every sympathy for him. He is very
sincere and very energetic, and I must join with my hon. friend Jaspat Roy
Kapoorji in saying that he is a talented man and can negotiate very well At
the same time. T can judge him only by the results achieved, and tecause that
is zero, T do not care what he has been doing. Let us see how many oppor-
tunities he has had of sitting across the table with the other country.

The firs; time when this question of evacuee property was taken up was on
the 20th August 1747. ‘‘It ‘was agreed that each Government should appoint
a Custodian of Refugee Property. Close liaison between these Custodians wili.
be arrangsd  Representatives of India and Pakistan repeat that illegai seizure
of property will not be reeognised.”” Quite right. These were very good
decisions. Nefugees would not have wished any further safeguard: if only
these had been scrupulously maintained. But what happened? - Iminediateiy
after the formulation of these principles, Ordinances were issued in West
Punjah and East Puonjab in implementation. Simultaneously with that, the
West Punjab Government came out with another Ordinance. called “The
Economic Rehabilitation of Pakistan Ordinance’’. Under that Ordinance, the
“;};!ole j;{operty was grabbed. That wag the first implementation from the
other side. :

T might, here, digresg a little. When, on the 9th, my hon. friend PRakshi
Tek Chandji criticised the policy -of Government as ‘planless and tactless’, ‘it.
was resented by the hon. Minister of State. who said that the Rehabilitation
Ministry had got beautiful plans. The illusiration of Rajpura township was
given. T agrce thal was certainly an ideal plan. If. after spending a few lakhs
of rupees, it dewned upon this Government that the refugees would also re-
quire water to sustain themselves, what else could be desived? 8o the Rajpura:
township schemie had to be abandoned. If this ig the planning, certainly it
is admirable, and if these are the engineers who take credit for thiz hesutiful
planning, then T would advise Government to recommend them for the next
Noble Prize.

. Now, Pakistan showed us the first implementation by simultaneously’ pass-.
ing another Ordinance to defeat the first one that agreed to the non-recognition
of illegal seizure of property and to its. restoration to the rightful owners.
After that, we corne to the first Inter-Dominion Conference at which again
the hon. Minister had an opportunity of sitting across the table with {he-other
‘country,  This Conference took place from 18th to 20th December 1947. It
was decided there that each Dominion should devise its own scheme for the
evaruee property and that a report should be made to a Joint Corumittee by
the 5th of January 1948, and that Joint Committee was ‘0 send a report not
Jater than the 12th of Japuary. There were hopes that some decision would be
arrived at. Fven though Pakistan had not implemented the original decisions,
slill there was some hope, because now they had sat across the table. So' it
was expected that somne results would be shown.
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Before that fateful 12th January came, when the matter was to have come
before. the Inter-Dominion Conference, this was implemented by Pakisten by
two incidents. Ope was the Karachi riotg in which those Hindus and Sikhs
who remained were squeezed out and forced to leave that country and the
other was the Gujarat train tragedy in which all the Hindu and Sikh passengers
were looted or murdered and the women raped and kidnapped. This was the
implemertation of the agreement: on the part of Puakistan. Of course, our
representatives went there with the results of the First Conference and pro-
tested against the manner in which Pakistan had implemented the agreement.
Pakistan as usual, gave the assurance that they would make a thorough en-
quiry about it. Bul evidently no reply has vet been received from I:kistan.

Then, the Joint Official Committee met at Lahore about the 25th of March
at which it was agreed that joint valuation boards should be set up to assess
the value of the properties, so as to adjust the difference in each other’s ac-
counts. At the meeting of the Joint Valuation Committee it was decided that
the incomes accruing from the property left by the displaced persons in each
Dominion should be restored to their rightful owners.

Then came the Second Inter-Dominion Conference where the :onsideration of
this question was to have come up. But: meanwhile troubles had started in East
Bengal. So far as the question of Bengal was concerned, it had its own prob-
lems. The. Second Inter-Dominion Conference which met ot Calcutta
from the 15th  to the 18th April 1948 decided that there should be
management  boards on which the minorities would be represented.
But no progress could be made and therefore another Inter-Dominion Confer-
ence was called at Lahore on the 22nd of July 1948. But what was the out-
come of the Conference? Instead of arriving at any decisions, the . Pakistan
representatives said that they had not sufficient data to proceed on and that,
therefore, this subject should be postponed for consideration at a later meet-
ing. But actually. as the brochure says, what happened was: .

“In wctual practice, a hunt began for.all movable evacuee properties in Western Punjab,
and they were all teized on one excuse or another, To ‘iake only one of the many cases,
the Kashmir Express Company had extensive godowns at Rawalpindi where many non-
Muslims - had stocked their belongings. These were seized despite the protests of its
Furopean manager.................. The Pakistan Government extended the confiscatory provisions
of the West Punjab Evacuee Property Ordinance, and the West Punjab Rehabilitation
Ordinance to the whole of West Pakistan.”

All this was done without any reference to, or consultation with the Govern-
ment of India. As usual, the Government of India came to know of the Ordi-
nance from other sources. : -

Then we come to the Fourth Tnter-Dominion Conference held in Delhi from
the 6th to the 9th of December 1948. By March 1948, it was reported thab
large numbers of Muslims wished to retun to India. TIndividuals started
tricking in. Following their liberal policy, the Government of India ordered
the resettlement of nearly one hundred thousand Muslims in East Punjab,
Alwar and Bharatpur. But what was Pakistan’s reaction to this generosity?
Far from giving a reply to their representation Pakistan did not even care to
acknowledge the communication. ‘‘Indeed, such public speeches as were made
indicated that. the leaders of Pakistan did not contemplate any return of non-
‘Muslims to that country.” Naturally the displaced persons in Ind'a pointed
out that the Muslims were getting the best of both the worlds and as a result
of .this a permit system was introduced. Tt was in this atmosphere that the
Inter-Dominion Conference met in New Delhi. As usual, ‘‘the representatives
of the Government of Pakistan stated that they were not in a position to give
their considered views on certain important items in the Minutes of the Inter-
Dominion Conference of July 22nd.”” 8o, this Conference also ended without
schieving any results.
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Then came the Fifth Inter-Dominion Conference which was held atKarachi.
There were expectant hopes that at least at this Conference the vexed question
of evacuee property would be settled and sale and exchanges of property would
be allowed. In fact the Conference came to an agreement providing for the
exchange of property.

[MR. DepuTY-BPEARER in the Chair]

But how was this implemented? This is what the brochure say::

“Almost the first thing the Pakistan Government did immediately after the Karachi
Agreemeni, was to issue an Ordinance under which every person leaving Pakistan liad to
obtain au income-tax clearance certificate unless he had gone there for less than 15 days and
was in pogsession of a return ticket................... One of the important provisions of the
Karachi Agreement was to ensure the receipt of rent for property by the evacuee owners.”

But what the Government did was that they refused to collect any rents.
As I submitted some time back, so far as agricultural property was concerned,
they passed an order that they would collect only* the land revenue that was due
to Government and not a pie more.

Though it was first contemplated, not only contemplated but rather the.
Pakistan Government as well passed an order in their Dominion that they
would collect six times the land revenue as the rent of the land which would be
placed at the credit of the refugee. Our Government did likewise but when
the question came to implementat'on they refused to collect any rents and they
are now collecting only land revenue. When representations were made by our
Government they only said ‘Our object is to rehabilitate the refugees and be-
cause they are not in a position to pay anything, nothing more can be collect-
ed.” But the prompt reply went from this side that we are collecting full rent.
T do not know whether it is a good thing or not but if it comes to settling the
accounts at some future date, certainly we would be the losers and even if
you go to an impartial tribunal, they have a strong case as they have said clearly
that they are not ecolleeting anything and they have to rehabilitate the refugees.
We say we are collecting everything and the money is lying with the Custodian
as Trust and we will have to pay to those people whenever the question of set-
.tlement comes. Here the refugees are being forced and blood is being sucked
out of them and because they are in such circumstances, the highest rents are
being collected while on the other side they collect no rents at all.

Then after this Karachi Conference came—the Sixth Inter-Dominion Con-
ference—the second Karachi Conference which was held on the 25th and 26th
June 1949 and the result was the same. As a consequence of that dec'sion cer-
tain sales and exchanges were allowed. It is put down here that the working
of the agreement showed that 19 exchanges and 13 sales were allowed in India
but only one sale at a very low price was permitted in Pakistan. That was
how that agreement worked. Both in spirit and letter the Karachi Agreement
has been violated by Pakistan but India has been accused of its violation.- This
has been the case of every agreement entered into between India and Pakistan.
FEvery time they have violated and accused India of violation. T just recollect
the remarks of my hon. friend Shri Jaspat Roy Kapoor who said that he had
heard—with apologies to the Sikh friends of his—that the Sikhs there in Pakis-
tan knew only one formula viz., to do the reverse of what Pakistan were:
doing. T also said that was true though with little variation that it was not
Sikhs alone but it was the Punjabis who used to do.that and because they had
that experience, as they had lived with those Pakistanis, they therefore knew
them well and T say it on the floor of this House that unless there is some Pun-
jabi to do these things, you cannot achieve anything because I am sure no
pledges would be kept and no promises would be performed. We know how to

deal with them. ’ . )
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‘After all these Conferences, though my friend Mr.

Gopalaswami "Ayyangar
still wishes

-to sit’ across along with those people, what is the conclusion that

the Government dvaws from all these conversations and this is what. the “Gov-
‘ernment say : '

“While the Government of India feel that the property left behind by evacuees on
either Dominion cannot be used by the Governments concerned without paying their com-

- pensation t¢ owners, the Pakistan Guvernment wish to use such property for the henefit of
their Moslim Nationals without any compensation and without payment of rent.”

This is more important:

“It is no use maintaining theoretical ownership rights, if the owner can neither receive
current income nor be.allowed to dispose of his property. The action of the Pakistan
Government amounts to a virtnal confiscation of all non-Musfim evacuee property.”

This is what we have been ‘asked to believe and we have beliecved that bub
T wonder after -even coming to this conclusion if Shri N. G. Ayyangar says that
he is not despaired of a satisfactory solution of this problem, if he has a chance
bo sit across the table with the other party, God help him.

‘There is another reason that he gave for Pakistan’s unpreparedness to agree
to any solution of this problem which is given on page 61.

“The question may well be asked why such a fair proposition is not accepted. The fact
is that the vast non-Muslim property has enabled the Pakistan Government to rehabilitate
their displuced persons without any expenditure while the Government of India huve already
spent nearly seven hundred million ruposs on the relief and rehabilitation of non-Muslim
displaced persons, and are likely to spend another one thousand million before the problem
18 brought under reasonable control. If the Pakistan Government were to accept liability
for the assets they are using they may have to pay a very considerable amount to India tc
liquidate it, Even if they were to pay current fair rents, the amonnt may not be small.”

.He came here after that Conference at Karachi defeated, frustrated and
hopeless. Then he called a Conference of displaced persons here and because
he had lost all hopes of finding any- solution, therefore, he looked to his own
vesources as to whether he could satisfy the refugees from sources within the
country and then he assured them that:

I think nobody in the Government of India wants to deny this. Some compensation will
be paid. It may not be in the shape of cash, it may not be in the form which the refugees

might desire to have. Tt ma= be partly in land, partly in house property and partly perhaps
in cash.”

8o after he lost all hopes, he came here and collected these refugees atd
_gave them this assurance that compensation would be paid and we thought that
perhaps now he would tap his sources. But that was in July, and it is certainly

a wonder that after aix months when this Resolution comes here in thiz
House.........

Shri Sondhi (Punjeb): Eight months.

“Sardar Hukam Singh: Yes, eight months. I stand corrected. When after
eight months this Resolution comes before this House, then he again jumps
back all these eight months to the original position and says that tax is not to be
1évied, that government waste lands cannot be sold. We cannot raise sufficient
funds, and he says that he has not despaired of finding a solution, and that he
would get compensation from the .Government of Pakisten. This means that
we have been set back: or thrown back by about eight months and the refugeés
are to be dragged from pillar fo post, or what should I say, they are to be thrown
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fean: this. iie. now,. _l)acl»to &-bimis. about. eight monthg ago. Bhri:Gopalaswami
Ayyangar gives also explanation.ss:to why Pakistan :is. hesitent to. give
this compensation. This is what he says:

“‘Many things have happeued since then and it has not been pussible to persuade so far
the Pakistan Government to see the right point of view in regard to the seitlement. of this
rompecsaticn. But I wish to tell you what swayed Pakistan in this hesitation.”

And then he says:

f

“It is the huge discrepancy that they apprehend might crop up between the values of

property in their Dominion and the value of property in our Dominion, Being a new State

Pakistan thought it would be difficult for them even to look at the possibility of their meeting
any difference out of their own ' resources.”

There is this huge difference in the values, and therefore Pakistan 'is not
prepared or cannot pay that much difference that might be found when we go
into the accounts. Tf that be so, let us examine our own policy, the policy that
we have been and are still following so far. Have we done anything tc bridge
this gulf? No. We have not done anything to decrease this discrepaney,
this huge amount that is due from Pakistan. We are rather increasing this
difference more and more and making it more impossible for any solution to be
found even afterwards.

Both these governments, the Government of Pakistan and the Governmon®
cf India, T must say, have not co-operated in anything so far except in this,
that they have both done their best to increase this discrepancy. Pakistan
has made demands and is pursuing a consistent policy of grabbing more and
more property of non-Muslims, as much of it as possible, and therefore, that
Dominion is increasing that discrepancy every day. And India also is Lelping
in that process of increasing this difference in costs, by releasing more and more
property and pursuing a rucre and more liberal policy. We may say that we me
more righteous, that we are more correct, that we are more, whatever you
may say, and we may take pride in these principles. But I dare say, these
are all wrong notions.of justice and you are proceeding in the wrong way. That
is not the correct way. You want one thing and you are pursuing a policy:
which is taking you just the other way. Therefore, my submission is that
Pakistan and India are both pursuing a policy that is detrimental to the infer-
ests of the refugees in India. This discrepancy is being increased every day,
and it will not be possible, in the words of Shri Gopalaswami himself, to-
“bridge. thut gulf”’ whatever we might do atterwards.

Mr. Depty-Speaker: Is the hon. Meémber likely to take long?
. Bardar Hekam Singh: Yes, Sir.

BUSINESS OF THE HOUSE

Mr Deputy-Speaker: I have to inform hon. Members that on account of
beavy Governmeut Business, the House will sit on Saturday, the 25th February.
for the transaction of Government Business and not for the transaction of
private Members' Business. ‘

A suitable day in April will be aliotted for Private Members" Business
in due course, in lieu of the 18th February, for which the meeting hag already
been cancelled. : -
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.. As already announced:yesterday; all the. starred and unstarred. questions.for
the. 18th February will be transferred to the 25th February. :

Shri Kamath (Madhya Pradesh): On a point of clarification, will there be
any one day for Private Members’ Bills in this session? Will there be one day °
or two days? :

Mr. Deputy-Speaker: There will be two There will be another day fixed.
This will be in addition.

‘Shri Kamath: Already there is the 10th of April.

Mr. Deputy-Speaker: Yes, and this will be sufficiently in advance.
The House then adjourned for Lunch till Half-Past Two of the Clock.

The House re-avsembled after Lunch at Half-Past Two of the Clock.

[Mr. SeEARER in the Chair]

LEAVE OF ABSENCE FROM THE HOUSE

Mr. Speaker: An hon. Member of this House, Rev. D'Souza has written
4o me from New York asking for the leave of the House to remain absent till
June. This is what he writes:

“T regret to inform you that circumstances are not permitting me to attend the present
segsion of the Assembly.”

He means Parliament, of course. When he lef't it was the Constituent
Assembly. He still continues to call Parliament by that name,

“Having been sent to the United States as ome of the delegates of India for the IV
Generai Assembly of the United Nations, I continued my stay here for two months in order”
to visit the Universities in the States....... T had the authorisation of the President of the
Corsttiuent Assembly for mny ahsence till tho 26th of January. I hope to be able to attend
the seesion of June and thereafter.”

Ts.it the pleasure of the House to grant him leave?
Hon., Members:. Yes.

‘Mr. Speaker: Leave granted.
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“‘Sardar Hukam Singh: When we rose for Lunch 1 was submiitting to this
hon. House that the fears which have heen described as the chief cause of the
reluctance of Pakistan to come to a settlement are being incressed and-that our
wishes go just the other way. When I say that I do not mean to cust any
aspersions on the honesty of our leaders or on the sincerity of the hon. Minister
of State for Rehabilitation, I do realise that the hon. Minister of ‘State Shi
Mohanlal Saksena has always felt for the refugees. But I do maintain th?t
he also, in spite of his best intentions and his sympathies and his sincerity, has
felt helpless under the circumstances. Last year I remember, in his Budget
speech, he showed all the sympathies he could show, and then, as a last resort,
he advised the refugees to take to simple living and high thinking. Now,
.after one year when we are coming to another Budgét debate, we had an indica-
tion in his yesterday’s speech of what he is going to give us. He has quoted
certain Rishis now. I assure hirr we feel grateful to him, but I would point
out that a hungry man requires food and not a quotation from the Seriptures.
As I submitted already, we are in need of some tangible things and definite
results. These good counsels cannot console us and sustain us for long.

Now coming to the present legislation, I should say that the Governmen$
should make up their mimds and be clear as to what is expected from them. In
the matter of this legislation we should keep in view the corresponding legisla-
tion across our borders or we should proceed independently regardless of what
happens there, wedded as we are to certain basic principles and pledges as We
stand to certain international obligations. We have to be assured whether re-
habilitation of refugees under the present notions of the Government means
only gainful employment with no reference to the past and regardless of whata
refugee owned and earned when he was in Pakistan; whether or not there would
be any time limit during which the refugees shall have to watch the persistent
efforts of the Indian Government to seek just'ce from Pakistan and after which
the Government would scek other remedies; and lastly, whether the Govern-
ment of India, if and when they are convineed that there is no hope of getting
any redress from Takistan—I doubt whether we would ever get redress from
them—wouiu wuua. uv evacuee property here available to the refugees or whe-
ther they would hold it in trust to be restored to the evacuee-owners along
with the income derived therefrom. These are the points that I request the
Government to- make clear and make up their minds upon. Then alone we
can decide upon the attitude that we should adopt towards this legislation.

After what they have seen and experienced, the refugeés believe that they
cannot get a single pie from Pakistan from the property they have left behind.
The Pakistan Government have confiscated all that property and would con-
tinue the same policy in future as well. So, the refugees have no hopeof
getting any justice from Pakistan under the present poliey of the Government.
‘They feel that these representations, protests aud all that would not. be .of any
avail with that Government. . They feel also that our Government ‘are not
prepared to go further than that. War has already been ruled out. That is
very good. ‘We would not go to war unless attacked and Pakistan need not
attack us because they have got everything thev desire by their war of nerves.
Why should they attack us, for the present at any rate?

Then there was another possibility which has also been :uled out on the'ch
February. That was whether the refugees could get anything by a special tax

. (987)
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imposed in this country or by the sale of waste lands or other sites. That taxze-
tion was. disapproved by one of my hon. friends on the ground that it would es-
trange the feelings between the original inhabitants and the real proprietors in-
habiting this land and .the ‘fore’gners’ who have come and sought shelter here.
If:that be the case certainly the refugees would not desire that any tax should be
levied on-all citizens of this country. Secondly as regards the possibility of
raising funds by the sale of waste lands or sites it was said that it would .close
all -future possibilities of development of our country. So that was also ruled
out -by the discussion- on that date. Therefore ultimately I find no other
source but to resort to this legislation by which the refugees’ claim would at
least be partly met. I agree when the Government said that it was foolish
to give up those claims of ours on the other side and that it would be suicidal..
Let those claims continue but the Government should make up their mind. I
huve already asked them a question, namely if in spite of their effurts they
come to the conclusion that they cannot bave anything for the refugees from
Pakistan shalt they have to fall back on these properties or not? Meanwhile
if these properties are to remain in trust. us i> apparent from the Statenent
of Objects and Reasons of this Bill, how can they be best utilised for the hene-
fit of the retugees? If we once make our mind that even as trustees for a
- temporary period this is the property that would be available to the refugees
the question is how best can we make use of it, whether we should enact this
legislation in a way whereby while we should not harass any loyal and faith-
ful citizens of India there shall be no undue expropriation of property. On
behalf of the refugees as « whole I might assure the House that they do not
want that the Government should give up its basic principles. They do not
_ desire nor ask that there should be any undue harassment of loyal and faith-
ful citizens, who have as much right to enjoy their properties here as any-
body else. If the Government want to enforce the law without detriment to
the loyal and faithful citizens and only want to make available to the refu-
gees, even temporarily the properties of persons who have transfered their
loyalty to the other side, I desire to make it clear that so far this subject has
not been viewed in that perspective. The shrieks of refugees have not been
heard. Under the July Ordinance of U. P. certain properties were taken. ‘the’
refugees raised a hue and cry that the law was liberal and that it should be
made more strict. My hon. friend Mr. Jaspat Roy Kapoor mentioned the
story of a Chaturvedi who wanted to Jearn six Vedas. I would quote a Pun-

jabi saying:

Mangi si hethnun, mil gai upar nun. .

Axn Jon. Mewber: What does it mean?

Sardar Huksm- 8ingh: There was a traveller who had yet to perform much:
of his journey when he felt: very tired. He prayed to God to give him & mare
to ride the rest of the way. After a little distance he saw a police -officer or -
magistrate whose ma e had just calved a filly which had to be curried. When
this officer saw this ignorant and poor traveller, he called him and ovdered
him to carry that filly on his head which he had to do. All ulong the way
the: poor traveller was accusing himself that he had made some mistake in
meking his appeal to the Almighty. When he prayed for a mare perhaps God
did not understand that he wanted one to ride and not to carry on h's head.
That is what happened with the refugees. They held protest meetings, they
had huge gatherings and passed resolutions that there should be some changes
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in the Ordinance of July, so that some more property of persons who were
not loyal to India or had at some time or other acquired property in Pak:f‘,tan
througa their relatives partners or others, might be taken over by Govern-
ment. But what came out? The October Ordinance was the result, whxc!l
was the reverse of what the refugees wanted. This is the result of that Ordi-

nance:

“But the rew Ordinance, instead of plugging the loopholes and making the circumvention
of evacuee laws well nigh impossible, has opened the field to a certain section of Mussalmans
to enjoy with . impunity the benefits of dual citizenship—to be Pakistan nationals for. all
intents and purposes and yet bave the advantages of being citizens of India. This is the
unfortunate part of the tragic working of evacuee laws in India. Out of 800 houses and 16
business concerns taken over in Lucknow, under the U.P. Administration of E Property
Ordinance in August last, no less than 350 houses and 6 business concerns have been released
so far under the new Evacuee Property Ordinance recently promulgated by the Central
Government.’’

Of course objections against others are also pending and I do not know
whether other premises have also been since released or not. This does not
mean that under the U.P. Ordinance these houses and premises and firms’
had been taken over in an unlawful or illegal manner. But it only showed
the effect of the change that had been .brought out in the new Ordinance of
October 1949. Under this Ordinsnce the refugees felt more frustrated, they
were bewildered and could not realize what was going to be their future. Any_
how this Ordinance had very good effect in Pakistan and our Deputy High
Commissioner sent to this Government a report of the reactions of Pakistan
about this change. We were given a small note about it which I would like
to read to the House:

“The new India Evacuee Property Ordinance has had a good reception. Officials of the
Pak Foreign Office did not disguise their satisfaction and said they hoped that persecution
of Indian Muslims would now cease. They wished that Pakistan had been allowed to see
the Indian Ordinance in draft as they might have modified their own Ordinance accordingly.”

We can very well see that if we felt displeased with it, it had very good reaction
there. But what was the result? If they felt that they would have been glad
to have had the Ordinance in draft, when they had actually got it what did
they do in real legislation? They promised that they would change their Or-
dinance accordingly. But I enquire of my hon. friend whether even now they
have made a change in it. There are empty words and shallow platitudes.
They do not mean anything. .

Shri Hossain Imam (Bihar): May I interrupt for a moment? Will the
hon. Minister kindly corroborate this statement of the hon. Member?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): I do
not want to intervene at this stage. I will reply at the proper time.

Sardar Hukam Singh: But even if they had made a change, there is this
difference that while they have expropriated all property by executive action
we are proceeding with regular laws and we mean to abide by them, as we
should. I also endorse the feelings of those who say that we should nat be
guided by what Pakistan does, though I have different reasons for doing so.
They mean that even if Pakistan does anything unjust we should remain liber-
al and ‘just’ according to our own mnotions—though I do not agree with them
about it being ‘just’—and should proceed with the same liberal spirit whatever
Pakistan. might do. I agree with half of that proposition, namely, that we
should not be guided by what Pakistan does, *not because by following thas
we will be committing any mistakes or will be giving up our noble principles

156 P. 8. Debt.



590 PARLIAMENTARY DEBATES [17Te FEB. 1950~
[Sardar Hukam Singh] -

but because I"feel that they have confiscated all the property, and: law or no-
law does not matter there. Of course we should formulate our law as we
feel right and correct without regard to what is done in Pakistan, because even
if they make their law liberal that cannot have any effect now under the cir
cumstances which we have so far experienced.

So far as the present legislution is concerned, there are two o- three things
that have to be scrutinised very carefully. As has been stressed by many hon.
Members, the main thing is the definition of ‘‘evacuee’ and ‘‘intending eva-
cuee’’. The difference that exists between the two terms has been pointed
out here by more than one hon. Member. Then there is a vast difference bet-
ween the vesting of properties in Pakistan and here. All property left by re-
fugees in Pakistan vests in the Custodian, regardless of the fact that the man
is living there in Pakistan and is carrying on his business there. It is for that
person to go and establish that his property should not be treated as evacuee
property. The case is quite the reverse here. A notice has to be given, the
person has to be heard, his evidence adduced, and then a decison is to be
given. That is not all. The difference further on is even more glaring.
While the order of the Custodian there finishes the whole matter, a series of
appeals begin here under our law. When the decision is by the Deputy. As-
sistant or Joint Custodian, as was observed by my hon. friend Shri Mohan
Lal Saksena, an appeal would lie to the Custodian first. Then there is an ap-
peal to the special District Judge, then a further appeal to the Custodian-
General, and then in some cases to a bench of the High Court. What would
be the result of this you can very well judge. Under such circumstances
there would be fraudulent concealment of evidence, inordinate delay in decid-
ing cases and in the process of litigation. Can anybody hope that something
would come out of this prolonged litigation? We. heard only yesterday that
Rs. 105 lakhs, as was pointed out by my hon. friend Mr. Sahaya, had to be
spent on catching ticketless travellers on the railways and Rs. 158 lakhs were
collected out of them as fares and fines. Similarly this litigation would ex-
haust and consume all the income that would have accrued from this property,
and nothing would come out of ib or be saved for the refugees or for the eva-
2uees or for anybody.

Then the Pakistan law is retrospective and it is said the property ‘‘would
be deemed to have vested since the 1st of March”, though there was no trou-
ble up to the day of partition, at least there.

Then, Pakistan does not permit any transfer of money and other assets to
3P M India. There even when one member of a joint Hindu family or one

* 7 partner in o firm has come over to India, the whole property is taken
over as evacuee property, while in Indig the law as it stands now under the Ordi-
nance which is being incorporated in this Bill, says that only the property of that
person who has gone over to Pakistan shall be declared evacuee property.
Cases have been pointed out by my friend where certain gentlemen have sent
their own families or their dependent brothers or relations to Pakistan. There
they have acquired & certain interest .in the properties which our refugees
have left there and they are enjoying the properties here as well. There are-
cases even here which have come to my notice where even friends are holding
charge of those properties; they have not so far been declared evacuee pro-
perty. Under these circumstances, as the law stands now or as it is contem-
plated under the present Bill, there will be little property that would be avail-
able to the Custodian. As I said, we should not harass anybody and I sssure-
again that we should not harass any loysl or faithful citizens of India, be they
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Muslim or anybody else,—the refugees do not want that—but the properties
of those persons who really have their interests in Pakistan must be taken
over, must be taken possession of, und that cannot be done uniess this present
Bill is changed in material particulars, ’

Before resuming my seat. I want to say that this legislation should be
dealt with in a clear atmosphede. We should he clear in our minds whether
these properties are to be held in trust and restored to Pakistanis irrespective
of the fact whether we get anything or not. If that be the principle, then
we should be clear in our minds, and there would be no quarrel. Dut I only
want to say that the Government has certain obligation and responsibilities
to the refugees which they must realise. I say that because I feel that as
things have been moving up to now, there is absolutely no hope of getting
anything from any other source. Therefore, the anxiety of the refugees is
that this law should be made as striet as possible.
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Mr. Speaker: The hon. Member need not take notice of these interruptions.
He may proceed with his own speech.

Shri B. Das: This is his maiden speech. We should not interrupt.
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Khwaja Inait UHeh (Bihar): The introduction of this Bill in the House is
bound to revive in us memories of painful events of the past. It is undoubt-
edly true. that the circumstances under which we are compelled to bring for-
ward this legislation are extremely unfortunate. By recounting  these hard-
ships we are reviving old sores caused by the uprootment and migration of
our brethren f:om their homes as & result of the Partition I fully sympathise
with the sentiments expressed by the hon. Members about the refugees and
1 should bear them out that it is quite true and correct that our Governmnent
has not done as much for the refugees as they should have. I would accord-
ingly urge upon our Government that of all the problems on hand they should
give top priority to that of the refugees.

Before I turn to the Bill T wish to make one submission to you and to the
House, which is that we must be absolutely clear about our standpoint. The
Bill under discussion is an ‘evacuee property bill’ and not a ‘refugees’ Bill ’.
In all the speeches made so far by the hon. Members, as I have been hearing,
they had a tendency to identify the problem of the refugees with this Bill.
As far as possible they have made it a point to keep referring constantly to
the refugees’ problem while dealing with this Bill. ‘1 feel that those charged
with the introduction of this Bill have inisdrafted its objects and reasons.
They should bave stated explicitly whether or not the solution of the refu-
gees’ problem constituted one of its objects and reasons. Hence, in consider-
mgthis Bill we should never lose sight of its objects and reasons. In so far
as I comprehend the objects and reasons of this Bill T think that the solution
of the refugees’ problemm does not at all eome within their province. More-
over, passing it is not going to solve that problem. Tt is indeed painful having
to say so and I apologize to the hon. Minister who remarked in introducihg
this Bill that we must have regard for the feelings of displaced persons. Who.
says you should have no regard for the feelings of displaced persons? On the
other hand, my charge -against you is that you have never had that regard
and are not having it now either. But, then, are you going to be actuated
br regard for the feelings of displaced persons alone in the enactment of any
and everv law? I say, do have regard for thei- feelings and bring forward a
bill and settle this problem once for all, refusing to proceed any further until
that measure is enacted. The Bill at present before vou, however, is a bill
relating to evacuee property. I would submit to you that in considering this

" bill the majority in this House which is a congress majority will have to
view it through the congress spectacles; they will have to see with the congress
.eyes; thex will have to hear with the congress ears. I would submit to the
hon. Speaker that before considering this Bill or passing it every member should
keep the fact in view that the majority of this House professes the principles
preached by Mahatma Gandhi, that they are pledged to practise those principles
and that before -their electors they have promised to act upon them. At the
samne time T wish to make it clear that I have no sympathy. with those people
‘who have become evacuees, who have left India and who believed in' the ‘t\yo-
nation theors’. Not énly have I no sympathy with them T have rone with



ADMINISTRATION OF EVACUEE PROPERTY BILL 599
their property either. Were the provisions in this Bill pertaining to their
p operty to be made eight times more stringent I would be the first man to
support them. T sm even prepared to assert that the provisions herein rade
are not sufficiently rigorous and that they ought to be much more -so. But,
at the same time, I must say that you will have to show the same regard for
People living here as you are showing for the refugees. Those who are living
here are as good Indians as the evacuees. Those remaining here have become
Indian nationals and there is no longer any difference between, the cvacuees
and those living here. But this law is not adequate for those who have migrated
from here and become evacuees. It should be made still more stringent for
them. But, as for those who are entitled to be treated as this country’s
nationals according to its constitution, I would repeat, there should be ro
differential treatment.

It has frequently been remarked here, ‘‘What is Pakistan doing?”’ That is
right. This House should take note of what is being done by other countries of
the world. I would elucidate it still further and say that if we do not keep all
the countries of the world in view we would not be in a position to taks part
in world politics. Undoubtedly we must take note of what is being done by
Pakistan, but, then, we must never forget that Pakistan has always wanted
to establish a theoeratic state and even today it claims to be an Islamic state.
But we have no religious or theocratic Government here; ours is a secular state
and it shall remain a secular state and all people shall enjoy equal rights here.
Whatever law js made by Pukistan it makes a reference therein to the Qoran,
even though it may be quite contrary to the precepts of the Qoran which Pak-
istan dogs not folloew. Under the circumstances, Pakistan cannot, in view of
its prgctxces, claim to be a follower of Islamic prineiples. Should we copy them
and, }f 50, will that be a wise ccurse? I know Pakistan is in the wrong and
that it has dove the vilest acts. Do you want that we too should similarly
start doing wrong and foul acts? I think that would not be right nor is it in
accord with what Mahaima Gandhi taught us. Napoleon used to say that
there was no such word as ‘impossible’ in his dictionary. Similarly in the
dictionary of our Mahatmaji there is mo such word as ‘enemy’. We cannot
treat anyone as an enemy and subject him to oppression. We are loud in our
professions that we are out to carry the message of peace to the whole world
and to spread the word and teachings of Mahatmaii evervwhere. which means
that we want to convey the message of peace and brotherhood to the world.

Shri Sondhi: Chaudhri Khalig-uz-Zaman used to say the same thing.

M. Speaker: The hon. Member need not take notice of these interruptions.
He may proceed with his own speech.

Shri B. Dag (Orissa): This is his maiden speech. We should not interrupt.

Ehwaja Inait Ullah: I was submitting - that ‘we should . not entertain
feelings of revenge. We do feel aggrieved but this grievance does not justify
our taking revenge. I have alresdy apologized to those of my brothers who
happen to be displaced persons. I sympathize with them. Had the resolution
which Sardar Hykam Singh intended to move been moved I would have been the
very first person to support iv so that we might collect enough money to be zble
properly to resettle the displaced persons.

T fully agree with my hon. friend, Mr. Kapoor, when he says that we cannat
forsake our obligations for fear lest somebody should get displeased. However.
1 should like to amplify that statement and say that whereas we cannot be
deterred from our duty for fear of incurring someone’s displeasure, we cannot
at ths same time forbear to do our duty with a view thereby to please scmebody.
We cannot forsake our obligations and thereby cause -hardship to- displaced
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persons. I think that by saying that you are enacting this legislation in the
interests of displaced persons you are deceiving them. What else are you
doing if not deceiving them when you set their property said to be valued a
two thousard crores of rupees against property worth six hundred crores of
rupees? Another question arises at this stage. It is argued that by taking
possession of the properties of the evacuees who have left or who want to leave
we shall be wreakiag vengeance upon those who were our enemies or who pro-
fessed enmity against us. I would say, however, that you should meet out such
treatment to them as is allowed by the law of the land or as is sanctioned by
international law. In my opinion separate legislation should be enacted for
the displaced persons and tLe evacuees. The present measure would embitter
the lifs of Muslims at large who would have to be constantly in attendance
upon the Custodian. You are, of course, familiar with the kind of integrity
and liberality exercised by those charged with the enforcement of law. How
should this law which you are out to frame today be interpreted and applied
but how wrongly is it being administered these days? It cannot be that no
instances of such misapplication have come to your notice. In view of this X
want that this law should not confer such wide powers. We should make its
wording clear and explicit so that nothing may be left vague. With those who
are evacuees or want to beccrie evacuees the Government may deal as strictly
as they like and may, if they so desire, take over everything belonging to them.
But let no Custodian or Assistant Custodian or Sub-Custodian any longer bave
the authority to harass those who are not evacuees or do not wish to be so ard
who have been declared to be Indian nationals under the constitution. I know
that this chain of custodians runs from your Custodian General down to the third
class magistrate. This law should be so explicit that not even a magistrate
should be in a position to deal high-handedly with .these people who are
inhabitants of India and want now to live here.

Thers is one thing more to remember. Speakers in this House have often
made references to Pakistan. I would draw the attention of the hon. Speaker
to ona fact. How many non-Muslims are still left in Pakistan for whom she is
making that law or who are affected by the laws of that country? Let us leuve
alone East Bengal and West Tengal since they are inhabited by both the comi-
munities, the Muslims and the non-Muslims. Besides, that law is not appli-
cable to them. How many non.Muslims are there among the people in the
West Punjab and the Frontier Province who might be affected by that law?
Just consider what is the number of people affected thereby. Here, however,
your law is going to affect four crores of Muslims. Had there been two or three
lakhs of Hindus there as well they would have-considered that their law was
going to affect so many people and they might, in that case, have had regard
to that fact in framing the legislation.

An Hon. Member: Those people have come away from there.

Khwaja Inajt Ullah: ‘Coming away’ is not the point. We are not referring
to those who have come away. You should see the facts and figures to know
how 'many non-Muslims are there in Western Pakistan who are affected by
Pakistan’s acts and ordinances and how many people are affected by your law.
This is in accordance with your own report to which you have referred. It is an
official report which says that 93 per cent. of India remained unaffected by the
ricts and that people were living and are still living there. Of course, you may
keep in your possession the property of those people who have left or want to
leave voluntarily. You may also take possession of the property of those who
may leave henceforth and thereby you may render whatever benefit you can lo
the displaced persons. But, what would they benefit thereby? You must,
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however, have regard for the four crores of people living here while you are
framing this legislation. They will continue to be as true and loyal to you as
they, have been so far and in case they are not so you are already armed with the
law of treason, tHe law of sedition and various other laws and ordinances. In
case shere be no such law it can be enacted now,

Of course, you might say that there are some people who wanted the
partition then but do not want it any more and that they are stil living hera.
Now, I happen to know more about them. I am one of those people—one in
a thousand—who used to stand up against those Muslims. I have been in-the
Congress since 1922. Those who used to raise the cry of ‘Pakistan’ “would
sometimes say to me, ‘“You are getting a lot of money from the Congress’.
Finally, they would even say, ‘“He is no longer & Muslim’’. Those people have
caused greater suffering to me than to you. But what can I do? Had we
too had, in place of Mahatma Gandhi, some'such leader as Mr. Jinnah we
too would have given the fiat, ‘let all those who have sinned be exterminatied’.
But I am helpless. We are steeped in the teachings of Mahatmaji which lay
down that even the enemies must, as far as possible, be forgiven their sins.
Accordingly we have forgiven them. Since they have remained- here and are
living in India, even though they wanted Pakistan, they have been declared
to be Indian nationals under the constitution. It is not proper for us, therefore.
to revive and recount old stories.

Shri Sondhi: Chaudhri Khalig-uz-Zaman also used to say the same thing.

Khwaja Inait Ullah: I have nothing more to say. I am pained by ons
thing. I do not know why my hon, friend, Shri Kapoor, felt pity for us. He
remarked in the course of his speech that he felt pity for nationalist Muslims,
As a nationalist Muslin I regard this feeling of pity as an insult to me. You
may have confidence in us, you may have sympathy for us, but this feeling
of pity is beyond our comprehension. Why should you feel pity for us? What-
ever work you were doing you were doing according to the dictates of your
conscience and whatever work we were doing we did according to the dictates
of our conscience. Then, a number of our relations, father, uncle, brother
etc. used to feel pity for us but we did not take notice of their feelings of
pity. We prize your friendship, we appreciate your sympathy, but this pity
of yours sounds as if you were placing us in a lower grade because that is
implied in an expression of pity for someone. We do not want that anyone
should pity us. You may of course have reliance on us, repose trust in us and
be friendly with us, but, if an occasion arises, show us no mercy. Have no
pity for us in case of any contingency. This pity hurts.

Shri J. R. Kapoor (Uttar Pradesh): That is exactly what I said and gave
you praise.

Khwaja Inait Ullah: Briefly, the sum and substance of my speech is this
that you may make whatever provisions in this Bill you like with regard to
an evacuee or an intending evacuee and we shall have no objection but you
should not invest the custodian with such vast powers that he might misapply
the provisions of the law and thereby cause harassment to a large section of
of the Indian people and subject them to all kinds of hardships. All that T
mean to say is that we should make the wording of this law so olear and
explicit that the custodian should olearly understand our real intention and
our real intention should only be this that he should keep his control or
exercise supervision over the property of evacuees and those who are genuine
‘intending evacuees’ and might, if he likes, take possession of the same, but that
no harm should come, by virtue of this law, to those persons who &re not
affected by it. What I want is that this consideration must be kept in view in
the framing of this legislation.
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Prpf..K. K. Bhattachm_'ya (Uttar Pmdeg;h): I must avail niveelf of the
opportunity that has presented itself of making a few observations before this
House. While T was listening to the speech of the hon. Shri Mohan Lal
Sak§ena, 1 found little substance in the speech; I am sorry to say, except by
quoting Mahatma Gandhi, Shri Arobindo and other saintly personsk he did not

‘ bring out all the reasons for introduction of this Bill. The Bill ‘I think has
been hastily conceived, and put before the House and the House is ’being cajoled,
% f;a?l::gms?%u?l;o passm:g of_t-h; Bill.  Sir, I am sorry for the expression that
Ho{ly-\__l &am nwa;n;] S?gll’l\% it deliberately because I am a new. Member in the

8¢ old Member and I was not conversant with the previous
Ordinances that had been framed in this connection. Furthermore, I may
tell you that the Ordinances and the Brochure that I had read recently warrant-
ed the conclusion that the Bill should be discussed by the House for a longer time.
XV:BH tll_ne:ire w:;s a notice to refer it to a Select Committee but that has fallen
p:e;s ! 0 ot want to press it because the mover of that amendment did not

Sir the. Congress Creed is Fiat justitia ruat coelum, i.c., let justice
be done though the heavens may fall. I think the last speaker in a heated
moment said that the Nationalist Mussalmans stood by us and therefore the
Nationalist Mussalmans do not want to go out of India. I yield to none in my
respect for the Nationalist Mussalmans but may I tell you that there is no
certainty to-day that some Nationalist Muslims and all those who were Muslim
Leaguers yesterday may not leave for Pakistan to-morrow. I am not certain.
For exampl2 no less a formidable figure than Chaudhry Khaiig-ul-Zaman tc the
Muslim Leaguers said—‘Pledge your support fully to the Constitution and Iade-
pendent India’ and a few days later, he just stealthily, with certain secret docu-
wents decamped for Pakistan. I am not in favour of some provisions in the Bill.
Wo evacuee from India is entitled to any consideration nor should any relation of
that evacuee who may be planted here be permitted to send any money to that
evacuee. That evacuee has forfeited the confidence of India and is not entitled
to a penny of Indian money. TFor the matter of that we cannot allow him to
touch a single penny because with all the assurances given by Indian Govern-
ment, in the face of bitter provocations that have been given by Pakistan the
Indian-Ship of State is keeping steadily on its keel, whereas we find as a resuit of’
the brutal policy of Pakistan not merely innocent men but children and women
are flocking into the Indian Dominion. Is it not the duty of the Indian Gov-
ernment to protect those displaced persons? Any Government that failed, to
protect them fully is, I should say, not doing the right thing. I therefore ask
you most humbly and respectfully that the Indian Government’s first duty is
to give the amplest protection to the displaced persons because at the time that
partition took place we did not take the referendum from those people. They
were treated like chattels and therefore they have a right to ask us—'What about
rehabilitating us? Give us freedom to express our personality to the highest
pitch. We are fed insufficiently, clothed inadequately and housed in terrible
conditions of cvercrowding but what have you done for us?’ Half the problems
of the Government of West Bengal would have disappeared like mists before the
rising sun. if the refugee problem had been successfully tackled. Why has it not
been tackled? Paycity of funds. All the nation-building departments to-day
under the Government of India are being held up because of the refugee problem
and who is responsible for that? Not the Government of India, not Pandit
Jawaharlal Nehru or the Deputy Prime Minister, not Mahatma Gandhi, the
apostle of peace. I was stunned at the deliberate policy of Pakistan which
under the leadership of Mr. Mohammad Ali Jinnah took up the attitude which
Hitler took up for the expulsion of Jews. The Sikhs and the Bengali and
the Punjabi and Sindhi Hindus are not Jews. They are the original inhabitants,
they are the creators of Lahore, Caleutta and Karachi. 80 you can easily
imagine the depth of anguish of those displaced persons. I am in favour of
tightening up the rope against the evacuees. I am mot in favour of giving them’
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a lot of rope so that they cannot escape the consequences. May I ask the hon.
Minister in charge of Rehabilitation why he had not consulted the Custodian
General—Mr. Achruram? He is the Custodian General. In framing thi¢ bill
why did you not send for a report. from him? What use will this Bill be in
actual work, he could have stated. May I say this lacuna is a serious one?
And I tell you this should have been filled up and the hon. Minister in charge
of Rehakilitation must be prepared to make a statement regardiug this matter
on the floor of this House for this omission. The bill says that against the order
of the District Judge a revision application can be filed in the High Court by the
Custodian General. Why all this paraphernalia? Why should the Custodian
General be a shuttlecock? He should have almost the final voice and his deci-
sion must be almost final. Abolish the District Court jutrisdiction. Give
jurisdiction to the High Court only, and abolish the intermediary jurisdictions
in the shape of appeals to District Judges. ‘

It is a well known fact—and I am telling you with all sincerity—that there
are mauy instances on record where women have been left in India and men-
folks have gone to Pakistan. They have the best of both worlds, creams, pud-
ding and plums in both India and Pakistan. That should not be allowed.

Shri Syamnandan Sahaya: And Cheese!

Prot. K. K. Bhattacharaya: They are getting the best of both worlds and
should not be allowed to do so. .Now the definitions of ‘evacuee’, ‘evacuee pro-
perty’ and ‘intending evacuee'—these three must be framed in such a way that.
there is no scope for ambiguity or evasion.” The discretion must be given to the
Custodian General with regard to all these matters.

Wa are pledged—at any rate I am pledged to Congress creed and I shaH sup-
port the Government, as it is the bounden duty of all of us, and bound as I am
by ties of affection and love fo the memory of Mahatma Gandhi. Much is
said about the Muslims who stood shoulder to shoulder in our struggle for free-
dom. Is there anywhere any retlecticn upon their loyalty? No, but it is a
well known fact today that barring the Nationulist Muslims  who
stood by us in our gigantic struggle against British Imperialism and who
could bare their chests before the British bayonets, the other Muslims who
were Muslim Leaguers have now gone to the camp of Communists to disrupt
the Government or have stealthily come to join the ranks of Congress. To-
morrow they leave India on some pretext or other and therefore it is up to this
House to see to it that we do not give an opportunity to these persons to exploit
India any more. I want this to be said clearly and firmly that we stand pledged
to the security of India. As I said, let justice be done to all. At the same fine
the supreme interests of the State cannot be jeopardised. But, anyone who
reads this brochure will tell you that it is a pathetic tale of the failures of six
Inter-Dominion Conferences. It is pitiful reading. I was reading ii this
morning and I alo read a few pages last night, and I felt—what shall I say—
my feelings were not of bitterness, but one of utter frustration
that all these efforts should have failed. The Pakistan Government rides
" rough-shod over all our rights, and here we must not be saying, ‘‘No, we will
not do anything; you can have the best of both worlds.” Do you know that.
outside this House the feeling is that here the policy is one of appeasement of
Muslims. T may tell you that I am not a subscriber to that view, but rightly
or wrongly the impression has gone round that this House is for appeasement
of the Muslims. That of course is not a correct view. But we must declare
from hers that we stand for justice, and we must be firm, and firm to the degree
of meting cut the severest punishment to those who want to violate the terri-

torial rights of our people or trample on their rights. That position must be
made clear. ’

T want to mention only one thing more. It is a well known principls laid
down by the great judges of England and acted upon also by the British and.
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also by the great men of all countries that self-preservation is one of the most
fundamental principles of national as also of international law; and a nation
that does not follow this principle of self-preservation imperils the very safety
of itself, nay inperils its very existence. In the last two World Wars, it has
been laid down, once in Liversidge v. Anderson in World War II and before
that, in Ez-parte—Halliday, in the First World War that ‘Calus populi est Sup-
rema lex’. Safety of the State must, after all, be above all other considcrations.
The State must be preserved. I am not saying that the Indian State must
be preserved by chicanery, by perjury, by bribery, by corruption, but it must
‘be preserved by justice and firmness and by tackling these problems which
require immediate solution by such actions as commend themselves to this
House and to the Members of this House, as also to the people at large.

*One word more and I have done. I have here three amendments, but I do
not want to move them, though I would like to give you their gist. There are
other amendments which I could have poured in, but I will mention only these
three. Clause 2 says, *‘ ‘allotment’ means the grant by the Custodian, or any
other person duly authorised by the Custodian in this bebalf, of a temporary
right of use and occupation of any immovable property of an evacuee to any
person otherwise than by way of lease;”’. Why should lease be stopped? That
is one thing I wovld like the hon. Minister to explain in the course of his reply.

And secondly for part (d) (ii) of clause 2, the following shouid be substituted
viz. ‘‘who is resident in any place forming part of Pakistan™.

Thirdly, that for part (d) (iii) of clause 2, the following be substituted
namely ‘““who has after the 14th day of August 1947, acquired by way of allot-
ment or by means of occupation or other means any right to, interest in. or
benefit from any property which is treated as evacuee or abandoned property
‘which is under any law for the time being in force in Pakistan’’.

[Sar1vATI DURGABAL in the Chair]

Every such persom? may say that he can manage his property through some
authorised person. ¥ My request is that when a person has left for Pakistan,
then his property inust be declared evacuee property. Madam, you will alsc
safeguard the interests of the evacuees and also of the people in the Indian
Union by insisting upon the fact that once a person has gone to Pakistan leaving
behind, for instance his father or mother here, in that case the father and the
mother would not be entitled to be sent any money even for maintenance of
such a person. ‘Why should this opporturity be given even for maintenance?
Ii small amcunts are given, that is understandable, but once you give this loop-
hole, then lots of money will pour in for all sorts of reasons, for education of a
son in Anerica, for treatment of another in Bombay, and for conducting an air
voyage for him to Cairo and so cn. All these excuses will be trotted out.
Therefore we must be on our guard against such probable violations of the law.

When I was looking through this Bill, I was pained to see the unenviable
position of the Custodian General and the whole brotherhood—of Deputy Custo-
dians and Assistant Custodians and so on. They will be constantly under fear
of their orders being challenged by District Judges. I cannot understand why
when you onee insist on subordinate legislation, as is done in England, you
go into these details? You need frame only the skeleton legislation, leaving
the rules to be framed by the House or the Executive. Hear I find a complete
legislation sought to be framed in details and powers given which are unwarrant-
able, leng and tedious. Madam, I would, therefore ask you, and through you
the Members of this House that it is time for us to realise the position. Do not
give such limited powers to the Custodian General or. the other Custodians.
Tf vou dv that, you do it at your peril. The administration of evacuee property
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would not be well done and the result would be chaos; and whatever might be
earned would be lost, as one member said, in litigation. It will provide meab
and drink to the lawyer class. 'This Bill will do that. Lawyers will bless the
Members of this House for giving them opportunity for appearing in incressing
numbers for fighting cases that will flood the law courts over these matters.

I would respectfully urge one more point and I have done. It is necessary
for us to remember that while in this House we are pledged to pursue a just
policy and uphold the banner of nationalism and consolidate the State, we must
ot allow loopholes by means of which the provisions of this Bill may be made"
ineffective and perhaps rendered a complete nullity.

FTT Gfed Tq : WA 3 AqIfEET, §a9 @S d  Amifae
T WG @R N F giEn o" 7 § o iR fied @
ey ¥ fagraa mifa o &% 3 @19 o7 HEHH Ft womT § |
i s ag N z9 qred W g@ IR 9T TG F 5 sgET oY
o Arg & Ag AT AEWAY A I @A W IO FW w
TILX I AN F & | 9§ I9F q1a9R W 3T WA E 159 T
W Iy 3§ TEIRFAR F AEARF E | AT g & v § fF
a5 qF AG PGl AES | AEA g2 TF W TE BT qF §
AT 9 FAsP qg AFG & | SfFT woofiay 1 N _fawww
R a8 TG & FF e 3T dn faaen ¥ wew W 1 SAwr el
78 fawraa & f g a9 99 ¥ Aarfad se A w31 9 A
17 & 1 it e i anad el wwafo w1 swER fer an)
A g a1 fF & F F€, A0 gy A fafafegai & o w0
¥ag g FE' | q8 9 A & ) AF BES GX JWS AG gwar
3 fedr fafed ox W swwT ag s ad) & o fF e anfew
gram M as g fr forgea & o waawe §  A9T W AWt
FET AE & | FITHT TGRS 9T AT AG g, ATHT I q@ =@y |
giwif a7 gaY 1 w01 W F 9T ITH AFARE ICAMHT @ AGN
g FTEAdT ¥ W AW N A Fifem w9 ¢ 6 wof fafaed
¥ g wwwr qeA g TIfF AT W s aXg WS | g
AASR I AATSAT FG & T HITHT R ASST JTGHT 78 et | ag
a7 7 & B oo Fafedl § 98 ot 76 & ST I aaeh ¥
Harfas qraft 7@ famar | S°F g oiw T A% gu E BFagw @
fao @xd § aad fee @va € | 7 Ty mEANNE @R gEd qEARe
AT A E 17 yeur wH e §1 EW AR TN uAaed go
7& & gwar & 1 garwr fram @ Ad gg § fF o madwe ¥ wfg@
& 7o wgFw ¥ qaivos S aOFT dEen @ qg Athed dEwr

23

Ny
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[orer sfewg T
T FE o§T AR FT GF4 a1 § qAewraAr qonem FEMr 5w
TS FTAT T AT FIAT AR Foraa et fd | gad qronfday 1
AT NI A TaHE F W wrgar g | 9 fafafigat s anw @
AT ITF & 0T @S &1 St ok qg WY OfaA F anfew g S
* 3fFT 57 aF A T8 &t awar | & e faedard #1 #1935 E, A9HT
Tgead ¥ F1GS §, & 19 T AF § IHA WY gOA FE qqwq W&
forera | F T ZET FEM B ATT GHTA AT 1 S trgrar AT T
<F T FT HTST FIWF AT TITHE FT AWME FA |
T N I gEAIA F Ay w5 gE SF & & QU
F27 (contact), T ITH gwa wd § fF W v §, a5 &,
¥fpT AW T AA TITHC F A AL FET & | TR A F4AT
e & 1 wi Fotteqma dw &ar & frm T 3w @ar g W
fepgea &1 waTwaTs fiF g gemast fad s agt aX oF Fotegm @
ﬂmﬁﬁm(cblourless)ésﬁ‘(fﬁrﬁﬁt%ﬂ"l‘(ﬁ&(Hﬁ'a"ﬁ’z
ot q% &, TRoTiaal A ged fredt w1 W@ g R Ay Tifeatd w
§ | gAwT Y TT GEET QAT | A TAAHE § WA g, HT FIH
F FW E | W FT gA amt A oAt e wwF @ Ao
2@ g W A & 97 | qg A @ A9 g, ME qfews A
A 2 AEA W wr fF A AW & FemkeE ¥ E @R
gopfad & Sied A @ FT eAw FQ@ E 1§ Aw @ foy
garFae @ g1 a3 fgd g § v @ FEHA TOTE
At | T AR S o frfreT ARE d agt T OFEAR # R
AT FaT a1 5 owMT A W A ogwT A 3 &A@V
3 o W ag A& RN 1 ArSW (bonds) I T TW IF
wonaeT &1 | W @A qga gw gu g 7 o7 fm d”
M@ ST FW ST W R 9wl &W 2 wE) 9gS a1 A
T ¥ 9@t @l A vex @ af W ot sl fmdwd o,
o TR, 2 TR, AT AT A af whAr fA T w g il
o, @ W AR TRl &7 A@d fEF a1 gERT IEET WL I
R S F T AT AT AE

AR WO G fr 9@ R F arET OF Fae) amag of )
ag UF AaTEnaE ¢ (Non-official Committee) oY 31 ag FEr
qar ot fF S & fFr g SEF Amal & foar AT | BN

. J17ta Fes. 1950
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§ea¥ g7 qU g fF aq4dz a@ 33T § AT IO W Fewsa
(confidence) & & T § 1 IF FAA § giq AEH FAAT (nominate)
fag wa | 3T Far gar | Sagr wawar ar fv aga weg OF FF
3 i f5 qam fegead ax @@ & g (property) F AR H |
¢ ¥fEw oF afeR oY @ AT § SR I FHA F Frad F sqH
g qF AL gt AR TG g IFF W W@ & 5 Ag | e,
P EE q@ FRT oA qr B qwrd At F qwfaw ww g, S
g8 afeqs@ I 1ar § WX gEEY @A TH AH v | g@ien
139 qig AfAan W FN 7 g@wr  fear ) @ ag & weonfaAt
N T R AAT fRAr o @y 19 OF S @ feme g F
anmal F i @y o Y T ma @3 @ ad | o ag aonfaAl
¥ T o= aTg AT FIQ & N F@ AT § A ITHT AL RV E 1

a9 wewmray 5 gea a8 & f5 @voonfaal F S Hew fw
oA g a8 R far gl @& 7 @ gedr g frsaa Ry
I FT AR FYT X TGE 1 AT R Fg T § 16 A9 B G L A o
FA A T € g 4@ fF AW 0F Feleqma o § 38 ywE O
& Fia@ ot anadt § 5 gaq goifadl & sfa qowqr ®F s &<
fear 1 fafaedy st sorg ax @ & fF 9@F st v sr w2 &)
TATHE JUAT SIG TR AISE § | SFHT quiThaal 97 IFT A 9§ @7
g | foad S 3 aroe & I § ) OE grea § A9 qear Fev faar
&Y &1 T AT FART FW & ' i

aoq wwmr fF Ea'ﬂﬁ g19€T  (Evacuee property) T
wHST raTAeE 3fa@ (level) 9% & g1 | wiE fafAez argw, a7 am gAd
TR g FF 9w W 5 meEne dfaw = dwer @ w9 ag
aTa fraay g 2, 917 q@ @9 Fradl 3§ 1 AW Ay za¥ 9w
T A Fed § 5ol @ wifgm 3fFT gEd @df ot @Y T
& ogr Nargd § fr o) & 3frT @D adf A e & AdY
aT Fd § fr Al s AfSEm, s WF A & sng w1
AT AqST F AT Hgd |

=2kl Gy K Hyn 5 o8 gm0l 2 il - - S

oot Ffara Tw: gaF R A @ 1 AT ety v ay @
g5 99 qurA gfrgr #Y qISrAT 9Ed § 5 oY WS are AT
AT & AR OV AET AT | 3T saE 57 gET &7 FAr I}
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- [oTer sfaR ) '
DwrE afFEE A g AT oy $ES O ST T A 39
i am s § wfpeam #1 axs gftar samEr § o smad afeers §
FEAT & N TGS TT I T TF AT E | gAR BTF AW
w737 fafaeet ®1A 9%99 (Foreign Affairs) ® 79T (Incharge) &,
3 78 FRA AEH F gL T I g faew § gl a
zaR faomw @ g # f5 s fafreex afge woew €1 ag ot
st oot i faw 9w fRar g IO wRE A jaiEs dwE @
TARASEOIE A el § & SET A wordgal Y v AEr
%9 (problem) g SIFT WO § T qAIEH g1} e &
g wifgg & fog a1 foo@ g, @R 97 ZaT § fF wafel F s
ITHT TEVSTE (attitude) TET OIAIS (reasonable) AT &, FfF It
THAT g€, IqY I 4 NI qH A7 ) A G aworrfaay w1 @6
fa= (Evacuee Bill) ¥ #a1 aredt 3 1 9% 199 #1 19 § | uF afgd @@
AT § AR AP FAET g F1 I § T T &
fr az 75 *PIE G & fd adis 1 9T 5@ § TS
N RA oM gD qmr 7 AT @A 9w F
it wY 9 @WrE, A g I g A wed g 1 ogafed A aaa
g & 34 @99 R AR Q= F T SeuT w6 @)
FAIT 91gT Fgd & fs 3% feadts w8 (displaced persons) FT &qTe
f3 ag @ A feq U9 ww® @R W € 9% 99 aw A HEW §,
- 3fpa nfax gFas @t w98 € 5 few qQF & s aoonfaa
F qAPAT W I FT, ITH G T, I qerfa ], arfE T
FERI 9T AZW qT 1 FF | AT AT w0 A7 6 Forw wwge & fox s
7z a7 @ & AFqE T a9, IuF AT AFE 4T g g g
77 af facgs TF 7€l @A fF AT 99 wHET ¥ AYSg I ATHFHAT
@, g WU HEST § AT WS F ganfas ) qfed W w@E @
JAMEATHT, ATqT SHit ¥ St ) a9® fear #1631 3@ a@ 9%
fr amr AR A ifem A W A dne fadtafefafed
{moral and legal responsibility) YRS FY g IF # fork § M aw
A8 | T A qT FIE AW qF a8 AT W+ AT qfeg s 7 w8 fean
tw gardt foadtafafafedY (responsibility) 781 &1 qar &I, fae
afa g8 AT 1 Hast gdr T AR A% fear (Govt. of India)
F wm fr s alle x de Feafafafedt (moral and legal

"~ 51N
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responsibility) & | T =Y MyTe*qrft J@Tr § aFAT W 5 g
feard § fF a8 TRANT #1 F79 (compensation) ¥ | 3F ATH
TAH! BAST FIA T o7 AT | g qG 59 19 1 39 @ o a8 oY ga9qd
&7 (Evacuee Law) § T@® R 3 ¥ I591 &F] FT qfd | w87
ST F 7 WY 3T 1@ ST A 39 I g dqe1 fqar 4w
f 3a® AR 2w § By frar ST | 4 AR TETLE FTH FE AV
9’4o ¥ FIT IE faw sy omaT &, A E 3 aF AW TW 9T W
FAR @R 5 AT F 307 N @ FATE, T qW@ g ITH
FrOqa (compensation) 3§ IaT &, @ FT W qTOF F A<
TR ¥ AHT 7F9E §F AT, 7 FE g A1 o e
ﬁmﬁwﬁmmg,wﬁﬁmma@aﬁmmm
fa=r wasd § | & ot § 6 e e v @ R, 9F g
fol mom o A @) T T W@ N IHRT T I qg I A
ferasm & o9 &R R @ &) 3T a9 o wEm aF a@
fas1r & 1 I9% o Gar A€F T wav §1 A FTFITH T AT IGT AT A
a7, qg &7 AW € | T A gHR AEH qag gu, ferdi # I3993Y
g€, 3 gmt oad qw § feawt dgsad Y fran @ @ &t
T M A AW TETE, A AW AT IAF AW #
AT o faqr e alkEEE ¥ ax @ &, @ Fw AE 9@
W AR F QR TG | AR @ AN TR A A T arfet
Tfgr g g MR wWhr NN fmardam gog & § 1 @ a0
JGT {1 FAR & g7 S0 Frgw JNW § AT IAW T WH F
Ffas§ | NEosaT @it g & ag O & @R JT @
e & feord &, AR, TA. . (INA) I omd faors &)
afat e goe g% 31 § 1| XA N AR Ad feore €, I
Tz ¥ faoTE I ag & fF dw wx 9@ ¥ G 9w qaw @Y
Y | EAde oY § ag @) (slow) @, fedfwa (decision) ¥ %
W § I9F TRNMIA (execution) ¥, AT frlt Faw Fraga W A
=t | I @ qfedt ¥ Il @9 S ad 99 & A A
IARY qFFN § = 7 T St ST FF AR e 7 Wf o 0 s
(AT § FIe § A AR QR AT AT & | Ia% o7 amasy qifeay
MG | SR R I@Y 59 aid & ggrd & v @ & f5 o+l
ez qme 7 fgg oy 97E o 8 & AW A, kT Qar
T E, TG ¥ ITHY WA 9F Wr g A a8 WS @@ W g 7
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[®tet stfera T™)

A 7ot § fF A s st aifesft &Y &, @ Fww @ Ay
{ G | OF ot A, & @ Ag), i ot ad), T e qd, R a9
| OTE IR AT §E FME ¥ qoF< fgEa A a1 T & 1 AW FE
aw & o gw q el saF word ¥ fod g wey & dfww w@ I
feg gt A Gwad A §

[Mr. DEPUTY SPEAKER in the Chair)

3z 3 A T foq FIHN T N da G & 1 S afesaa
7z & 5 oifeeam 7 <791 sgemn e qar fear man d g3
FT TUR qIFEAE A 727 T 47, IfF7 {7 T § g9@T g @
faam< 52 waor fear 6 §F oifFem @ 4 g WFaAv| F @
a1 #3ar g fr Nl agt &3 gu g Swdw W § 5 arfeem
# farg a7 @, ag 7€ 7 W19, A gl X W@ @, § A FEw
IR [T AR 17 § AR 3w @ AR arq § | FFaw X SudwwE
g A e Aaw e F @A F R e &7 3w @ oW
gL aedY Y frwdd ? sqw [ fF oA aifseaa &1 ower g
fergedrT &1 woT §, weTewr WY ag #8 7 § AR Amd werewr Afa
F I FE T &, 98 99 FgAT AT g, Sfpw A Fwar § fw owe
FAT qgT ARFS G| qm A v § fF ag 9@ Aw aff &, Q@
gF AT A T I@r § R qF | 3R qrgd ofgSdt qifedy sreena
8% € 1 AT st gg qifeddy F sgre @Y it 1oy fggwE W@
T #0% fig 7l Pree asa O 5 o fogel Mowg 3 A fr
aifea ¥ o @ & '

@A CF WA G o€ T @ g W@ oaw fegem

# 30 FATFr A & | 77 BAST AfAG £ fiw N a7 37 7%

IR qBTE | 2T CF FAT AT FAT FAT AT WX W | AT TH
SR (programme) T AifAg fF dara, awm@, dre fo, o o, AN
s § @ oTe qredY afe ) 3T F aea g R A A ot s
FroaEl 7€ grl Faifs AR @ a9 T aAAIE @ G IH g A
W aa B A o wiE AT AT (refugees) 95 &1 AW I
foggefis & fou amasg AT St 1 q 1S (appeals) ¥, FW&R
q3w A AN F 737 2@ I Ared) QA G Forrs aF N £ o9 A1y
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g 9/ ¥ fo7 9T (surrender) FT 37 fragl Ry @ &% 1 at
& STYHT F FOTT 7 w1 § B G fegel A At F@T ST | q@HY
AT F THT TG ATSH QR FY Qo I ATEH AGH T & SAFT AW
AT AT | AT gH AN FQ & fF S v & A, S odT R
3 qrfr ag & AT % | T F1S € a7 | 98 F@T &1 97 5 Iq9 -
g ¥ foq #7 AFTATTHET T T | I TR WY TgA e 7 qifsdy e
%% (fail) 1 W& 7w A worer § dfFT A fawar | A wme A
F1 § i ¥ "wmar § 5 9w arq ag € 5 wafos (public) ¥ sr=x
FF FT AT T @7 AR AET qafes F s fazame adf w@r
AT qafes @ 7T F A @AW GF | AW oW (loan) T
(float) #x3 & @t wTwar & fawar, o9 ST ATRY & @ SIS
41 e, ST A IR § At HETA Ag) fAean, 99 I g &
for qrg@ & A o aEY faedy | = @& faea), w@r o § 7
JqT A AE & FA AT AT F F F AR AT AR 1 T Sw
H 459 F AT TGUAA § X T BW A9HT fazama w9 & | qafed
7@ g9g® (proposal) qX IS FATFF AT &ar FAT fegal A
agi o1 #T a9 I AW F foF gwwm A § I g@H FrAgEy
R E U

9 a9 a8 @t fF oo e A a@l @@ 1 W Ay @
THT | WETAT T ST F FgA T M AR TAEISIOS F FE L A
gg qAfeT A & a6 | 98 ARAFT qqE ) AR A A3 & 5
w1T g} v £ fegal B I & | qg N qufer @ AT S o
< siee a5 fr agi @ faad foeg 9t & maAE oA aoma
Jrt AW @ 9 1 ag W s qwfER @ wIw gsar | gEE
WA T W@ ¥ AR 9 X OR #T ¥ | gAR 43 Iad dmwead @
A foiqd SWr gt ¥ ¥ § IAE g T A A Bz FI T
¥ fed o1y R 3w g g FEEe #T F I | o o
SATEIATeS 4 FgT A7 6 doe & fgrg A 9, ¥ @l o @
WX g qAET A0 go | agt F AW FT AT 9T ) TW AR g
d¥geT @z (Secular State) st § sitr gl T fgrmg ¥ &9 gu
W §F gumar § fr guTd waMde ¥ swat Ag g gwar X
gl gamar fr 5@ q© A JaAS @A FO THFA E )

A @l AR wqed § 6 AR, eR qadts #7osa ?
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A A T : 48 AT A9 § A F A8 wgar oo
9 9% IS F¢ | qg T A Fgar g g aeT aws fear smr o
# a1 #gar g v ag g9 secifea (alternative) § sk @ aw@
¥ yoeifer & 3 o avd @ (9ger ag froam el @Y
agi @, g g fF @ar 5308 forgei A agf awn &, 9% eeewfer
(third alternative) #g § f& fegei = TEEHET ¥ @S
Ffwr | @ 7z A aroeEfer F ¥ A GWA W AR AT W H
¥ frdl 92 oas a@ T gwd | A f6T F wgam § f5 oamod foR
fad F @ seewfeg ® mar § AT a8 Arwewdfed @ g | 9@
arocafer a8 g fF g TifeEE A @6 Q1K 9T 38 QR fE
AV 9ga TEIRA FT | g BTG NI AT OfeEE F oA a0
F oo § ) W A gred W IR 0 s smed sarer ¥ sawEr
AT A A AT g0 F) o BT FET W N AT GTAEE F
AR A fear 1 AR ad fod @ faar dR A T A & AR
FoguaaTg fr S FA F o AW & AT O qEeWH A §
ag Y WS FE | AN A A<HT AN qUF ST F1ied FF a8 g
Y, T A ¥ fgg o W@ O Ty §Y JrehY | IgFT qUR ADSIT q@Y
g fF $ez drre (Bast Bengal) %Y aweta fear s #ite S8 sAgame-
faat & fod ST Tzt #Y o | I o &7 § & A e AT &, W
A ETUAR A JE H AT | FF that is the only slternative | ITT
A0 AT 1 77 T7 70, 1T AIF F0IF @W 0 oA w1 3N
q1T &, A T & A AT qqTd AT FAL FFASST g1 AV I GT 3 o9
foFar 9/ | fFT agaTg @ § F eT @R (vacillation) ¥ w
SAFE AT doe F AR A W A I8 5 agi F fagg-awi oW
agY gIow @ N W QN W | qg § o Agar § B wger A
¥ q@e® F1 Agi oA &1+ Sfew wgewr At § S99 @rwe, qoe
atel $ A9, gadt Aqd ¥ o 9 A0S W fF qww F, F@ T
(West Punjab) ¥ firg ozt femgwate & o | WgvewT i) F spoeY
A & faorw, Afgar ¥ 39w ¥ fae™® s a1 & d7@T (sanction)
& 5 FoftT & ot FT ST AT JIoET BT T OfFwEE B BRI
¥ oer 1 qr Ag wgen AN F Ige ¥ faww av ? F wgar
g adi 1% 7l magar fF o9t @1 W w3 ¥ faww g oA
argat § f& gfmar &1 fromg afe R sma o gog & & &R
LW A E AR RS et & & Fomwr sro afema w oaF 4
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‘This vacillation will lead you nawhere. It mustend. agr @l
srar fF wRaT § O fET § a1 aTE S I0F AeIET qEe, qT-
ofraT AT [ |
OF AIAAT qaEq ;AT FAAT F4% qved § 2

s1aT @fa WA : I speak for your interest so that
you may understand me. You may pot go without.
understanding me. ¥ ¥ qg AT FAT § fF Aowr AN Ig i
g T aaerd g ¥ A W R § WY N oo F oA &
fFat o o f’(tpisﬁ'q ‘(refugee_s) agi g 3T %ﬂma@ g 4
AT 1T IJTHT DAST T GHFA | 9 q [ AT Fg TC G @
AR faar @ SR @ g AT W SRR ) AR @A) qar
w0 fomelte T N A § I98 ¥ A Y garg @ s

sex 38 fa® & oF GEET (provision) ¥ fFar & f& s
agt ¥ 58 a9 F gITT § fF I F7E BT (evacuee intending) -
€ & Uyl ¥ S1gT T@T A9 9%, frad fod, mﬂiﬁﬂﬁﬁ'ﬂﬁ_i
¥ fou, 5o feseq (deperdents) ¥ fod & st fagwa «
o s IR E AW @ am & mquwgl % gwaqr § fr
g Wi @A fF gw owiw ofewma ¥ SE@ 399 (level) T
awaa w2t fag o f5 fiomm ¥ §@ § @1 wiw ¥ FQ@ &
7 faege 1o & W nifswm ¥ fewm ar wg ar s
& afqw (basis) X TWa@ A& X FEa @i ¥ fF @@ faw
AR 9 W dwE W1 9% grar g | ng-%aﬁg%gﬁﬁ
TET FT HEST FMWT | I Fgy § fF W qEEl & wEer
A FL | ma'sz‘ta;rwra”r%%éa‘ramﬁ FHET T FEd
[ WG AW | FH aw ¥, TW & FE FWA FA A
g g zefed dmer AW & f& ogm %%r LCANNIE IO e
ot & @it @er 99 § 2@E g W@ § I arAr A& faer,
a7 g9 wafew ¥ f& & gwd W) #Y qgt Fag F a9
wTT g TR AT R WA & 1 Iy e aifed &

I say this must end and must end immediately and at once.

T aw #H faw # gew@ & ofm 7 @ fawer &
faft st w1 et ®A wfF g8 wifeea #1 ga s
g 0F wmA owedl ¥ st R oA arvTedr #F awm Al €
‘& dgt fageh 1 gew § g e gWA ¥ fex mgi WA
F gt B gEE § ) WX 5@ X ¥ f gwtd giAl 1 Fnw
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[t afew )

FA Z1 FFA g6 QAT gEAL B agT 999 (develop) T FT TFA |
TW AT A€ AT AgU F O F1 BEST W I W € AT
g0 T€ (rent) ®T A8 W &1 g FAF FAX A a@R A
W & 1 ag afedt o AE 9 gEdr )

T8 TOF I AR IR Tg A AT & 5 A erSeEw IrEwe’
(doubtful loyalty) & el § <A®T gW 3@ Y| A GAE A
g f& the people of doubtful loyalty must leave this country as
soon as possible. A T TW@ ¥ AW g Fam g§ fe s wwam
F9AT AR IAY g fewr wrg R D wdW F oewR ar AT wEA
F s AT @ ag U feAerd #1agl WIS § AN gER @l

& wge fafad (loyal citizen) @ | MR TET ag WG FW@ A
f&< they should leave this country. There is no other alternative.
N oA qifeedTe o wmed € F Fman g gs @Y adoe
ITHT ShraErs W @AT B

a.

#F a wE Y geai wea g oag fggwm v R FAT
qEeEE § | 9 A & feadi § arfenw (partition) ¥ fed awe
(vote) f@aT | 9 ¥ ¢/ FAT A A Sq1AT AL 4 ToF & qifexs
F fou @1z fem & @ ST S S =fgd A ag ITH S
DM § Wk ww g @ g EWl F A § 98 & ) FAE
$fF o & W ¥ T, A AEH F ¥4I AN CF AW &
ST IAX I aIg F qE@AST AT TE § ) SR Ag W WA
¥t ag u=H q® ¥ 3@ AW F dRL W AHA § IR AN
s Rl § @@ qudr a9 wd g § @ Fg € § s
2 5 ag 39 W A Gle AT A oW | F A W
i fmar ¥ 4 T ATEAT AT F WET AS T §
e

4

A

Fg 9T 0N qiffeE @AW W daR § S awg ¥
fergeam § wree &% qifeeard @ ST 1 4 U@ IFTedt qgl I
aiF § 1 ag 4 W@ AEE &gl 97 & T | F agl 9T R
g qATE | 29 avz ¥ agi ¥ ueTE amefaul w1 gr@T (harbour)
F7R a3 W § 1 ATATH § S AESAT ARG § I O A TH g5t
#1 qfeq § fera Frofaed (fiftb columnists) RIS EEICICIE T Gt
qTfFITT a7 AT AR FAFT AW | faE F sk N frm i @
a7 fw IO0® ¥ qESWEAI H gRAT FW § A T W i
U g qifesaE AW WA |
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AR a9g Ag & fF g@ S oot atg ¥ @@= § f&
A T JaF § AR F1T SIS (loyal) § AT ¥ Faw A&
T [T E N AWF A9w § gan fod gara &9 & Sar
g M g9 ITH g aw® ¥ ¥ar 9 gAw fod gw W W 2
TR faadt emed s9egs & I foq @ 3@ weer & fv a®
AR W 2w F et a1 o@F Bie FT A% 9 | HE g
T 5 9z oifeeama & <@ 3 oY% ¥ vd, @ Swar WeR agl
T FTIN T gw oaff e B oed @ frgam § AR
qfFeaE & | T qawe ¥ gw e w@w A W@ W EF
agl T AU afFE@m awd ST ovgr & a0 wET & g|T W@ al
W OF9 1 fam A T & fazz o e N1 offwmm e
A T UF TG qg I@Ar 5 @ fegeam wifFems a7 & |

ﬁ*ﬁgfq;f%’?a;{?nﬂﬁﬂﬁﬁ?ﬁm%ﬁm
g€ & aFae wifked 3 | &g g9 W fese dr oo
TR gEE AT §, 4% @ FT AT GGA &N | AT SEATeT
R wEew a® @ § | gwial § W gA AEedm
9T FmEE § | qwEe oy fE dwa & g ol W Frawr Fwel
qEEAE §F gug q¥ gu fasd | weT@ewt #§ W TR gerd
qEeAE &y gr frar 3 1\ zeF AFEe # AW AW 3
g (West Punjab) § 387 at oma gu+ g | agi ™ & W
fog 39 @mg ww et @ & o ag fevmr o @ g A
Ig A Y AW FT IF T W F | a8 oW 9@ A T AW
§ WT WU SN SAAY ged A RGT @) §gd @l qeAm Ay
wEA g | g@ Atz ¥ W # fag agt 9@ 4 S SRl
T R RT3 98 gea A% & | o A S gt 8 ferget
F gwA ff qg N @ FH AL | qg FIAAH gD TAAAE HE

£ qUY TEAET ¥ g FAT ¢ 9 9@ WEOAT WX |
T AT FT AR T § | WK gw a8 g Wy § & o«
W A Rl IFR FT ww ogEmEr 9@ | & sw oW SW AW|
¥ @ forg g ¥ gur o o W@ § ) ww § fafawT Wwd
¥ g a9 o e § v a8 W1 wmewr @ @fedl (slow
policy) & Ja®r Mg @@ FFAT | A I[LHS AHOAA § ITH
g1 AF ¥ qrfre o1 Al 1 gw aifeedE ) IEE & qHT A)
FUN | T IT T F1E T (aggression) FIN AT G 72T 739 | safoy
# fafeee< aree ¥ $g7 i ag 7 a1 Y 7SSt A ¥ T HT FAST Y |
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(English translation of the above speech)

Lala Achint Ram (Punjab): First of all I should like to express my grati-
tude to the hon. Shri Mohan Lal Saksena for the great patience and forbearance
with which he has run his Department during the last two years. Patience and
forbearance were particularly needed because the displaced persons are general-
ly .anguished and trouble-stricken and give vent to their grievances before him.
In spite of all this, he does not lose- his balance of mind. For this reason also,
he deserves to be congratulated. You yourself say that uptil now you have not
been able to solve the refugee problem. You know this very well. The com-
plaint of the refugees against you is not that you treat them badly, but that you
do not implement your decisions. What is this? Last year also you had ex-
pressed your difficulties. You said what should I do, my fellow-Ministries do
not co-operate with me? This is true. Your decisions are not carried into effect,
These do not carry any weight with either of the Ministries as it should be. This
is also quite obivious that these do not have any effect on the Government of
Indiu. You do not exercise and influence over the Government, you have
got mno say. Although you give money to the States, yet you
have got no hold on their Governments. You put a great pressure upon the
Government -for the transfer of capable Officers from other Ministries to securs
the efficient working of your  Ministry. You make  oft-repeated
demands, but you do not get any efficient man. This is not the reason that
there is a dearth of efficient men in your Ministry but you cannot get anyone
according to your satisfaction. ‘Their hands and feet are so tied that they can
neither move to the right nor to the left. Neither is there any eco-operation pe-
tween this Government and the other, nor is efficient staff available. In this
manner, we cannot achieve our object. Our complaint is that you should insist
upon the Government that your decision in respect of this Department should be
treaterd as final. If they cannot accept this, then I would respectfully submit
that you should tender your resignation on an ordinary paper. This would benefit
the refugees and the Government too. This will also serve as an eye-opener to
those Ministries who do not accept your decisions and acquaint theu; with the
real state of affairs. But this canhot be done in this way. I fully realize your res-
ponsibility, T love you and admire you. But this cannot serve owr purpose. 1
would request you with all the emphasis that you should take a correct stock of
the entire sitnation and arrive at an early decision and apprize the Government.
You have just now stated very beasutifully that you have got full contact
with the people. You know then condition that they are angry and annoyed,
but why don’t you convey these things to the Government. What are its conse-
quences? A resolution is moved here. What for is it moved? 1t is unani-
mously demanded by the entire refugee community that they should be paid the
compensation and a Resolution is sponsored here which is colourless and has got
no head or tail. The Government are complacent, but the condition of the dis-
placed persons is deteriorating and they are abusing. What do they gain out of this?
They are annoyed with the Government. What work are you doing? Tf you cannot
tackle these problems, then why don't you retire at once. This is quite an easy
thing; there is ncthing difficult in it. You have just stated that you enlist the
eo-operation of the people and give due consideration to the opinion expressed
by the leaders of the displaced persons. I should like to congratulate vou for
this. In July last, you had convened a big conference and you and your Minis-
ter had delivered speeches there and declared that in case you cannot pay-com-
pensation to the people in the shape of cash, then it may be in the form of pro-
perty and if it cannot be done in this form, then bonds will be issued. The
people felt very mnch pleased with this. But as time passed on, the enthusiasm
began to dwindle and the hopes were frustrated. In the first instance, a wave
of joy ran throughouil'/ the entire country, but as days rolled on, a month, two,
three, four and even five months passed on. and nothing happened. Thus the
spirit- of co-operation which the refugees cherished for you produced a reverse
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effect and the people became desperate. You must be knowing that a Commit-
tee was set up during that conference. That was & non-official Committee
and an assurance was given that everything will- be done after consultation
with that Committee. The people felt much gratified over this that Govern-
ment is very liberal and taking them into confidence. Five persons were nomi-
nated on that Committee. But what happened! They demanded that a legis-
lation in respect of property extending to the whole of India'should be framed
forthwith. But an Ordinance is promulgated and the members of that Com-
mittee are not at all consulted in the matter.  They are simply bewildered to
see as to what happened. We were told that every action would be taken in
consonance with our wishes, but this Ordinance is framed and we are not coasult-
ed in the least. Therefore, those five persons constituting the Committee ten-
dered their resignation. This is how the opinion of the displaced persons is
acted upon. This is only a small instance. I think this caused a stir in the
entire Ministry and now they are treating the displaced persons somewhat better.
although they do whatever they deem fit.

You said that the long dead leaders of the displaced persons cre resusci-
tating. May I know who is giving them an opportunity of resuscitation? You
are, yourself, saying that you could not do anything. What you do is that you
bring forth a Resolution and by passing this, the Congress Party feel that they
have discharged them -obligation towards the refugees. The Ministry itself is
satisfied that it has fulfilled its responsibilities and the Government themselves
sre Complacent. But all this is producing a reverse effect on the refugees amd
this annoys the people all the more. In such circumstances, how will not the
dead leaders re-appear? You revive them. You said that the problem of eva-
cuee property will be tackled at governmental level. I would tell the hon.
Minister that we are tired of hearing such t hing that it will be decided at
governmental level. To whom are you telling this © thing? To whom
‘are you giving this news? We are fed up with us. You say that wmarri-
age should be solemnized but the other party too should be ready. We also
want that marriage should be performed but the other party is not at all willing.
You exhort us to celebrate the marriage. You may marry when you get an
opportunity. You should come to the point of issue.

Giani G. S. Musafir (Punjab): Half of the marriage is performed—one of
the parties is willing. .

' zua Achint Ram: His mervinge has heen performed. not that of the dis-
placed persons. Yom want to tell the whole world that you want to be just in
everything, but Pakistan does not want to do so. But what is the effect of all

" these your intentions? Pakistan violated 12 or 14 agreements, but you

4 r.u. may just see what is the result to-day.  Pakistan ecommands more
support in the world while you have got many opponents. Even on the Kashmir
iesue, world opimion is favouruble to them. Our illustrious Prime Minister is
it charge of foreign affgirs, but the public opimion in the sphere of these foreign
affairs is against us. The opinion prevalent in other countries is against us, be-
cause our Prime Minister is busy. With regard to this Fvacuee Property Bill
which you have just now moved my bon. friend Khwaja Ineit Ullah has pointed
out that it has got nothing to do with the present problem facing the refugees. T’
have a great vespect for the hon. member und I have found that this attitude .
has been very reasonable during the course of deliberations in the committees.
But I eannot understand from the observations made by him in his speech as -
to how does this Livacuee Property Bill concerdi the displaced pereons. It is
really very bewildering A lady is dying of thirst, and you give her a $in of
water and say that it is intended for bathing and not drinking purposes. This is
really very strange. You should first let her quench the thirst. ‘She is dying .
of thiret and you tell her to take a bath. Therefore, T eay that there is &
difference of bedven snd eanth between his end our shinking. "The bon. Minister
says that he is anxicus about the weal of the displaced persons and he kesgs
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himself engaged day and night with this problem. All t}‘lis is true.
But ultimately your aim is as to how the demands of the displaced per-
sons should be met with? How should they be solaced? Should the com-
pensation be paid to them so that their wounds may be dressed? Have you ever
thought that the objeet with which you are framing this Evacuee Property B{ll
gerves your purpose? Personally, I have got no doubt in my mind that you will
utterly fail in achieving your sims und objects. This is my considered opinion.
You may ask, how? Sir, in the first instance you injured the sentiments of the
people for a long time on the ground whether or not the Government of India.
have got any moral and legal responsibility to pay compensation to the refugees.
This question had been discussed ‘at length for a considerable period and the hon.
Prime Minist.r staited that they had got no responsibility. . By the grace of God,
ultimately this issue was decided, and the Government of India admitted that
moral and legal responsibility devolved upon them and the hon. Shri Gopala-
swami Ayyangar during the course of his speech conceded that it was their
respousibility to give compensation to the refugees. It took one and a half year,
to decide this matter. We have been repeatedly emphasizing that this Evacuce
Law should be simultaneously enforced throughout the entire country. This
also took one and & half year to decide this and now it has been decided that
it shall be extended to the whole country. This is the speed at
which you are working. This Bill is brought up in the year 1950 and you will
continue to consider till 1952 as to what is the value of the claim submitted by
the refugees. . Ycu will take two and a half years to pay them compensation.
Will you bws uble to achieve your object in such a manner and speed? T will say,
certainly not. How long can these refugees live who are to-day in dire need of
money and have not got even a single penny? I know that lakhs of people are
being driven from post to pillar. They cannot even be provided with any accom-
modation. Even those who were first-class doctors there are roving here on the
streets for want of any accommodation. But to-day they are not even able to get
any house. They Lave got rfo money left with them. They have consumed what-
ever little they had saved. Our people were ruined in Pakistan, our women were
molested, but in our own Country the women are having a life of dgishonour.
They are in need of money to-day, they may not require it two vears later.
The patient is dving to-day for want of treatment and 1med'cine.
Will you give him medicine after he has died? This policy is auite mani-
fest from the present trend of your line of action and, therefore, I have nob
the least doubt in my mind. At present, just as you have stated, there are
sixty thousand refugees living here and they are in a pitiable piighi. Vhaiever
I have seen and heard is that all these refugees are against this Government.
The I.N.A. personnel are also against you. After all what is the remedy for
this? All the refugees who are against you“have levelled a charge against the
Government as to whether it will help them after death. The Government
are slow—slow in taking the decision and execution thereof—and it thinks of
taking any step after a long time. Such a policy persued by them have rendered
seventy lakhs of persons as refugees. They have got no solace today and they
will not have any. And just as my hon. friend has stated that twenty lakhs
of refugees have run away from East Bengal and come to this side, what is your
policy in respect of them? During the past two and a half years it has been
repeatedly asked that the Hindus in East Bengal should stick to their places
and need not run away. But what happens—they are forced to run away from
there and they have become refugees. I would like to know thab in case your
policy is an appropriate one, then why does not it succeed? The problem is not
facing merely a lac or two or even three or four lacs of them. Twenty lacs of
people have crossed over to India from Fast Bengal. You have the liberty
to hold your advice quite in keeping with the interests of the Hindus there and
pass judgement on their incapacity to understand is.
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You may charge them for lack of a spirit fo sacrifice to uphold the high
principles. The truth, however, remains that their stay in Pakistan has been
meade an impossible one. Personally speaking, I had an intention fo stay om
there but circumstances compelled me otherwise and after much thinking I had
to decide that my stay in Pakistan was an impossible thing. 1 wish to subzt
it to those who preach sermons to the Hindus in Pakisfan $o remain true to thefr
religion, to be steadfast in their places and not to come here, that sermonizing is
something different from translating that sermon into action. May I know as Jo
how many of these preachers are willing to offer themselves for reeiding in
Pakistan? Will it be correst to assume that even ten thousands of sush persons
will come forward? It is easy to preach on topics of interest to Pakistan
or India and to quote Mahatma Gandhi or the sages and saints of
the past, but, to my mind, translating all those things info action is always
an uphill task. If, however, you oonsider my opinion to be iraccurate, there
is only one way left to you to achieve success in the pursuif of your polioy,
hitherto conducted unsuccessfully. In following that course too you will fail as
you cannot find out-even a crores and a quarter of such Hindus in India who can
replacs an even number coming from Pakistan.

There is vet another way open to us. We know India’s population to .be
nearabout 30 crores at the present time. A decision has to be taken to accept
an increase of a crore or a crore and a quarter of persons in that population and
to let that number live here in this country. According to a well chalked-out
programine. the States of the Punjab, Madras, Madhya Pradesh, Uttar Pradesh
and all other States may be asked to absorb a qliota of ten lacs each. But I know
vou will not succecd even there. I base this view of mine on the experience of
affairs gained by me during the past two and a half vears. Seven lacs of persons
are inhabiting the camps even at the present time. In spite of the appeals from
th hon. Shri .Jfawaharlal and the hon. Sardar Patel, not even ten thousands of
persous have come forward to surrender their houses to afford accommodation to
these refugees. How can. then. I have faith in your capacity to rehabiljtate the
Hindus here? I don’t find you strong enough to be capable to face this issue of
rehabilitation ¢f 50 lacs of people. These days we appeal for giving them residen-
tial accommodation and other lands so that they are enabled to earn their
living. But nobody seems to respond. An appeal was made to spare, at least,
foodﬁg)-ain: to feed them. But the Government’s policy in this respect, too.
appears to he meeting a failure. A deficit of food-grains is felt despite their
presence in the country. What then is the reality of the situation? To me
it appears that the public have lost confidence in you now and neither you seem
to trust them any longer. You have proved unable to feel the pulse of the
public. The required money is not forthcoming is response to the loans floated
by you. Your procurement drive of food-grains is not meeting success: your
attempts to make available any residential accommodation have proved to be
in vain, nor vour wishes to bring more lands under the plough have been ful-
filled. Why is it so? What are the reasons behind this all> To speak the
truth, neither vou owe the people nor the people at large owe vou any longer.
On one hand, you have failed to gauge the public sentiment and the publie,
on the other has lost confidence in you. You cannot therefore, be expected
to give a practical shape to the proposal of rehabilitating here a crore and a
quarter of evacuee-Hindus. You will not be successful therein.

The first requisite was to so manage as to enable the Hindus to continue
living there. But their stay there has proved impossible in spite of the hon.

" Bhri Jawaharlal’s and Mahatma Gandhi’s counsels to that effect. That is an
established impossibilitv. Secondly you should have proceeded with the reha-
bilitation here of those one crore and a quarter of the Hindus. This course also
appears to be impracticable now. The third course was to send as many men
away from here as have come from across the border. This again, is seemingly
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an impossible way. . You may take ‘this into considgration and give due thought
to it. . We have got sc many patriots in our midst. We may undertake a selec-
tion of people to be sent in lieu of those coming here and thus change places
-among ourselves as suggested by the hon. Shri Jawaharla) the other day in ash-
ing the Punjabi Hindus not to come here and instead to hold on to their places.
But that has not happened and the people had to come away from there. Ours
is now a Secular State and in spite of our courge to establish it as such, our Gov-
ernment are unable to overcome this work of great magnitude. I consider the
‘Government to be .incompetent for under taking a transfer of this type.

... Bhri Tyagi (Uttar Pradesh): May 1 infer that you mean thereby, a further
transfer of population to be undertaken ?

Lala Achint Ram: This, of course, is my proposal in individual capacity and
in offering it I do not ask you necessarily o act upon it.. These are the aler-
natives $hat I can think of und I have placed them before you as sueh. In re-
-enumersting them, I may firstly suggest to take steps 6o enable the Hindus to
remain there; secondly to absorb one and a half crores of them in the life of this
country and thirdly to agree to an exchange of those Hindus for the equal num-
ber of the Muslims. These very three ajternatives I have placed before you and
while doing so, I consider you to be incompetent to att upon any of them. There-
-after, I think, only one alternative is left open to you. What could be that?
It is to convey to Pakistan in no uncertain terms that we have had enough
of that 20 lacs of persons have poured into this side of Bengal from Pakistan.
If such conditions continue to prevail and say, even if one lac more of people
.comd away from there, we shall have no option but to take a decision as we
-did in the case of Hyderabad. You will have no other choice. In my opinion
‘the patriotic Muslims in this country will assist us towards implementing this
decision. ILet you be under no misgivings that a complete devastation will
overtake ‘us in case we continue to allow so many. Hindus being forced out from
there. The result is clear. East Bengal will have to be cut into two and a
region made available to a crore and a half of people to live in. It will be a
welcome thing if they surrender such region voluntarily, failing-that we may
proceed to have it in the way we have had Hyderahad because that is the only
alternstive. You may please consider it. I put these five points to you. If,
however. there is a sixth or a seventh point that you can think of and which
you deem to be better, the same may be acted upon. But you must become
- clear about one thing. If you adopt the same attitude of vacillation as you did
in the case of the Punjab, Bengal will suffer no dissimilar fate than the Punjab
where the Hindus were killed in the land of their birth. T also desire that moral
principles of Mahatma Gandhi should reign supreme in this land. But
Mahatma Gandhi was a helpless spectator to witness all those ugly happenings
and the migration of the Hindus from the West Punjab to India. Against
his will and contrary to his principle of non-violence, the Mahatma had to
aceord his sanction to wage a war on the Kashmir issue and your armies did
fight their Pakistan counterpart. Was that all a violation of Mahatma Gandhi’s
principles? 1 emphatically maintain that it was not. I don’t want war and I
_am opposed to the idea of a war. I believe that the way of deliverance for the
_wotld lies ultimately in peace and reconciliation. I, however, see no other

. alternative that you can- adopt. This vacillation will lead you nowhere. Tt
must end. TLet you beware of the fate that may overtake a snake-bitten person
who may expire before the infallible medicine to cure him can be brought from
-gdistant land as described in the following Persian Couplet:

“Ta taryeq az lraq avunda Shawad,

. ) . Margazida murda bavad.”

An Hon. Member: Why do .you speak in English?

Lala Achint Ram: I gpeak for your interest go that you may understond me.
You may not go without understanding me.
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My submission, therefore, is that the policy followed by you during the last
two and a half years has not solved the problem of 60 lacs of refugees and if you"
continue to follow it, I am sure you are bound to fail again in solving the new
issue. Doom may well overtake them by the time you have thought over it
and taken a' decision. The country will be plunged into further ruin with the
expected inflow of those one crore and a quarter of refugees.

You have provided here in this Bill that the intending evacuees can send
money to their close relations and dependents residing outside the territory of
this country. Respectfully I want to raise my voice in staunch opposition to
this idea. I consider this policy of yours to have dealings with Pakistan at
the same level at which you have with England or France to be wholly untenable.
I am positive that we cannot adopt the same basis with regard to Pakistan as we
have adopted regarding England, France or America. Pakistan gives us every-
time a bad deal. We ask them to decide about the lands. They retort their
inability to do s0, as the withdrawal of the supply of canal water to those lands
will bring down their prices. We fear such reduction and agree to ccntinue
the supply of water. Our lands there are lying waste and barren for want of
water but we continue supplying water lest the prices should come down. This
is how your policy works. )

I say this must end and must end immediately and at once. Similarly we
are in need of electricity. We are unable to get it whereas they are to have &
continuous supply. It is ensured because of our attitude of appeasement towards
Pakistan. I implore my hon. brethren to realize that there is nothing to be
angry over such a submission. We certainly need electricity and water for our
lands. But the fear of reduction in:prices of our lands there is blocking the
path to develop our lands even here. They are, thus, avalling benefit of our
canal-water and at the same time, making no payment by way of rent thereof.
Here our lands are going barren. This policy of yours simply cannot work.

In the same way, time and again, we have to face the issue of persons with.
doubtful loyalty to the State. My solution to this is that the people of doubt-
ful loyalty must leave this country as soon as possible. So, I submit those
intending to send money to their relatives, should be asked to call such relatives
back within a period of two or three months and ask those persons to live here
as the loyal citizens of the State. In case they fail to comply with it, they
should he asked to leave this country. There is no other alternative. I sub-
mit that if possible the Government should purchase also the property of such
Musl'ms who intend to migrate to Pakistan.

I want to put one query to my hon. brother. Here in India as many as
four and a half crores of Muslims live. May I know as to how many of these
actually voted for the partition of the country? If out of these four and half
crores, a majority have voted for the country’s partition, there is no justifica-
tion in their remaining here in our midst. They have achieved the ideal the
had aspired for. What has made them change their behaviour within these two -
or six months or within s year? They can live in the country quite alright pro-
vided they are the trusted partiots. If, however, the same old ideas dominate
their minds. it will be much better if they leave this country. Looking from the way
those five lacs of Pakistanis have poured into Assam and thus have set a stage
to establish another Pakistan, to me it appears that they have every chance to
establish a number of Pakistans within the country. What do those five lacs of
people coming in Assam intend to do? They will have another Pakistan there.
Similatly there ure also persons here who harbour these five lacs of intruders.
Who are the: persons responsible to bring these Muslims into Assam? There are
fifth-colomnists in tha Assam Police. To-day there is virtually a Pakistan
in. Assam and it is bound to become a reality sooner or later. In Bihar also
there are many persons who harbour a considerable number of Muslims from
Fast Bengal—that region is also likely to become a Pakistan.

The reason for that lies in our erroneous discrimination between a true snd
loyal servant and the disloyal ones. We are duty bound to serve the T
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patriots and servants of the country and sacrifice even our lives for their sake.
But it is the interests of persons with doubtful loyalty themselves to leave
this country as soon as possible. There is no harm in their residing in
Pakistan. They may do so by all means. We shall help them even there. But
we certainly don’t want to see India becoming another Pakistan. We don't
wish any repetition of all that is happening in Assam towards the establishment
of another Pakistan and which process, if continued, may result in creation
of Pakistans both in Bihar and Bengal and convert even the whole of India into
the same. .

May I draw a comparison between the success of the Government of India’s
policy and the oue pursued by Pakistan? You will be surprised to know the
conditions prevailing in the Punjab, known generally as an abode of the communa-
lists. Several thousands of Muslims are living in Ambala even now. Similarly
several thousands of them are inhabiting the Gurgaon district. So you will
eome across hundreds of them in Gurdaspur, also in the Punjab, as also in the
place known as Malerkotla. But, looking across to the West Punjab, you will
feel a sort' of surprise. Not a single Hindu will be found in any of the cities
there. Taking that there were any, they are fleeing to this place from there.
On their arrival here, you will find them in a pitiable condition. So the
Pakistan Government has reduced those few remaining Hindus to this condition.
A few shops still belonging to the Hindus, have been got dispossessed of them.
This is the success that our Government have achieved. ,

At the present time nearly a lac and a half of Muslims live in Gurgaon dis-
trict. We are proud of this fact and don’t wish any harm coming to these peo-
ple. We wish them to live here in the way other people do. What I want
to submit to the hon. Minister is that he should put an end to this slow policy.
I want them to encourage the migration to Pakistan of Muslims of doubtful
loyalty. We shall extend all possible help to Pakistan in its times of nced or
in event of any aggression against it. I want the hon. Minister, therefore, to
decide after giving a careful consideration to all these factors.

Shri T. N, Singh (Uttar Pradesh): I have listened to the speeches so far
very carefully and have given full thought to the problem for some time now.
1 was really much disappointed by the opening speech of our Minister for Re-
habilitation because while in one breath he talked of truth and ahimsa, he
forgot that at the same time this Evacuee Property Bill is by its very nature
u eort of counierbalancing or, if you may put it so, a retalintory measure. In
the brochure that we have been supplied, I find that the history as traced in
that booklet is just one series of steps taken by the Pakistan Government and
what we have done to counteract those measures. Now, Sir, may T ask whether
according 15 those high-sounding principles of truth, ahimse and all that, this
- measure is in ‘keepitg with that mentality? T am not at all convinced that it
is, -1 wish the Minister for Rehabilitation had not gone into philosophy .and
quoted the Upanishads or quoted Shri Arobindo Ghosh and tried to sermonise
on virtues which are probably absolute or relative—I do .not know what he
meant. If truth is the real thing to judge by, I would like the House to find
out whether we are trying to base this legislation on actual facts of the case
because truth can never be something entirely divorced from facts. Let me
point out to a telling sentence in the brochure itself:

“The Pakistan representatives knew full well that their law meant virtual confiscation cf

property of non-Muslims in ‘Western Punjab and the N.W.F.P.” }
If that is the mentality, if that is the problem which we are faced with, then
eertainly some steps have to be taken commensurate with the situation. That
is why T personally feel that it is best to divest all sentiment in considering this
fegislation and think coolly only of the counterbalancing steps to be tiaken.
Otherwise there will be no use in having any retaliatory measures that we may
think of or suggest.,
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The actual object of this legislation, as I understand if, is to find a way
whereby the economic losses may be minimised both here and  there. We
want to bring out a measure whereby the evacuees’ property will remain more
or less intact s> that if and when a final settlement, comes people may not be
losers on either side. I think that is the object of this legislatior. If that is
so, 1 want to ask this question. The other side is prepared to confiscate your
property., By preserving the evacuee property here, how are you going to
equate it? It is said you cannot equate it. On the one side you have a loss
of over Rs. 2,000 crores, on the other side there is only a loss of Rs. 600 crores.
That is true, but does it justify your losing even the 600 crores? That is the
argument that I have heard here and I was really amazed at it, If this is
coramonsense, if this is truth and ahimsa, then I am certainly amazed to hear
of these interpretations of truth and ahimsa.

There is another thing which is of very great importance but to which, I
am sorry, people have not attached sufficient importance. The evacuees’ pro-
perty may be a sacred trust to us. I can understand that position if the Gov-
ernment takes it, but what about the intending evacuee? Even in cther
countries there have been instances where when people change their country and
‘their nationality, their property is confiscated. It is a very serious thing for
one to remain here and at the same time try to leave it and give up his
nationality. Under the Constitution, we have conferred the aationality of our
Bharat on every citizen, whosoever he may be, who is living” here. Now, if
such a man with whon: we have been so generous and whom we want to have
as our own despite whatever may have happened in the past, if such a man
living here and prospering here is thinking all the time of joining another
country, of leaving this nation, of abandoning this nationality, may I ask
whether such a person should be treated with any consideration? Yet that is
what we want to do under this Bill. '

That is my most serious objection to the provisions of this Bill. The Bill
as it stood was not so bad, but the amendments are likely to make it worse. I
would urge the hon. Members and the Government to reconsider their positions.

I do not want to say more. One can go on dealing with the refugee prob-
lem at length. We know our brethern have suffered. The question was
raised that there are 50 lakhs of people whose votes should carry weight. That
is not the only consideration. The real consideration is the merit of tne case.
I o sympathise with my refugee brethren. I feel for all they lLave suffered.
We all feel for it. Is there any Indian who will not sympathise with their
sufferings? That sympathy is there. But mere sympathy would not help.
The problem of rehabilitation is a very difficult one. It has to be handled with
imagination and active effort. I-do not want to comment whether that is
heing done or not. It is for the House to judge, for the nation to judge.
Perhaps, it is judging and will continue to judge. We all want that our
brethren should be rehabilitated as soon ss possible. Probably, this legislation
may have helped in that regard, Government should take that view. It is
a humanitarian task also. If this legislation is effective, useful, proper and
not wrong in any way, it will help the rehabilitation of the refugees. With
these words I generally support the Bill.

TRELHT wT 5w faw &1 g gw qonfedt ¥ e £
Wl TF G & genfadt w1 avos §, . a8 a<ordf s @ 5
QAR FW@ B AR A AW IR A I AR e @
‘mﬂﬁ#ﬁmlﬁzﬁ'@mﬁﬂtﬁ{ﬁfﬁfﬁﬁﬁﬂq%ﬁmgq
Afas gud | w1 ag T 97 R T AT R A avar ot fis 7w @
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ot g fagi 4 fegemd &1 agdF sl &7 afmme sifewrtars
T F @ A AR gF ¥ qgd AN &) g a8 Swr g, I@
9T ¥ ATeF @A &, forg gorme 7 §fsaw d7ws #799 (Indian National
Congress) #I WHfF @ AT F FFAF &t vl F fFmy R ax
frar ok a7 a=frena adt S § fa ol 7 fegem A sra
Faw doafed wgl & N Rgam  wramg swEn) 3@ fod
I oM Fl gRA A f5 fegeam & e oK fggmam A madqe
WA § A ag 3% A g8 guedf  S3T )| g gned A,
TR fafreax aga & wwmT 6 g0 Saar M ad s1ad faaar
FT AT a1 | FfF § wwwar § F 7 W gAR fou adi gan,
AN Fl A gAr 1 W W FE AW Q) AT & | Sfa A fAw wF
S T BRN F AR T@AT Argar § W A qear fomg g #
amar § f5 gard waRde F aoonfaal B awE & for e &qaw
T4 fpar | AR amifas grgw fafaeex (Prime Minister), AT
amifae et grgw fafiee (Deputy Prime Minister) 3R &A%
Fafaw wz fafamT (Minister of State) I F faw F 3T
TuTfrat &1 FTR g€ g AT TR eqfgm @ § fw oag FeEnd
a1 | 3T wX ZW eAfEgT F WA F FrAcE g@ T q|rar a4r
W W aagF g’ § gAmar g 5 ag aad AF A § fow angay
g g% Faar W@ & @ adF ¥ gF 99 &1 g fear
% g we=A (Fundamentally) 90 g | gai a@ & fod o=
et wgwAT, FFN feqr@d+E (Temporary department) a7 far
@ AR 1 wAfgm @ af 5 gz ferdde Y gw d awan @
T fdl & 9]T, I AW F 9T IT FIOdgAt W oqE|r Jr
g | AfAd A 9v ted § owmifs flfafedaw feadde
(Rehabilitation department) 31 fwgsta (Refugees) ¥ 3=
(Interest) M98 ¥ 370 (Clash) FIT § | X gH a9 IW & A1 4
foqed T M I A A Tg@wr AV g 9% @ W g
o g7 fzaEReZ & W FY gIAT FEFSET (human psychology)
FY GRA ( F41 A JIRE & 6 HIAT IAE AR AT FH [0, 7
g fr gg@zad WEw AT agam Iy ? gD awg g qtir
a0 Fl A Al A N @ (P Block) W, #T W@ @wEr A4
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Pandit Krishna Chandra Sharma: May I ask how these
observations are relevant to the Bill under consideration ? This
is a long story. The previous speaker has taken an hour or so.
Now the hon. Member is also talking for a §long time. It is all
irrelevant. There is no connection whatsoever.

Mr. Deputy Speaker: The hon. Member would kindly make
his speech relevant.

| M@ AT BT . AW AT, AG v WE 5 a8 weniew
Moo g zafos A g P st @ &1 I =
STH AT AT g FEIeaq (Custodian) feurEHe &1 ar FE ME
arsq (Court of Wards) T 4 o qT § | 30X §8 qgaT qT
€ @ mg § f5 98 9™ wHAe (Permanent) feuidde ¥ arg
2 fear s, §ea fafe=t (Health Ministry) Y a1 799 #rg=q qrax
{Works, Mines and Power) fafaedY #1 a1 firelt it fafeedy 1 @ frr
S | qHAwE gfa9 (Service) @l F @ I fedfafedww w1 4
FIH EWT AY I =@ F AT GHA I TR § AT @A FE T
Fifemw F | @ TF Tg A TGFN T g TH QN I A5 IR
FUt A # qwarg A W R a8 awg § fF qwaw gw
A A gr g1 N agfaw gAR awmA wEr T § AR faw
%, fo0 =g smar § ag fewwowe 99 (Displaced persons) ¥ fod
FAT TAT §, fEw ok MEW 9F> T F AfEE A% qF 39
T @ W FE Y femeows q@vg &1 faF 8 sman, @ 1w o Foogsit
FTOATH G & | TG I Qo W qrEA€ ATH FIeqT (Powers of
Custodian) fedt g & ad ag e & 7 & 5 s® +1 s’
g Tz fAdl JmRE X R F FIAT AFW TR A7 R F gare
FT 2, MR 7 fewgst F1 wsw aw AE § 1 I@FT @A F 12 A0
e fFew fas &1 samA F a99 N GEER qEeREl &
gifa g1 smr gz anfRa (Estate Officer) # g3 T faar swar at
¥=oT AT FE FRifead feqEd= a1 & oE arw FAv frAv @
#v I gF ¥ frgr wrar f fAeY atg 9T 9 @A &) ¥Q
guz § g aqrar 7 3@ faw ¥ sy feuwes @i ar R
wfrcra i & v &1 afas 4§ & F47 a8 & | I3
qr g z@ ¥ foer sar f& O Sagg S w1 @ g ae ferwwe
Qg 1 § & w41 fF FRT e FTwee (right) G 1 A
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[wreeT 7% wTe)

TIETE GARY qUg  afHEng AW SIS F7 949 Tq & 39 F7 gF
WL FE FF1 AR A AN FaFar g N fF 3N qwg T@r
FL AR gafaalt) z@ o § gumar g fF g3 ¥ 99 ot 3@
F IR Tg & A9 a0 a8 fam o oWl & @t AW g¢
FFTIL A TUAL A AT 3@ @ § | I W (figures) ¥ & @ @
¥ 1 99T® F q= 9@ ¥ 98 fa@ Afe @ (ordinance) F ¥ { SRy
gar § a@ ¥ fefetmw (litigation) fFamr @7 mard | s &
watfess s fofaimm ag Targ offw deo a8 @ 1| F A« |ar
¢ 9% A SHE ¥ 918 A0 o A for, § F d@AT§ w5 A aw
FEdfeaw 33 @A &, dfeq fomw ==z, fafera of e Saa ot =1z a3
a5 F 43 WA &, OfwT w9 @w I ST @w 44 @), wWifw
9 ¥ JW ) IR F I T q¥T 7o qa1 , A erq A qar
grr fF 3@ &Y awig ¥ 99 faeT sl et weifeaa w1 dwer fawer
& | 39 937 g f FIE Mg IR W §, I N AR FT CF AT
g, T AT AR FY T (Release) FTAT IR & AT T +.
ey g & fod oot Q)

T fFY 7 Rl a0F & IR gAdfaw o1 fafaeex @@s &
#1E  arfefrde (certificate) ¥4 | FWAT® @ mgr | A AW
fre @ S<iR a8 aifefede gifas frar fF ag sdgd (Evacuee)
gl &1 suR T afaed FEIMEAT (Assistant Custodian) 3
g e & w1 @) fawe S99 & g We ag wae
(file) & &, wifr g Sfefae wrgee (judicial mind) & ey
§, IEM I wmER A MR FEferw F g™ H fov Ok
78 fear fs ag 3%f W@T (Evacuee property) & 3 =g
fomd (remark) 9@ fFar f ag arfefede adl amr st awar saifs
IR feell naRe A ag fegma @ @ 5 oA fawfew w9R oA
A Sg 1 GFE F A4 A qWoA M 6 qEed garw (Western
Punjab) # = ™ § A AT WAIR F I a1 W ) Ag
AIA SRR 9T FeT FW G, AR IO I ;W X 9w §
AN w4 WY Wifs T A fggEama ¥ Aigesaa wgY 7
gram g f5 @ PoRfmasga @ o s g2femr @i
(intending evacuee) FY aT% § a7 gH1R FFIATT (compensation)
faed & @y smmel o o &T famr § ) wwedwma faed &
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fog @a ¥ g1 N fag ©® & gwrQ fomg W 3@ wEewAl
F ST g Jmg @Y AR gW gAY 4 fR WA QA gARI W
gaifagr foe @ S W AG A1 ag TEr & fF oA ©m
qam  gad 9 Fear fRar sz A 5 qEewm agt B %
qifFesnT 99 ™ § @1 gER e & 91 A fgwmr Q@
@ mpar § | ST weqT FW K aw@ Fg WIS arfaw 2|
TR E | 7 9T (clauses) ¥ ag fear gm § 5 ST areq
grffeaTA STAT R § g ©few sawad s fan smam, e
Y qT AT Ig M G weq ¢ f6 Ig wew qiEedrd &1 awmarT
§ R feRem & fou mR § ok RRam # w@Ade @R
¥ agT Y AT F ¥ forqa 4 g7 uF G AT 39 A
qifseqE I @ FAT W § AW FEN aTE S B AG @
,®T SoTd R F 1 AV I aF 98 qgT W gH 99 9 "o Ao o
FAT GSAT | 99 A A 99 H qfFerT 1 awrRe FUT 2 frar
[ AT S§ A HUT AEF F FRT @A B FOEA IT § 99
9T o A€o o T@T @iyt g afF ag 3| 5 agdar g=T
Far g, Tfewm # o g W & AT @I ;0w
g1 AT SEAT TEIRX I F qIE W 1 @A Farga s A
W FE JEW g WA ) 3 qdF ¥ g ffafedaa af @
[@FaT 1 5@ 3@ o fawe # i § a8 Fgfaleds adf @ v
I F feol ¥ ST AeF AT AT A AT gFA | AEI FHIQ
g g s féfafede @ o ) gur ffafedaa st a1 ader
7 g o5 gwam® 1 T AwA TN F @, fag W A 5w
geFT ad & 1 9T F G0 W ¥ N qEEw v I @]
T W WA e F oaw ARt | §9 afgarA w7 § fF oww av
gem &0 | 3T 7 0uT A STEaT | WE q9Ar TadEe Y Sy afed
' (policy) & I§ ¥ #1E AU G § | HAET (character) T F T
AT § ST F|WeT & W AT WA A FTH o§ X 99
wafes § 1 98 79w g & gmdl aadRe wuw FR 9T FEA
WY ST FT @@ AE FO0 | few F gwwmar g fF g
qre, 7 #Y gor gw Aoy § 98 @ow @1 W@ & AW gw s
A 9T JO9 9G¥ 98 AT A qIfEET e g SW FT ueW
FUT 1 Z9F qAT IGFT FE A A § | I F A I9 ¥
gy § fAeF AW 9 I§ 7 AU AF W SWIK @ g | e



628 PARLIAMENTARY DEBATES [ 1978 Fee. 1950

[wTEeT A% 1)
I A FAR F FAS 9T AT AT F AT IAR @1 § fF
TG AT YE FW AT ANGT GO HIT GATY TAHAE I FT FAS M
AR gW amw g fefafeds 2 st )

WF A § qg 99 e fF aga ¥ ageww fag o fggearh
FUX fam ST § g AT ANSH (assets) TR AT @ & | HIL
fFdl o7 ¥ @@ AW (member) & A1 UF ArAT AZT W@ IvaT § AN
TIgE #Y 3@ Wre FE@T T@AT & AW arHy AR A @A g #
FEAT g fF AR wOaEfe 1 IEW 96 § 1 39 aw o fegEa
F WA FT TA9d 7§ 7 oW WY W A Gar Fear @
g T Ted g, Gar Ag gt =gy | ST fF s sfaw o S
F %gr f& sma # gg s Tfer 5 ow fRY A agt WA A
TIAT W S AN IT A 7§ 5 ag @9 9T F o wwH F=AN
N g F AP AT X A A T a1y F fou ME e

-~

F AEW AG g A IR TIAES IATH T 2 |

st gz (trade) F fod ssiiga & € § 9@ F oft W G A
N E ) TN A agi ¥ femaT W EfF @A g0 EWIT FT WEw
ga=r g, AR qiw AT FT AT g W E, TAEH AT A, 48 AV
A AT NWE, A ag T A [ E | A A9 ATH Al AE FE
fr camd ag & fezmm &1 SgFSaAT § HRX AT F sAST
3 wrr § fr g amw A am et 9W #7 SET &) g gaead
el TR X AT I A9 qg I AGH GAIT I T THA AT G Y
& | @ g9 qeg Al qiEl fad siend T gw A g@ wg) A e
TR Tg WE Fg & % FW A g Ag faow qY g enodY faeadft aa¥ F%
S| oAt AgAd § el e 5T &7 1 gad el & rm Agl wim
N7 ATAT AgAd A 3 aF AT QY Far§ § A AR 3@ qYg KA A
garq fyealy a9 Tt § @ waw WHN 1 ¥fF gw A @
Lot 9T 7 Ed R ST @ gF @t 1 o Aw wifed, ek
I AZY AT AT A AIE FE AT | T fas ¥ gw o w3
dia ag) faont | 39 & A o qfesw S ggsaEl ST wraEr e
Y fF agt @2 g7 &, o< fedl &1 wraar =r€r T Gwar | 7 e
TEFAT T GEAA A § | 36T H 99 1% gAOw ool ¥ sfaws
& *Tar o oY qeow™ T2 g5F gfes i gr 9@ W & aw
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fearamar 1§ q@r af FEmar | wI AW g v gefem zaEAs
F ST WA F FE@ AN 1A g@am o wrAar § 7 faeawe
N q3Z UF qfeow SN qgeAE oF faaz 7§ fggee ¥ fer SwmaarR
T qFATE, TS FIE G a1q A € | 3w wEl qEeww SRR
Afeay AT F oA FFwA AR qRew I FT oFH FT @ §
I IX AT TIAT TR A@ & | R @AGEAAT @ ABETA
FT OB FIF GG a7 7 FQ Q1 39 aeg #7 forg @ WY I |
T oY | gafer & Fgafees (nationalist) Ta@aATt ¥ W Fgm fF
W TR qfeaw ST F S FT @A W@ AT Ig gERT F A aqT
mqﬁﬁfﬁw»ﬁ'ﬁwméaﬁt T AR é‘ st f& wwE
F O TG FS F | UG G I FH AwE § S FTe
wmq*m%‘mrg I I A g FE *F feu g®@
e gmamigmeaHi A sm A F g | F 7 wwar & oad
ageHE ferema ¥ gwT 9y, aftwgr @t vy F@ & fF w@eww
TR fergea # 1@ § TR Wi § s gma mg ad v ey fiw
I7F TAT § 98 W g21 % fF 9 994 st FAmfa% (inferior)
T, afeF 9 F FyET a9 | W] g IR 7 g8 AR FT |
afF7 gd 97 qEowdl & T Al WY gei W@ g T g R
9 TdTT § ATIN ORI ISET AET § A frgmm F @y w@rd
F 9T WA & | AT & fafes aEe ¥ aEaRd €A ST WA
g I fFar fF 39T o ¥ T qg U@ FUT § AT A ag
aGe AT T ¥ fF agi @ 9w (any persons) ¥ g
g @ far WT

(English translation of the above speech)

Magter Nand Lal: The Bill in question relates to us, the refugees. So
far as the question of refugees from West Punjab is concerned, all of these
refugees came here after losing everything they had in this world. Their women
were abducted and a lot of their relations killed. Thev had entered the Indian
territory shouting the slogans of Jai Hind. They claimed and no doubt they
rightly did so that they were Indians and belonged to Punjab. They had laid
the foundation of this movement for the independence of the country in the
Jallianwala Bagh and were the first to sacrifice themselves at the altar of
independence. Tht\ are the same persons and belong to the same undivided
Punjab who had taken upon themselves to fulfil the pledge of complete
independence taken by the Indian National Congress on the banks of Ravi,
and these unfortunate fellows are those very persons who gave the ultimate
and final sacrifice at the altar of Indian independence and thus through their
sacrifices liberated India. For this reason they had the strongest po\\m]u con-
viction that the people as well as the Government of India wers their own and
would surely sympathize with them in their misery and plight. The. hon
Minister Shri Saksena has given out. that the Govérnment could not do as much

an
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as-she ought to have done. But I think that nothing has been done for us,
and -why nothing has been done? There may be some reasons for this state of
affairs, but- I wish to submit before you only one thing snd that represents my
viewpoint. I acknowledge that our Government has spent a lot of money on
the rehabilitation of the refugees. Our hon. Prime Minister, our hon. Deputy
Prime Minister and our hon. Minister of State do have a soft corner for the
refugees in their heart of hearts and earnestly wish that they may be
rehebilitated. But if in spite of all these good wishes and earnest desires we
have not been rehabilitated as yet, then what is the cause of all this? I think
that the methods and ways and means that are being adopted to rehabilitate
us are not at all correct. The methods that are being adopted to rehabilitate
us are fundamently wrong. For the rehabilitation of the refugees a temporary
department was set up with the anticipation that this temporary department,
would be able to rehabilitate these refugees within a few days or within a few
vears. This anticipation was basically wrong because the interests of this
Rehabilitation Department and those of the refugees clash with each other. If
the refugees are rehabilitated then off goes this department and on the contrary
if this department continugs then we get driven from pillar to post. Just try to
understand the human psychology of the personnel of this department. Are
“they fools to wish for their own uprooting in order to rehabilitate us? Are they
fools to try for their own dismissal from service so that we may be settled
down? This is the root cause of all this trouble, Perhaps you have not got to
go and stand for hours together in the P. Block.

Pandit Krishna Ohandra Sharma (Uttar Pradesh): May I ask how these
observations are relevant to the Bill under consideration? This is a long story.
‘The previous speaker has taken an hour or so. Now the hon. Member is also

talking for a long time. It is all irrelevant. There is no connection
whatsoever. :
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~ Mr. Deputy-Speaker: The hon. Member would kindly make his speech
relevant. ’

Master Nand Lal: Sir, I was submitting that the presenting of this Bill is
wrong fundamentally. The methods that have been suggested therein resemble
the activities of the Court of Wards and so are absolutely wrong. It would
have been a far better method had this rehabilitation work been entrusted to
some permanent department of the Government like the Health Ministry or
‘the Ministry for Works, Mines and Power or to any other Ministry of the
Central Government. If this work of rehabilitation would be entrusted to the
persons in permanent service then they thinking it to be an extra and forced
duty would try to finish it at the earliest. Till the $ime this rehabilitation work
would rest with a temporary department the personnel of that department
would always care for their services only and that is the main reason why we
have not been rehabilitated as yet.

About this Bill. that is before us, it is alleged that it is meant for the
displaced persons, but if you were to go through this Bill from cover to cover you
would find that at no place any mention has been made of the displaced persons..
Nowhere does the name of ‘refugees’ even occur therein. In clause 10, wherein the-
powers and duties of the Custodian have been mentioned, it has been laid down
that the Custadian would have a right to appoint any manager for the property
or to authorise any person to take possession of it, and in this clause also there
is not even a mention of the word ‘refugees’ anywhere. After carefully studying
this Bill one comes to the conclusion that instead of bringing this Bill it would
have been far better if the property of the Muslim evacuees would have been
vested with the Estate Officer. The same Estate Office may have been changed
into some sort of Court of Wards and authorised to make the best and proper
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use of the properties vested with it. I cannot understanl and do not see any
reason why there is no mention at all of the unfortunate displaced persons or
refugees in this Bill. It was essential that it should have been clearly mentioned:
in' the Bill that the evacuee property, that is being taken over. will be given
to the displaced persons only because nobody else has got a right over it. If
any persons were to he' eiven rights over the property, that has been left by
those Muslimn evacuees. whn ar» 1= unfortunate as we are, then they should
have been those persons. who have been forced 4o migrate to this country
- leaving their everything there, and not any one else. Therefore I think the great-
est defect of this Bill is that it has been introduced at this time. What have: we
continuously been seeing since 18th October? Litigation has increased very
copsiderably since the time this Bill has been enforced in Punjab in the form
of an Ordinance. You can get the figures from P. Block. Though the litigation
about property has increased manifold vet no decisions are made. I have had
occagions to meet the officers and T see that the Custodians sit up to eight o’clock
in the night. Mr. Dixit. Pandit Kailash Chandra and Shri Jaitely sit up to
eight o’clock in the night and yet the work is not finished. And how can it
finish? Because by the promulgation of this Ordinance the people have come-
across a chance of disposing of their properties, and perhaps you might ve
knowing that for this very reason Shri Jaitely, the Deputy Custodian, had to
give a ruling on the matter. Perhaps you must have read that there is some
ig monied man named Mohammad Umar. There was some dispute about his
property. He wanted to get his property released and so in August he filed an
application for the release order. * Somehow or the other he managed to get
somae sort of certificate from our hon. Law Minister. I do not know how he-
managed to get a certificate testifying that he was not an evacuee. On the
authority of that certificate the Assistant Custodian released the property.
When the file was put up before Shri Jaitely, then he, being a judicial minded
man, again vested the property with the Custodian and declared it to be evacuee
property. He also wrote the remark that the certificate was inadmissible
‘because quite recently the Government had issued a directive that no
recommendations of any sort were to be entertained. Hundreds of Muslims
who have migrated to West Punjab have now returned to get their properties
released. They get their properties released, take possession of them and after:
charging a fat pugree or premium dispoge them of. They do not stay in India
simply because they have no love for this country. I think that your definition
of the word ‘intending evacuee’ is the root-cause of this increase in the amount
of litigation, This definition has marked a death-knell of all our hopes of ever
getting any compensation. The only thing that in our opinion could have paid
out any compensations to us was the property left by the Muslims and we had
all along been thinking that we would be able to get some compensation
out of this property. I can say with all the emphasis at my command that had".
all the property. that has been left here by those Muslims who have migrated
to Pakistan, been taken over then a major part of our compensation could have
been paid. But instead of being confiscated, the properties are being released ‘and
handed back. In some clauses of this Bill it has been mentioned that any
person’ who intends to migrate to Pakistan will be deemed an ‘intending
evacuee’, but at the same time why you do not declare openly and in as many
words that the said person is loyal to Pakistan and hence a likely traitor to
India and so the Government of India is not prepared to let him go out of
India? On the one Land you declare him an intending evacuee prepared to-
wigrate to Pakistan; while on the other you allow him to stay here.  Till
the time he will stay in this country we will have to appoint C.I.D.
to shadow him. When we have once declared’ him a faithful ally of
Pakistan and then if wa would allow him to stay in this country then it would
become imperative to have him t¢hadowed by the C.I.D. so that we 1y bave
full reports of his activities and know what information he sends out to Prkistan
or else what he says to other people, and the fun is that above all this he will «till-
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remain in possession of his property We do not see any necessity cf showing
so much leniency and consideration towards such fellow. By adopting such
methods the refugees carnct be rehabilitated. The displaced persons can
.never be rehabilitated in this way. These persons cannot forget their love for
their places of birth. It is just possible that our future generations nay be
rehabilitated. The only method nossible of our rehabilitation is that we may
return to our criginal homes which we have been forced to leave. In this way
not only the burden will be off your heads but we also will be- rehabilitated.
‘Some of my friends suggest that 4 declaration of war be made. But I do not
belong + to his school of thought. I have not the least objection ajsinst the
present policy of the Government. Gharacter is the greatest of all the virtues
and I fully support the claim of our Government of maintaining an unstained
character. I am confident that our Government being wedded to this love of
-character will never deciare war. But I think that our sins for which we have
. been punished are soon coming to an end, and we would certainly return to our
-originai homes because Pakistan will surely declare war very soon. There is
no other alternative with Fakistan except this. This is the only means st the
disposel of Pakistan with which she has agitated the entire length and bresdth
of the country. On the Kashmir issue the Pakistan Government has so much
«gitated the public mind that they would certainly be obliged to declare open
“warfare. Our Government would give them a -crushing defeat and thus we would
return to rehabilitute curselves there in our original homes.

- After this T would like to submit that a lot of Muslims who claim to be the
nationals of India are transferring their assets to Pakistan. If a family
consists of ten members then one of them stays here and looks after the
property, and the other nine migrate to Pakistan. I say that so much genero-
sity is not at all required. In this way you permit the enemies of India to
remit from here more and more money to other enemies outside the country.
This policy is totally wrong. It should not have been so. As my friend Shri
Achint Ram: has suggested the right procedure would have been that if some
one is allowed to stay here in this country then he should be asked to bring his
family back within three months time and if he fails to-do so then there is not
the least necessity of making any arrangements for him and the Government
must not allow such persons to stuy in this country any longer. Such persons
adopt some very unfair means in trades and businesses they are permitted to
do. They ask some onc out there to write them a letter to the effect that he had
purchased wheat worth Rs. 10,000 and as he stands to face a loss of Rs. 5,000,
20 Rs. 5,000 may be remitted, else the stock would have to be sold at a loss, and
his- counter-part here remits the said amount. Then why do not you declare
cpenly and in as many words that an evacuee is that person who migrates from
India after giving you intimation that he would not return, then in such cases
vou would declare the property to be ‘evacuce property’ and if he would not be
able to sell it himself before his migration then you would remit him the price of
‘the same afterwards. So in this way the whole of the property will be sold and we
would get nothing. You may tell us in plain words that we will not be given
any compensation whatsoever, then we would anyhow try to make two ends
meet. We would labour and toil and would thus make a living. We Lave never
begged alms from anvone and have earned our daily bread with the sweot of
our brow and if God wishes to keep us going in this way then we will live so.
‘But do not feed us on hollow and empty promises only, and if it be within your
power then do something substantial for us, and even if you do not at all wanb
to give us any thing then say so plainly and in as many words. We would rot
get any substantial help from this Bill. This Bill would help those Muslim
Leaguers all the more wha are staying behind in this country. This Bill cannot
heln anybody else. T do not bear any enmity against any Muslim, but T do not
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tall in Jine with the views expressed by my friend Khwaja Inait Ullah that
why those Muslims, who are enjoying the rights and privileges here, should at all
be suspected. I do not agree with him. If this is not the case then there is
no necessity at all of having a clause in the Bill in question about the m(endxpg
evacuees, 1 agree that like the proverbial Vilwamangal a staunc}{ Mu_shpa
Lieaguer ‘Mussalman can be transformed into a true naﬁiopal of Indl.a ynthm
a single minute, this probability is not beyond comprehension. But it is also
natural to have an eye on the activities of those millions of Muslims who have
beeu dcing Muslim League propaganda and had hoisted the League flags, Ha.d
Ch. Khaliquzzaman not deceived us in this manner after openly declaring his
allegiance to India then such a step would not have been at all necessary. There-
fore I would ask the Nationalist Muslims to keep an eye on such Muslim Leaguers.
and help the Goverrment by giving information as to which of them are iraitors
and which are honest people and can fall in line with the Congress party. A grea®
deal of responsibility devolves uron the Congress Government. The problem
of Kashmir is a dangerous one and ir. order to solve it successfully it is essential
to enquire into the whereabouts of all these Muslims. I do not want that any
Muslim should migrate from India, but on the other hand we feel proud of the
fact that even today Muslims live in our country. They are our hrothers and
it should be our bounden duty to dispel from their minds the idea that they are
in any way inferior to us, and we should give them fullest possible help. But
we must be cautious of those Muslims who while living here enjoy ali possible
help and still wish to turn traitors to the country. I would request the hon.
Minister that as submitted before he should better sccept my amendment and
definitely lay down in clause ten that instead of the words ‘any persons’
occurring in the said clause the word ‘refugee’ be substituted. i

Shri B. K. Das (West Bengal): I am doubtful whether I shall be able to
do justice to the subject in the time at my disposal. It has been observed that
Pakistan has violated all agreements regarding the evacuee property in’
Western Pakistan. We must look at this question from another point of view.
We must say that Pakistan has at least been faithful to the agreement that was
reached regarding the Eastern parts of our country. The Ordinance that they
have promulgated on the 15th October is not applicable to East Bengal where
the agreement will stand. If we are still hopeful that at some future date there
will be n solution regarding our evacuee property, we must look at this question
taking the whole matter into consideration. Twenty lakhs of people came over
to this part of Bengal and a large number of people are now flocking. The
situation in East Bengal is grave and if to-day thousands are coming, it may be
that in course of time this will develop into lakhs. If we have to face such a
situation we must take into consideration what will become of the property left
behind. (We know those people when they came were not able to bring much
of their moveable property—not to say of the immoveable property. Many of
them could not dispose of that property. Some might have been able to make
soine exchanges but it is a fact that their properties are left to their own fate.
If a solution is found regarding evacuee property, we must see that something
is done about the property that is there. If Pakistan has observed the agree-
ment regarding that property we can still hope that there may be some time
when this question can bé solved. If some day, or if it is to be believed that
the time has now arrived when we must say that there is no chance of a solu-
tion of that problem on a Governmental basis, then we should take the whols
question and we should also think what will become of that property on thes
other side. The Bill provides that not only the evacuces but the case of intend-
ing evaéuees also will be taken into consideration.” There are provisions where
guch a diserimination can be made and on what eircumstances*people will bhe
deemed as intending evacuees. Provision has been made that some of the
people who are related to people on that side who have gone over to Pakistan
will be able to send some money in the course of their trade or for maintenance
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of the members of their family. There may be loop-holes—I admit, that this
provision is misused. But'if stringent rules are framed and if this provision is
worked with cauticn, 1 have no doubt that those people who have bona fide
intentions will not have to suffer. To-day there are people in Bengal who have
intimate relations and who have also to keep connection with people who have
been left behind in East Pakistan. To-day we cannot be blind to the fact tnat
people who have come to this side still have to maintain intimate connections
with, people who are left in East Bengal. We must also think if to-day we take
up this position that there is to be no intercourse, and no maintenance of rela-
tions, then we must think of our own people also who are in West Bengal. From
‘these considerations I think that we must handle this matter with care and
I am glad that this Bill has taken cognizance of all these facts. Suggestions
‘have been made by several Members......... NPT

Shri Sondhi: It does not appiy to Bengal at all.

Shri. B. K. Das: But if it be applicable to Bengal, we should think of the
fate of the people in Bengal to-day. It does not apply—I admit—but when we
will take that position that whoever has connections in West Pakistan, whoever
has to maintain a member of his family there, whoever has to bear some pecuni-

- ary 1elation with anybody living in West Pakistan must be so dealt
5®. with that he will not be able to have any connection, then we must
think that if the previsions of the Ordinance that Pakistan......

Mr. Deputy-Speaker: There is another business and it is now 5 O’Cloek.
The hon. Member will continue his speech on Monday.

ACCIDENT TO K.L.M. PLANE AT SANTA CRUZ AIRPORT.

‘Shri Kamath (Madhya Pradesh): Under the new rules which were
-announced by the Speaker the other day for the conduct of business in this
House, 1 am raising this discussion on this particular matter, namely the report
of the Committee appointed to investigate into the fatal accident to the K.L.M.
Plane on 12th July 1949 at Santa Cruz, Bombay.

[Mg. SPEAKER in the Chair]

The House is well aware of the details of this accident and I need not go
into them over again. This matter, Sir, was the subject of questions and
answers on the 2nd of February in this House, and in my humble judgment, the
answers given to certain questions asked of-the Minister were not satisfactory or
udequate, I am referring in particular to a question which I asked. It is
this:

“Is it a fact that the lart page of the aircraft radio log book for that day was found

missing, and whether the spokesman of the K.L.M. Dutch Company thought that there was
mo error of judgment on the part of the pilot, but that there was.-some sort of a wrong

airection from the airport?”

And . the Deputy Minister of Communications replied,-*‘I do not think the
K.L.M. said that there was no error of judgment."”

The Deputy Minister of Communications (Shri Khurshed Lal): My reply was
that the K.L.M. have said that there was no error of judgment, but I do not agree
with “thern, .

Shei KEamath: T am reading from the official record, from the reporters’ copy
that is with.me here.

Shri Sidhva (Madhya Pradesh): On a point of information. There was an-
other inetance of a similar correction the other day, and I want to know the
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correct procedure. I wanted to invite your attention to this, Sir. One word
is used in the reply given here, and when the copy is corrected by the Mipister,
another is used, and that is most improper. I find my friend Mr. Kamath too
hes a similar case, of some change having been made. If you allow such
corrections to be made by a Minister, it will upset the whole record. It is most
improper.

M. Speaker: The hon. Member has hurried himself into making observations
without tiying to know the true facts. He knows that when answers are orally
given, they are read. Copies are, of course, struck, and many times correcti'ons:'
are mude after the copies are sent to this Office. Those corrections are incor:
porated before the copies are placed on the Table. But, it oftentimes happens,
as hag happened in this particular case, that the Minister, when actually reply
ing. may make some charges, and those changes are then further incorporated
later on. It is also the expgrience of Members that though speeches token here
by the reporters, substantially represent for all practical purposes, what
the Members have said, still Members think it necessary to have them with
them for correction, and corrections are made. It does not mean that those who
wmake ‘the corrections introduced something else as an after-thought. It is not
like 'that. Then hon. Members also have seen the cyclostyled copies of the
Debates and if they are carefully read, it will be seen that, on every page it is
written—**Uncorrected—Not for Publication.”” and

Shri Sondhi (Punjab): But, Sir, can ‘yes’ be changed into ‘no’?

Mr. Speaker: I have not finished. This is an uncorrected copy which means-
that there is always scope for correction, and therefore, if any correction is made
subsequently, it is not a proper and legitimate inference to draw that something
is added, and that the addition is improper. Such an allegation implies that
the report taken is correct, absolutely correct and nothing but correct, and any-
thing changed means an after-thought and an impropriety. i

I was pointing out this particular aspect to the ‘attention of the hon. Member,
and that is why I have taken a little time in explaining the position. It is not
as 1if any Member can correct anything in any manner he likes. Cases have
come to me of corrections of speeches by Members, and I have seen Members
adding something which chviously they had not spoken, but trying to improve
upon an argument or something like that. Of course, there is nothing immoral
in it, because after all it becomes a permanent record and it is a natural desire
of eveiybody to see that he is not seen by posterity in a particular form, but
in & better form. But while I have permitted all kinds of grammatical correc-
‘tions, or corrections of a word here or there, or change of a clause from one
place to another: I have always put down any material correction, which means
deviation from the substance of what the Member has said: whether he ic a
Member or a Minister, it makes no difference at all. That is the real position.

Now, 1 do not think I need discuss this matter any further. Has Mr.
Kamath finished?

Shri.- Kamath: No, Sir.

Shri Bidhva: But Sir, with your permission, again.. I was refe‘t;rhag” to a
written answer and this written answer has been corrected. It was “*No’ here
in the written answer, but.........

Mi, Speaker: I have seen the particular case to which, the hon. Member is
referiing -and 1 have seen the original record also. In the oogy.> which finally
cam¢ there were a few corrections. That ‘;neans copies are.l emgt .conilec:}e;d
again, and. fhe advance- copy that comes.does not necessarily contain all the
corrcctions. He need not immediately ‘come.douthenconslusion;thak; «aiter the.
written reply was given here, something else was given. Hon. Members know
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that copies come here atleast half an hour earlier. I know the hon. Member-
refers to a particular reply given by the hon. Rehabilitation Minister.

Shri Sidhva: Yes, Sir. In reply to my question to the Minister of Rehabili-
tation, as to whether the evacuee question was to be referred to the U.N.O., he
said, “‘No””. But in the copy the reply is, ““It does not arise’’, and finally it
is scored out and stands as ‘‘Government have not taken a final decision.’’

Mr. Speaker: The reporter’s script said, ‘‘No.”” That is what the reporter's
copy says. If hon. Members are to raise points of this kind, the only course for-
me 15 not to supply uncorrected copies to them; but that probably will be a.
greatar difficu’ty. They should take the corrections as absolutely bona fide.

_ Shri Kamath: I accept the correction as made by the Deputy Minister, in
his answer to my question. As a matter of fact, that forms the second part of
his answer given on the 2nd February. My second question was:

“Is it a fact that the last page of the aircraft radio log book was missing, and if so-
what action was taken against the person responsible for it.”

To this the Minister himself replied, “‘I think the report does not............ *

Shri Tyagi (Uttar Pradesh): On a point of order. Sir, will you permit dis-
cussion of the replies of an hon. Minister in his absence? I can understand the
reply given by the Deputy Minister being discussed here, because he is present
here and he can reply. But discussing replies given by an hon. Minister in his
absence will not be a good precedent.

Mr. Speaker: It is collective responsibility.

Shri Kamath: The Minister has answered, ‘‘the report does not mention:
that™.

May I read from the summary of the report, a copy of which has been placed
in the Library? I am reading at page 18.

“The loss of the last page of the aircraft radio log book made it impossible to check
whether the final instructions contained in the last four entries in the Approach Control log
book talliea with those recorded in the aircraft log. The most significant entry is the one
pertaining to- climbing to 800 ft after it became clear that the aircraft was not attempting
a down wind landing.”

And the Committee goes on to say:

“The advice if passed was not sound as an altitude of 800 ft, is not a safe aititude fer
an aircraflt proceeding in I.F.R, conditions towards the east of the airport.”

“The best course under these conditions would have been to turn the aircraft towards
the sea and either to hold it under cloud base or to send it up to safety level until the
weather cleared sufficiently to enable a visual approach to be made for landing on runway
23 or to divert the aircraft to another airport. The Air Traffic Controller did not pass such
advice tc the aircraft.”

This was the vital point raised by me, as to whether the Air Traflic
Controller at Santa Cruz was entirely blameless or not. The Santa Cruz air-
port is an international air-port and therefore safety conditions there must be
0. X. But here the Committee appointed by Government say that the Aw
Traffic Control and the Approach Control are not free from blame in this matter
of the fatal accident tc the K. I.. M. Constellation Plane.

Now, may I refer to the conclusions found in this report where the causes
have been described? The report says:

“Direct Cause. The pilot committed an error of judgment in attempting to land on ruun-
way 23' by executing a eircling procedures:...:.."”
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Here the K. L. M. Chief of Operations has been quoted by P. T. I.—Reuter
from the Hague on 30th December, as saying that the Royal Dutch Airlines
do not accept any suggestion that an error of judgement on the part of the
pilot was the direct cause of the Constellation crash at Bombay last July.

Pandit Balkrishna Sharma (Uttar Pradesh): On a point of informatien,
may I know if this committee, whose report my hon. friend was reading from,
had also on it a member who may be equivalent to the Director-General of
Civil Aviation here?

Shri Kamath: Here the Committee say in the opening paragraph

Mr. Speaker: The chief object of raising this discussion is not o come to
any conclusions about this or that particular thing. The object is only to get
correct information as much as possible,- without any further comment, ag it
is not possible to get this by means of short supplementaries. Members who
put. questions will kindly remember that. '

Shri Kamath: May I reply to the point raised by Pandit Balkrishna
Sharma? The representatives of the Dutch Government . were associated
with the enquiry. ‘

Mr. Speaker: If the hon. Member goes on explaining things that way,
there may not be much time for the hon. Minister’s reply.

Shri Kamath: The points for consideration are, firstly whether, in accept-
ing the findings and the recommendations of this Committee appointed by the
Government themselves, the Minister has held or proposes to hold an enquiry
into the carelessness or negligence or remissness of those who were in charge
of the Approach Control and the Traffic Control at Santa Cruz air-port,
because the Committee is definite on this point. Firstlv, there was the advice
from the Air Traffic Control to land on runway 23. There are three run.
ways. One was out of order and the other two have been discussed here in
the report. The conclusions are ‘‘(1) Advice from Air Traffic Control to lend
on runway 23 and lack of advice from Air Traffic Control to ‘Hold’ until
the weather improved or to ‘Divert’ to another aerodrome...... ”” This is one
of the causes of the accident. Another indirect cause was: ‘‘Advice from
Approach Control to climb to 800 feet if such advice was passed.”

The last page of the aircraft radio log book was missing. Tt is regrettable
that it was found missing. I would like to know whether the Government
did hold an enquiry as to whether ib was tampered with by anybody so as to
concea] or remove any evidence of the fact that this advice to climb to 800
feet was passed by the Approach Control. These are the vital points. Unless
and until a searching enquiry is made into these two points and the respon-
sibility or the guilt of the Air Traffic Control and the Approach Control in
regard to this matter is ascertained and the person or persons vesponsible are
brought to book and punished properly, the safety of the air travellers would
be at stake. Unless this is dene I am afraid the discipline and the morale
of the entire service will crack. I would like to have information on these

points whether Government have considered these two findings of the
Committee. ’

Mr. Speaker: He need not repeat them.

Shri Joathim Alva (Bombay): I have given intimation about my desire to
put two questions. Do you allow comments or only questions for information?

1 Mr. Speaker: No comments, only questions for information will be allowed.
allowed.
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Shri Joachim Alva: I Live no comments to make. T would like to ask
whether any of these six recommendations made in the report which contains
suggestions also have been carried out. I accept the report in toto. No
one regrets more than ourseives the disaster which took place in Bombay and
we pay our respects 1o the deceased......

Mr. Speaker: That is all irrelevant.

Shri Joachim Alva: I would like to know wheher the six recommendations
made in the report have been carried out.

Pandit Balkrishna Sharma: May I, with your permission......

Mr. Speaker: The rules require that previous intimation niust be given. I
shall read out the rules.

Pandit Balkrishna Sharma: I will take only a minute.

Mr. Speaker: I shall read out the rule. "It runs: “‘There shall be »o
formal motion before the House for vot;no. The Member who raises the
queshon may make a brief statement.” Of course Shri Kamath has made

a long statement, The Minister concerned replies thereto. Any !Member
whi hae previously intimated to the Speaker his desire to put questions may
be permitted to do so for the purpose of elucidating any matter.

Pandit Balkrishna Sharma: May I put a question whether this log book
the last page of which was found missing was in the air plane or in the radio
station ?

Shri Khurshed Lal: I am very grateful to Shri Kamath for giving me this
opportunity of clearing up certain matters. He has dwelt at some length on
the remarks made by the Chief Officer of the K. L. M. Constellation plane.
T would only draw the attention of the House to the fact that this report was

repared in consultation with the Director-General of Civil Aviation in Holland
and that the report as well as the summary released for publication have both
the approval of the Director-General of Civil Aviation in Holland. They agree
with everything stated therein. I hope that my hon. friend Mr. Kamath will
understand the anxiety of the K. L. M., which is after all a commercial body,
not to take upon itself the responsibilit;v for this accident. There can be no
question that the Committee came to the conclusion that the pilot is to blame
for the accident. T:.say this witb some diffidence because the pilol is no more
there to defend himself.

Now. much is sought to be made of the page of the log book found missing.
It must be remembered that this log-book was in the plane. that the nlane
met with a serious accident and there was fire abosrd. The log-book that we
have got with one page missing was found with the pages scattered all over
the place. We had to collect ie pages and paste them'and clean them. In
these .conditions we could not get the last page. Perhaps that last page was
the ons which at the time of the accident the radio officer was using. It
might have been in the engine room. We do not kmow. So we have not
been able to trace the last page of the log book. Tn this matter, T want to
dispel the suspicion that there is anything hanky-panky about it. Every
effort has been made to trace the log book.

After all what is the importance of that book anc the missing page? Tt would
have only indicated whether the last instructions which ‘were given to the
Pilot were actually received by him or not. All the entries in the log book of
the Control Tower snd those in the log book which we have recovered tally.
Fhere is no reason to suppose that the entries i in the last page, if that page had
heen found would not have tallied also.
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Coming to the cause of the accident it is very' easy for any comunittee or
any body of men sitting after the event to recomstruct the whkeale thing as it
wers and, to come to certain conclusions. But we have to take things as they
happened. What are the actual facts? This aircraft few. in perfect condition
from Delhi to Bombay. The traffic control was able to bring this aircraft
from above to a height below the clouds, to a position in which ‘the pilot could
gee the aerodrome with his own eyes. The most difficult part of the opera-
tion was to bring down the aeroplane from above the clouds to a .position at
which the pilot could see the aerodrome for himself and decide whether he
should land or not. At that point when a pilot is in a position to see the
aerodrome for himself it is primarily for the pilot to decide whether he should
make a landing or not. The control officer cannot tell the pilot who is want-
ing to land not to land. But it must be remembered that the control officer
could not at that time have given thut direction because prior to the landing
of this plane five planes had taken over from that aerodrome that morning ‘and
a few minutes after that accident another sircraft landed at that- particular
aerodrome in perfect safety. The misfortune in this case was that the pilot
was new to this aerodrome: he had newver seen it before. He had come there
under peculiar conditions and we have reasons to believe that he had not cared
to master or had not with him the full data about this particular serodrome.

My hon. friend thinks that the control officer at that particular moment
should have directed the pilot not to land. The Committee have also said ihat.
I ar~ also prepared to say that it would have been better if that advice had been
giver: but I am not prepared to say that under the circumstances that advice
was obligatory or no other advice could have been given. Here was the pilot
seeing the aerodrome for himser, seeing the conditions prevailing in thut
aerodrome. The control officer had every reason to agsume .that the pilot
knew that there was a hill nearby, 664 feet high, at a distance of 1-5 kilometers
from this aerodrome. The control officer could have no reason_ to believe that
he should give this advice to that particular pilot was after all - handling a
Corstellation, a very big aircraft, and who was presumed to be a very experienced
pilot—that the control officer should have given him this advics that he
should go back and not land, particularly, as I have said, when five aircraft had
taken off that very morning and one aircraft had landed immediately after this
accident withcut any mishap.

It is an unfortunate accident. The report has revealed that there are
many things which require to be done at the Santa Cruz Aerodrome. My hon.
friend asked when we are going to do them. As I said in answer to a question
the other day, we are going to do some of them next year. Many of the
things require considerable amounts of money and they will have to be done
as and when we get the money. Meanwhile we are going to ensure that if
pi)ssible. under such circumstances the pilot may be. advised to divert the
Tlane.

Shri- Kamath: May I know whether the attention of the hon. Minister has
been drawn to these two conclusions specifically, viz., Advice from Air Traffic
Control to land on runway 28 and lack of advice from Air Traffic Control to
“Hold' until the weather improved or to ‘Divert’ to another aerodrome, snd
secondly, advice from Approach Control to climb to 800 feet in those conditions?
May T know whether Government accept these findings and agree that both the
Air Traffic Control and the Approach Control gave wrong advice? Tf so, what
action has been taken by them against those in charge of tne Controls?

Shri nurlhed Lal: As I said, it is quite easy sitting after the event com-
fortably in an arm chair getting the evidence and saying that such and such a
thing would have been better. I accept that it would have been better if that
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advice had been given. But I do say that it was no part of duty of the Con-
trol Officer to give the advice to the pilot not to Jand when he had got the pilot
down from the clouds to a position from where he could see the aerodrome
for himself as also see the conditions prevailing there. At that particular
moment it became the duty of the pilot and the pilot alone to decide whether
he was to land or not. The pilot at no point had said that he was finding the
conditions difficult and that he should be asked to hang over or that he should
be diverted. The pilot always said that he was landing and when he said that
he was landing, seeing the aerodrome and the conditions there for himself it
- was no part of the duty of the control officer to ask him not to land. In facf

according to international convention a pilot cannot be asked not to land when
he is wanting to land.

Shri Kamath: The point is not that right advice was not given: but that
wrong advice was given.

Mr. Speaker: He has already clarified the position.

Shri Syamnandan Sahaya (Bibar): Sir, would you allow a supplementary
question without previous notice after the hon. Minister has answered?

Mr. Speaker: That will be against the rules. As I said, the idea is to get
further clsrification and information and Members interested in the particular
question should come prepared and give previous intimation. -

Shri Syamnandan Sahaya: Although the written answer will be there,
what further clarification the hon. Minister will give will not be available to
us before. If a question arose out of the subsequent answer given which
‘hon. Members did not know could supplementaries be asked witbout notice?

. Mr. Speaker: My point was not that supplementaries should be given in
writing but that Members must give intimation that they want to put questions,
8o that anybody may not get up at the last moment and put questions.

Shri B. Das (Orissa): Sir, I was such a signatory and can I put a supple-
mentary question?

Mr. Speaker: The time is up now to adjourn for the day.

Shri Kamath: Is Government not going to examine the matter at all about
the wrong advice......

Mr. Speaker: The hon. Member is pursuing the matter in a different form,
which is not open for discussion now.

The House then adjourned till a Quarter to Eleven of the Clock on Monday,
the 20th February, 1950.





